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LOK SABHA DDEBATES

LOK SABHA

Monday, March 29, 1676/Chaurra 9,
1898 (Saka)

—_—

The Lok Sabha met at Eleven of the
Clock

[ME. SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the said demise of one
of our former colleagues, Shri Kalika
Singh, who passed away at Azam-
garh on the 16th March. 1976 at the
age of 65,

Shri Kalika Singh was a Member
of Second Lok Sabha during the
years 1957-62 representing Azam-
garh constituency of Uttar Pradesh.
Earlier he had been a Member of thz
Uttar Pradesh Legislative Assembly
during the years 1952—56. An eminent.
lawyer and a journalist, he had edi-
ted a number of Hindi journals. He:
was a prominent leader in his stu--
dent days and led the UP students”
agitation for freedom in 1942, He alsc
took keen interest in the develoD-
ment of Eastern UP gnd worked for:
the upliftment of the depressed clas--
ses in his home State :

We deeply mourn the loss of this
friend, and I am sure, the Housi
wil] join me in conveying our condo-+
lences to the bereaved family,

The House may stand in silenc@
for a short while to express its sor-
row, y

(The Members then stood in 31&91!(“('
for a short while)
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SHRI INDRAJIT GUPTA A a
matter of fact nobody grudges that
any water from this DVC, Project
should also be utihzed for irrigation
purpose m Bihar, and we all hope
that an amucable settlement will be
reached soon, I would Iike to draw
the attention of the Minister to the
last paragraph of his statement
where he says “The agreement on
various issues concerning the States
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of Bihar and West Bengal, which,
tnter alia, includes utilisation of
waters of the Tilaiya gnd Konar re-
servoirs for irrigation in Bihar, is at
present under discussions, I would
like to know from him whether this
means—] am not clear about the
meening—that there are a large
number of other issues also which
are currently under consideration,
and this particular question of water
for irrigation purposes is to be part
of some sort of a package settlement
or package deal including other is-
sues ag well, and, if so, what are
those other issues or is it that this
particular issue is likely to be set-
fled separately or independently or
is it going to be some sort of a pac-
kage agreement. The implication is
not clear,

SHRI KEDAR NATH SINGH:
There are certain other outstanding
issues between the States of Bihar
and West Bengal, All issues are
under congideration, Besides Tilaiya
and Konar reservoirs, there are some
other projects, like, Ajaya river pro-
ject in which both Bihar and West
Bengal States are concerned, Then,
there is the development project of
Swarnarekha river in Bihar and
Mayurakshi river project. There are
some other projects for which acqui-
gition of land is required. All these
four or five issues are under consi-
deration between the States Gov-
ernments of Bihar and West Bengal.

MR. SPEAKER: Whether there
is package programme? That is what
the hon, Member wanted to know.

SHRI KEDAR NATH SINGH: We
are trying to do it.

Construction of Quarterg during
1876-17

*284, SHRI R. S. PANDEY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any proposal
before Government for construction

Oral Angwers 8

of more quarters of Types I and U
during 1976-77 for Government staff;
and

(b) it so, broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI HKL, BHAGAT (a).
Yes Sir.

(b) 696 type I and 1130 type II
quarters are proposed to be taken
up for construction during 1976-77.

SHRI R. S. PANDEY: Very good
work is being done. Thank you very
much,

SHRI 8. R. DAMANI: There is an
acute shortage of querters in  all
metropolitan cities, like, Bombay,
Calcutta and Madras, The officials
who are transferred to these places
find it very difficult to get accommo-
datio., In view of this, may I know
from the hon, Minister whether
there is any programme of construct-
ing more staff quarters in all these
cities.

SHRI H. K. L. BHAGAT : I have
with me the information. There are
programmes for the construction of
staff quarters in different cities and
some gtaff quarters have been cons-
tructed. | have with me even the
percentages of satisfaction in all
these citied, If the hon, Member
wants, I can give the information to
him,

MR. SPEAKER: You can send it
to him,

Nt wen fag: WA AERT
Tarar fr aoerd sl € oSt
gardt zvared  wEEi & are sy
ﬁt,ﬁma{fﬁ'ﬂ' Qgrﬁ
FTTF ITHr a5 By wrdi ?

SHRI H. K. L. BHAGAT: I can-
not say a&s to when every Govern-
ment servant will be able to get &
quarter, I have with me the percen-
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SHRI H, K. L. BHAGAT: This
Question relates to construction of staff
quarters by the Governmeat. The
hon. Member is asking snother ques-
tion about cooperative societies.....

ot oft waw ¢ Ffer ool
t fxa 5 a5 T B E, O TR
g g I FIR FEA A1 FWO-
Weer & wER W IT A AR
o | 78 &7 waTe &% g Ag 7

SHRI H. K, L. BHAGAT : This 1
cannot answer now.

SHR] INDRAJIT GUPTA: In spite
of whatever programmes have been
taken up, there is a very acute
shortage of staff quarters and there
is ‘a big backlog of waiting appli-
cants. 1 would like to know from
the hon, Minister—] do not want

Cig. OwiwAent CHATVRA®, 1Y (SAKA)  Oral Awwwen 10

the shortages of these essential build-
ing ‘materials,” there was 0 be some
slowing down of the pace of cons-
truction. Now, those shortages. are
no longer there. Therefore, I _wagt
to know whether, in view of the
prevailing situation, the flgures
which he has been wanting ‘to- give
ug reflect .any acceleration or speed-
up in the plans of construction so
that the shortage may be removed
within this plan period?

SHRI H. K. L, BHAGAT : That ban
does not exist now; that ban has been
lifted and certain quarters were
constructed during 1974-75 and also
during 1975-76 and we have a plan
for 1976-77 also, the details of which
can surely be given, But I would
agree with you that the position is
that it will not be possible to meet
the whole demand with the funds
made available, We had planned that
by the end of the Fifth Five Year
Plan, we should be able to satisty
75% but we will not be able to do it
because of the shorfage of funds, But,
with whatever funds are made avail-
able, work is being proceeded with,

ot Wi e qear: wemr
o, & @R & g7 weAT e
g Ferd o ot Wl gademw
TR * feadr foed s § fae
& a7 gar wwar P fE 7 5
wshafdt ® wmEx o w4 #
qX g7y I §?

SHRI H. K. L. BHAGAT: I have
got the figures for different towns.
Do you want them only for Delhi or
for the whole country?

SHRI ONKAR LAL BERWA: Only
for Delhi,

SHRI H. K. L. BHAGAT ; For Delhi,
the over-all percentage of satisfac-
tion is as follows, The availability
is 42.4 per cent so far es Type.I is con-
cerned: the demand:is 27,583, availaw
billty is 13,202 and the shortage is
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14,381; under construction, there gre
447 and so the net shortage is 11,034
Then, the percentage of satisfaction...

MR, SPEAKER: You need not read
out all the figures,

Pillization of Oentral loans for Hous-
Ing by Maharathira Gevermment

*285, SHRI SHANKARRAO SAV-
ANT : Wil the Minister of WORKS
AND HOUSING be pleased to state:

(a) the total amount of subsidies
and loans advanced to the State of
Mahorashtra for housing purposes
during 1974-75 and 1975-76 and how
they were utilised; and

(b) how much of these amounts
were utilised every year for slum
elearance and for constructing houses
for middle classes?

THE MINISTER OF STATE 1IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K. L. BHAGAT):
(a) and (b). A statement is laig on
the Table tf the Sabha,

Statement

All the social housing schemes be-
ing implemented by the Government
of Maharastra are in the State Sector.
From 1st April, 1969, the Central
financial assistance for al] State Sec-
tor programmes, including Housing,
ig released by the Ministry of Firance
in the shape of ‘block loans’ anq ‘block
grants’ without being tied to any
particular scheme or Head of De-
velopment. The State Governments are
free to earmark funds for various
State Sector schemes, including Hous-
ing!, according to the requirements
angd priorities to be determined by
them. In view of this position, the
Government of Maharashtra have in-
timated that it is not possible for them
to indicate as to how much funds have
been received by them from the Go-
vernment of India as loan and sub-
sidy for Housing during the years
1974-75 and 1975-76 nor is it possible
for them 10 indicate how the blick

MABCH 39, 1976
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Central assistance wag utilised for
various housing schemes in the State
Sector.

Besides Central block assistancs,
the Ministry of Works and Housing
allocated the following L.IC. loans
to the Government of Maharasira for
the years 1974-75 and 1975-76 for im-
plementation of various social hause
ing Schemes:—

Amount
(Rs. in lakhs)

~—88.00
—88.88

1974.75
1975-78

SHRI SHANKARRAO BSAVANT:
I can understang that the State Go-
vernment may not know how much
of the loans and grants was utilised
for housing, but they should at least
know how much Central assistance
was given as grants and loans bet-
ween those two years,

SHRI H. K. L. BHAGAT: As ex-
plained, from 1st April 1969, the Cen=-
tral financial assistance for all State
sector programmes, including Hous-
ing, 1s released by the Ministry of
Finance in the shape of ‘block loans’
and ‘block grants’ without being tied
to any particular scheme or Head of
Development. The State Governments
are free to earmark funds for various
State Sector schemes, including ‘Hous-
ing', according to the requirements
and vriorities to be determined by
them In view of this position, the
Gavernment of Maharastra have in-
timated that it is not possible for
them 1o indicate 54 to how much funds
have been recejved by them from
the Government of India as loan and
subsidy for Housing. It is a total Plan
assistance given as block grant and
they are free to earmark any amount
for housing, We asked them and, even
recently, we sent them a telex but
they said that for Housing they can-
not give a separate figure,

As regards how omich momey was
given to the Government of Mabars-
shtra ag or grant, X
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don't have the figures with me and,
i1 the Hon. Member wanty, I can give
thein later on.

SHRI VASANT SATHE: The in-
formation asked for in the question is
the tota]l amount of subsidies and loans
advanced to the State of Msharashira
for housing purposes, So you can tell
us the total amount,

SHRI H. K. I. BHAGAT: He has
asked the question in relation to
Housing; my friend is forgetting that.
But it is not given in that way...

SHRI VASANT SATHE: If there
is a block grant for Housing, you can
tell us what is the block grant for
Housing.

SHRI H. K. L. BHAGAT: 1 have
already submitted that sp far as the
grants and loans are concerned...

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
TAH): To supplement what my Hon
colleague has said the statement laid
on the Table of the House makes it
clear that the Central financial assis-
tance for all State sector programmes,
including Housing 5 released by the
Ministry of Finance in the shape of a
block grant [Nothing is released speci-
ally for Housing; it 1s relased as a
tota] block assistance When we asked
the Maharashtra Government how
much they are earmarking for this pur_
pose, they said it is not possible to
give a separate figure. Therefore, it
is not as if...

SHRI VABANT SATHE: Please
tell us what is the total amount of
assistance given to the Maharashtra
Gavernment,

SHRI X. RAGHU RAMAIAH: You

want to know the total assistance,

:ztherithmcMocm
? .

SHRY VASANT SATHE: Yes
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K. RAGHU NAMATAH: That
a separate guestion, for whith a
parate notice is required.

| SHRT SHANKERRAO SAVANT:

para 2 of the statement, they have

something about the LIC and

ave given figures of LIC loans. How

much of this LIC loan was used for
glum clearanee?

SHRI H. X. L, BHAGAT : The LIC
Joans are not useq for sulm clearsnce,
as such they are given for construc-
tion of certain types of houses and I
have given the figures of gmount re-
leased to the Maharashira Govern-
ment,

SHR] K. S. CHAVDA: This system
of block grant and block loan was
introduced during the 4th Plan. May
T know, whether the Government is
aware of the fact that injustice has
been done to the scheduled castes and
scheduled ¢ribes people by introduc-
ing this gystem, because thy amounts
eanctioned for backward classes are
diverteq for other schemes.

MR. SPEAKER: This is too large
a question, I am not allowing it.

SHRI R. S PANDEY: This hon.
Minister has stated that LIC has not
advanced any money for slum clear-
ance in Bombay, Bombay is full of
slums, May I know from the hon.
Minister, whether the Maharashtra
Government, with the concurrence of
the Central Government, has applied
to the World Bank and the World
Bank hag sanctioned some amount in
order to clear slums in Bombay,

MR; SPEAKER : World Bank assis-
tance for slum clearance does not fall
under housing.

SHRI K, LAKKAPPA: Shri Savant
had put a gpecific questiop pertainizig
to Maharashtara, but the answer given
by the hon. Minister ‘pertains to the
entire country, Therefore, T have =
right io piit a question pertaining to
other States of the country,



15 Oral Anstvers

MR. SPEAKER: Noy of
:mmﬁﬁmﬁ

BHRI K. LAKKAPPA : I will not
specify any-State. T

‘MR, SPEAKER . I will not allow any
general questions. '

SHRI RAJA KULKARNL Will the
Minister tell us, how much amount
HUDCO hes advanced to Mahsarashtra
Government and its agencies like
Housing Board etc, for the purpose of
low income and middle income hous-
ing.

SHRI R. S. PANDEY : Mr, Speaker,
Bir, slum clearance i3 very much
there in part (b) of the question.

MR. SPEAKER: Yes, you have
rightly drawn my attention. Mr.
Minister, you may answer the ques-
tion about the World Bank loan to
Maharashtra for slum clearance as
also the amount advanced for low
housing ete.

SHRI H, K. L. BHAGAT The figu-
Tes are not available with me at
present with regard to the amount
advanced by HUDCO.

(Interruptions)

MR SPEAKER: You can collect
the information with regard to the
totsl funds made available for slum
clearance in Maharashtra gs also for
low income housing.

SHRI H. K. L. BHAGAT: I have
with me figures for two years 1872-73
and 1974-75 which the Maharashtra
Government has given us. They have
not given the information about the
other agencies,

'MR. SPEAKER: Please collect in-
formation for all the four years and
Aay it on fee Table of the House. .

MARCE 2, 1076
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*202. SHRI RAJDEO SINGH: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether protein-rich Soyabean
hailed by selentists as the wonder
crop of ithe century is yet to prove
its worth in this country;

(b) whether much of last year's
Soyabean crop in Uttar Pradesh is
still with the farmers;

(c) if go, whether Government pro-
pos: 1o find market lor it either in
the country or outside; and

(d) if so, whether Government pro-
pose to launch g drive to educate
people about its protein-richness?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHERB P. SHINDE) : (a) to (d): A
statement is placed on the Table of
the Sabha.

Statement

(a) Commercia] cultivation of Soy-
bean was taken up in the country in
the year 1871-72 in the context of
shortage of vegetable oils, under a
Centrally Sponsorej Scheme and since
then, there has been as increase in
the area under cultivation of soyabean,
as could be seen from the following
year-wise figureg of achievement:

Year Target Achievemert

(hectares) (hectares)
1971-72 ., 45000 32,318
1972-73 . . 59,000 33,696
1973-74 . . 102,000 47,370
1974:75 . . 107,000 66,629
1975-76 . . 185,250 93,868

() #na (). Reports regardin
carry-over of last year’s stocks :c

€oybean in Uttar Pradesh had been
Teceived. Soybean development in the
country and the problems being faced
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Pradesh,
on the basis of the recommendation
wmade in the said meeting held on
23-1-1976, the State Governments have
‘been advised that they should in-
volve their cooperatives i collecting
soybean from scattered places to
certain convenient centres in com-
wmercially viable quantities. The co-
operatives should furnish full details
of such collection centres (and de-
tails of soybean so collected) to the
industry so that the lutter could make
necessary arrangements for lifting the
entire produce in time. Under exist-
ing policy, export of soybean from the
country is banned.

(d) Through the Mobile Food and
‘Nutrition Extension Service, the Go-
verment ig popularising high protein
foods which include foods in which
soya flour has been added The bread
manufactured by the Modern Bakeries
also contains soya fiour. At present
21 Units of the Mobile Food and Nut-
rition Extension Services are function-
ing mn the country which are popu-
larising high protein foods.

ot ety fag @ W W@
W g =R gam sy
o (T) ¥ wAsr  weax A fear
Trg ) o A wER A e
qER 9T & wer amar § feoss
wree wiw xfear W S
TRAY O & fag wafe gak aw
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SHRI ANNASAHEBR P. SHINDE:
At one stage in 1970-71 the Food Cor-
poration wag advised to enter into
market, But then the production was
so smal] that it was not considered
desirable from the point of view of
an all-India organization, to enter the
market, Therefore, we thought that
the State co-opertive organisations

will be more suited to tackle this
problem.

ot wodw fog . @iz B owgw
™ g AR o e e
T YT sy fAg 21 qfeE,
HIATER B qF Aqfwa gEiv afew
FTE &7 WY & s wngar
g Y feafeT 22a @ § wicaasr
ofar wiw T @agx fednfex
# foaar feaarg ?

SHRI ANNASAHEB P. SHINDE:
The mobile food nutrition extension
service operates throughout the
country in al] States except in some
small border areas. The number of
vang actually operating is not with
me but basically they are dealing with
soya bean, general nutrition problem
and extension.

st ATq U wfgeare . o@ o
aaEE & I ¥ e ¥ ogaE
qeT WAl WY FAGC T T AT
gfr et § feomt &1 S
wfur dor 74 & fag Srafes fea
s frae wx wfas da s
g vEn adgy ar A
gmgt & s wpary f fred
frr aoit # O @ wrf & ar feamat
& frndy @i wQdr g ?

www winw . IR g g
qe @ wf adah aff &

Wit vy v wigeee . wdel
wif T &7 #Y fearil o gy
for e &7
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waw wiwG : W W § fr
ez ey Svdy wivd

SHRI HARI KISHORE SINGH:
One of the problemg for the develop-
ment of soyabean cultivation in the
country is the absence of manufac-
turing unitg of soyabean products, I
would like to know from the Minister
whether there is any scheme to esta-
blish one unit in each State for the
manufacture of soya fbean products
20 that the farmers may receive en-
couragenment in further development
of sgyabean cultivation.

SHRI ANNASAHEB P. SHINDE:
It ig true that soyabean is presenting
problems of marketing. Recently, my
Ministry organized a meeting of all
processing umits, various experts and
the concerned reresentatives of the
State Governments. Now, though in
the beginning there was not adequate
capacity for processing, now there is
adequate capacity for processing. That
is not the probelm. What happened
this year was that while 1873-74
prices were very high, the prices have
now come down. Therefore, farmers
are finding it uneconomic to dispose
of their produce. Some small
quantities remained to be marketed,
but lack of processing facilities is not
a problem now.

SHRI P, VENKATASUBBAIAH:
There has been a progressive increase
of soya bean cultivation in the coun-
try. As is clear from the figures, from
32,818 hectares dn 1871-72 it has gone
upto 92,868 hectares in 19735-76, and
large quantities of soyabean are
produced by the cultivators. Every
time whenever the agriculturist takes
seriously the words of the Govern-
ment in order to bring down the ve-
getable oil prices in the ocguntry, he
is put in difficuties, May I Know in
the context of the serlous crisis which
is facing the cultivator, whether the
Government prepose to wadvise the
various State Governments whare
soyabea, is cultivated to procure
soyabean extensively as they gre now

Oral Answers 20
and other foodgrains?

That will cbviate the difficulty of the

farmers, Do the government propuse
te do this?

SHRI ANNASAHEB P. SHINDE:
The hon. member is right, becusse we
are trying to promote production of
Soyabean, the marketing
have to be tightened up, As I submitt.
ed just now, recently in the meeting
which we organised, somg of the issues
were gone into,. We would like to ex-
amine the issue of providing incentive
to the marketing orgenisations,
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SHRI ANNASAHEB P, SHINDE:
In case of soyabean it is true, as the
hon. members has said, we are still
struggling with the problem for get-
ting certain types of varieties which
would suit different agro-climatic
conditions, as far as Madhya Pradesh
and Uttar Pradesh are concerned, we
have succeeded in evolving approp-
riate varieties, For Gujarat and
Maharashtra, now our research scien-
tists have suggested that appropriste
variety g posaible. Insteag of Gujarat
and Maharashtra, now we are glving
it to Bihar ang Himachal Pradesh, but
agronamic practices have to D ex-
plained to the farmers. These arg w0
two opinions.
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on the proposition made hy the
bon, member.

SHRI B, V. NAIK: In the state-
e hon, Minister it has been
under the existing policy,

E

g
or surplus that we have got, But it
generally conceded that there h
been increase and there are last year
lie-over stocks. I do not think a far-
mer ever sells the present stocks un-
less last year stocks are disposed of.
By inference, though not by admis-
sion by the Ministry, we have to pre-
sume that there are substantial
amount of stocks carried over and
lying with the farmers unsold. There
could be no greater disincentive than
this, Thefeore, in view of the fact
that Soyabean for the protein-starv-
ed country is essential why do you
not relax your restriction on exports
as you are already relaxing in regard
to agricultura; products—for basmati
rice etc.? This will give incentive to
the farmers Why do you not permit
it to be exported if it is going to be-
nefit the farmer in this country?

SHRI ANNASAHEB P. SHINDE:
We have received information from
Madhya Pradesh and U.P. Madhya
Pradesh produces about 51,850 tonnes
of soyabean, while Madhya Pradesh
have informed us that only 155 ton-
nes are carry over from last year,
UP. produced 20,000 tonnes and only
325 tonnes are the carry over. from
last year. The magnitude of surplus is
not much.

Asg far as the other issue of export
is concerned, the hon. member would
appreciate that we have protein
deficiency i our country. Soyabean
is a very important fooq and if pro-
du¢fion comes up we would like to
use soyabean products. We have star-
ted using soyabeah meal in our

soystean and not to export,

Al
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Fall In numbey of Sitnfents offering
ficlence Subjects

*294, SHRI N. K. SANGHI: Will the-
Minister of EDUCATION, SOCIAL
WELFARE AND CUL be plea-
sed to state:

(a) whether of late there has been
a rapid fall in the number of studenta
offering science subjects which may
not be very much conducive to sus-
stained economic growth of country;
and

(b) if so, whether Government
have tried to find out the causes for
the same and steps proposed to be
taken to correct the imbalance?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A statement is laid on the
Table of the House.

Statement

A slight fall in enrolment has been
noticed at degree level. Government
look upon this decline with concern.
They are convinced that for the pro-
gress of the country, Science must be
taken to the people and the study of
Science at all levels should be stren-
gthened. In the Scientific Policy Re-
solutlon (1958) and later  National
Policy Resolution on Education (1968),
Government reiterated this basic ap-

proach !

The Scientific Policy Resolution of
Government of India, announced in
1858, envisaged promotien and culti-
vation of science and scientific resea-
rch in all its aspects, pure and appli-
ed and its application. It also envisag-
ed an adequate supply of research
scientists of highest quality and to re-
cognise their work as an important
component of the strength of the
nation,, It also provided for encoura-
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The- National Pplicy on OB,
Education pravides as follows: '

“With a view to accelerating the
growth of nafional economy, science
education and researdh should re-
cejve high priority. Science and
mathematics should be an integral
part of general education till the
eng of the schoal stage”

The National Council for Eduea-
#tional Research and Training have
prepared a curriculum for the 10 year
school in the light of the National
Policy Resolution, The curriculum
-<envisages compulsory teaching of
science ang mathematics i, all the
classes, It also envisages upgrading of
the teaching of science and mathe-
matics and contmuous renewal of
the curriculum to give the children
modern knowledge, The objective of
science teaching wil] be to popularise
scientific method of inquiry and pre-
pare the children for competent parti-
cipation in a changing society and for
development of a rational outlook,
The curriculum, also envisages that
work experience will become a central
“Teatures of school education. Work ex-
perience is expected to be oriented to
applcation of science and technology
and to productive processeg in agricul-
‘ture and industry,

.Programmes of teaching of science
at school level are being strengthen-
ed with the support given by the
UNICEF, The scheme envisages de-
velopment of new syllabi for Classes
J—X and instructional materials, The
scheme also envisages training of sci-
ence educators and teachers. The
primary schools are equipped with
science kits,

The National Policy Resolution en-
visages wvocationalisation of education
at the -2 stage, Vocationalisation at
‘this stage would conform broadly to
the requirements of the developing
economy and employment opportuni-
ties, It is expacted i0 cover flelds
such es agriculfure, public heaith,
home mamugement, industry, trade
-and commerce, putlic service ete, .

MARCH 29, Jo%

Oral Answers a4

The University Grants Commission
His been miking continous efforts to
improve quality of sciencéd’ edteation
and research in the universities amd
colleges, The Commission hes devised a
number of spacial programmes 10~
wards this.objective. Under nommal
developmental assistance avallable
for improvement of facilities, labora-
tories, libraries and workshops re-
quired essentially for better science
educational programmes, the Univer-
sity Grants Commission has increased -
its share from original 50 per cent to
75 per cent for purchase of scientific
equipment, library books and jour-
nals and 100 per cent in the case of
setting up of science workshops, Dur=-
ing the 5th Plan period, the colleges
can obtain assistance for their faculty
improvement and jnnovative progra-
mmes in science education.

The quality improvement program-
mes include college science improve-
ment at under-graduate leve] and pro=
grammes of specia] assistance to se-
lected Departments and Centres of
Advance Studies at post-graduate
level including research, The college
science improvement programane aims
at strengthening the capabiliides of
predominantly under-graduate stu-

. dents through curriculum develop-

ment teacher preparation and stu-
dent-teacher  participation. Sugges-
tions for restructuring the courses to
strengthen science teaching are also
made,

Special assistance is given to selec-
ted department and centres of ad-
vanced studies to consolidate the tea-
ching and research programmes and
to strive for excellence in their area
of specialization.

To improve science iastruction,
where faculty improvement pro-
grammes have been initiated these
include short-term courses, parlicipa-
tion in symposia, seminars, conferen-
ces and opportunities for visiting
and working in varlous institutions in
the country. Fellowshipa are  being
offered for
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in a concerted manner, Research
Pmgjects could relate to studies of
fundamental nature as well g5 deve-
lopment orientsy progranemes efforts
are being made to creste centralised
facilities both within the universities
as well as on inter-universities basis
for making available highly specilised
and sophisticated instruments, com-
putors etc,

SHRI N. K. SANGHI: 1 thank the
twon. Minister for giving a very detail-
ed reply, We are very happy about
the full answer given. So far as the
chances of employment of postgra-
dusate science students are concerned
throughout the country, their em-
ployment chanceg are falling. May I
know what further action you have
taken to broadbase these cources so
that these students can have employ-
ment opportunities particularly in
their competitive examinations by
broadbasing their curricula? What
have you done to broadbase science
education in the country?

PROF, S. NURUL HASAN- The
point raised by the hon. Member is
very much under our consideration.
What we have done is this, As the
House would recall, in compliance
with the decision of Parliament, we
have made science as compulsory in
classes 1 to 10 as a result whereof the
employment potential of science gra-
duates is going to increase considera-
bly. As the hon. Member has quite
rightly mentioned, the University
Grants commission has suggested to
various universities and colleges that
they may diversify science courses
which will make them more relevant
to the processes of production. For
example, there are courses like Zoo-
logy, Botany, Forestry and various
other aspects of agricullure, etc.
which have got direct relationship
with the teaching of science. The
whole series of these combinations
have been suggested and they are
working out the details of the syl-
labus in respect of these courses,

hﬂmu.msmam:mnym
which this system 10 plus 2 plus 3
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is envisaged, do you think, it is going
to help the science students, because
these courses allow students to go out
for vocational work and the balance
left are not better equipped for em-
ployment opportunitieg?

PROF 8. NURUL HASAN: Th:-
whole intention is that plus two stage
should be definitely vocationalised at
least upto the extent of 50 per cent.
We will not be able to achieve this
overnmight. We are working out the
whole course structure in a manner
that the vocationalisation objective is
achieveg by the end of the Sixth Plan,

SHRI VASANT SATHE: I would
like to know from the hon, Minister
whether it is a fact that day by day
we are really playing with the lives
of our younger generation by making
a mess of educational system which is
not under the control or direction of
the Centre at all, but which 1s under
the jurisdiction of the States” For
example, this 10 plus 2 plus 3 system
in Maharashtra has further been
sub-divided into one going to schoo]
and another going to college, In such
a siluation you can well imagine the
plight of the students. In such con-
ditions, have you thought of giving
necessary guidelines to the  State
Governments, so that they adhere to
these strictly and the hfe of the
students are not ruined thereby?

PROF, S. NURUL HASAN: We
have given the guidelines, but this is
not given by the Centra] Ministry.
There are guidelines given by 1he
Central Advisory Board of Education
which includes Ministers of Educa-
tion of States, the representatives of
this august House as well as  distin-
guished educationists, It is made clear
that plus two stage should be & single
stage and should not be splitup, The
recommendation is that it should be
located as far as possible in schools.
But it could be located in colleges pro-
vided it ig clearly understood that it
is not a part of college, but a part of
school.
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SHRI VASANT SATHE: This split
has taken place, This is my question.
What are you going to do about it,
to keep the supervision?

PROP, 5. NURUL HASAN: Sir, my
power depends on the power of this
august House and that is not in the
Centra] List. I am afraid, I cannot
answer this question,

SHRI P. R, SHENOY: Sir, the total
number of admission. to the Degree
Course. That ig because there are
going down, There is a great rush
for admission to the Commerce
Course. That is because there are
greater employment opportunities
for the students taking up the Com-
merce course, Has the Minister taken
any steps to divert thig tendency and
see that the Science courses are filled
up properly?

PROF. 8. NURUL HASAN: I have,
in my statement, attempted to give a
fairly detailed account of what steps
we propose to take in order that the
Science education 15 popularised in
the country,

SHR N, K, P. SALVE: My supple-
mentary arises out of the reply given
by the hon. Minister to Shri Sathes
question. The hon, Minister is not
only the Minister of Education but he
is also an eminent educationist who is
devoutedly interested in the welfare
of the State May I know from him
whether or not it is a part of the duty
-of the Education Ministry at the
Centre to ensure a certain qualitative
improvement in graduates produced
from the Universities in the fleld of
Acgountancy where we are also get-
‘ting Science graduates as articled
clerks? When they come as articled
clerks it 18 a lamentable spectacle to
‘find students of 16 or 20 years coming
as matriculates who are possibly bet-
‘ter qualified than the Science gradu-
«ates, May I know, if he was speaking

MARCR 29, 1¥8%8
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of qualitative improvement of the
science gradustes, in what memmer he
is going to control the States
direction? 1 want a specific

for this, Unless this is done, any
of improving the job poten 1
mit, is only very illusory,
may [ know what is his specifie
wer to this question?

=13
ihacl:

PROF. S. NURUL HASAN: As the
hon. Member may have very kindly-
noted the number of steps which we
have taken for improving the quality
of science education at the under-
graduate level, these steps have been
taken and we are doing our best to
provide adequate facilities to the Col-
leges through the Urnversity Grants
Commission so that the science tea-
ching programme 1s defimtely 1m-
proved, There is also a programme
calleg ‘C.8.1P—College Science im-
provement programme—and, 1n  ad-
dition to this, there 18 also a new pro-
gramme which has been added which
is called ‘Faculty Improvement Pro-
gramme whereby 1t would be possi-
ble for the teachers to go and under-
take research work and higher studies
in wel] established universitieg centres;
their salaries will continue to be paid
by the institution which deputes
them, The U.G C. will pay the full
salary of their substitute plus Rs.
250 out of pocket allowance for those
who go and work for improving their
Qualifications and for improving their
knowledge in the centres other than

the places where they are normally
living.
Then, Sir, Panels of our experts

have been constituted which are
going into the various syllabi preserib-
ed for the teaching of science in the
Universities in order to ensure that
the standards are brought uptodate
and that they are raised,

Lastly, there is a definite scheme of
the U.G.C. for support for Science
Research in the Univerities whieh
will hopefully raise the standards
of attaimment of science teachers in
Universities and colleges.
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Stwlcaty’ Velmntary Corpy Scheme

4205, SHR] n:omm SINGH
G .

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{(a) whether steps have been taken
to slart @ students’ voluntary corps
&cheme;

(b) if 80, nature of the scheme; and

(c) social and economic aspects
which are sought to be assigned to
such a corps?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV). (a) to (c) The pro-
posal to sitart National Service
Volunteers Scheme 15 under conside-
ration of the Government.

st aprrfag frr . %70 "
qfiz7 Ty anan 5 A @wT W
FAfgeXwT 4, I F7 IF LFAA
& st ?

ot ®o Fo qray: 9% %I
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gIrT wqrg S A

o wyex fog fr ;. daw @
W v AT & faws oW
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¥ 20 7@z Tw W owaw F
wd & fag oF S war @
2 &% oy war wgu g fewr
o el ¥ T Wl W @ |

ot o ©te vrw : & I‘qf't'ff
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Foreign Expertise for Preparation of
Syfiabus for open University

*296. SHRI HARJ] SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
be pleased to state:

(a) whether any foreign expertise
for preparation of syllabus for Open
University has been sought; and

(b) il so, names of the foreign ex-
perts and the countries to which
they belong?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b) The matter regarding es-
tablishment of an ‘Open’ University
15 under consideration of the Govern-
ment and, therefore, the question of
seeking foreign expertise for prepa-
ration of syllabus for such a Uni-
versity does not arise.

0 g foy 1 fod s F v
ar¥ ¥ A uw frew sheww & guT
T T4 97 5 a% ATIET 9 SeT T
et g | s SR TR Y aw
rara feat § fo wrre gfrafedt s
oft ger safieew & F o8 s
g g frgw ar ¥ ¥ dvm ww A
& forar saar wr w95 1 fodas
RAC o & et svre & O Farder
T ; s ¥, A w s gt
T AW [T I E Y W |

Mo TRo AT g : Yk a%
wf oEw 7 & Wife @y AT
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SHRI DINESH CHANDRA GOB-
FAMI: To a layman, will the hon.
Minister kindly expluin what exactly
is an ‘open’ university, because to
us it remaing a mystery? What is an
open university and how is it differ-
ent from other universities?

PROF. S. NURUL HASAN: There
are several models which are in ope-
ration in different partg of the world.
We are attempting to evolve our
own model fo sult our own needs
But I cannot give details until Gov-
ernment have taken a decision. 1 do
not know what the decision will be.

SHRI VASANT SATHE; Have
Government at least an open mind
on it?

MR. SPEAKER: Next quesetion.
Scheme to help Fishermen

*297. SHRI P. R. SHENOY: Will
the Minister of AGRICULTURE AND»
IRRIGATION be pleased to state:

(a) whether there was a scheme to
assist fishermen through the Agwcul-
tural Refinance Corporation for buy-
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ing mechanised fishing boats and if so,
number and nature of boats pmvidui
under the scheme State-wise; ang
(b) whether there ig
any proposal to
reintroduce the sc
phsiny - heme in view of its
THE NINIB‘T:%POF STATE IN
AGRICULTU
AND IRRIGATION (SHRI ANNT!-:
SAHEB P, SHINDE): (a) and (b).

A statement is 1aid
the Sabha, on the Table of

Stalement

(a) Institutional flnance is bein
increasingly availed of for nndera-
taking viable fishery development
projects. A good proportion of the
institutional finance thug obtained is
through the Agri. Refinance Develop-
ment Corporation (ARDC)., The
A.R.D.C. has sanctioned 111 fishery
schemes (109 marine and 2 inland)
upto February, 1976. These involve a
iotal commitment of Rs. 13 crores
against which the flnancing inslitu-
tions have already drawn Rs 60
crores. These cover, among other
items, purchase of 1863 'mechanised
boats of size ranging from 25 ft. to
48 ft. Ten Fibre-glass Reinforced
Plastics (FRP) boats have also been
covered under the scheme The State-
wise distribution of mechanised boats
sanctioned under the above scheme
upto February, 1976 ix as follows:

S1. No. State No of

M char 1sed

Fishir g

Boats to be

: l"."‘r.le“i Ca To al

by State m- o0&

(fvmp. m-reisl

Barks. Barks
1. Goa . 10 53 63
2. Gujerat . 120 14 134
3. Maharashira 90 20 110
4. Karrataka . 340 230 £70
5. Kerala . 144 97 241
6. Ardhra Pradcsh 45 — 45
7. Tamil Nadu 200 50 $50
8. Orissa . 50 350 100
9. Pordicheny 50 - -

1049 314 1R63
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(b) Implementation of commercial
schemes with ARC assistance s
l?::;a undertaken on a continuing
e u The ARDC has informed that

shery schemes involving assis-
tance hto the elrtent of Rs 11.83
Ccrores mt -
sideration of A.Rg'c?nder the  con

SHRI P. R. SHENOY: According
to the statement, so far 1,863 me-
chanised boatg have been ganctjoned.
May I know the number of such
boats sanctioned in 1974-75 and 1975-
767 Also, are there any schemes
applicable at present, and if so,
which are the schemes applicable to
the State of Karnataka?

SHRYI ANNASAHEB P. SHINDE:
If the hon member would look into
the statement, the number of boats
sanctioned has been given there.

SHRI P. R, SHENOY: That is so
far.

SHRI ANNASAHEB F SHINDE:
That gives the figure of boats sanc-
tioned under the scheme upto Febru-
ary 1976. That gives the total. The
year-wise break-up 1s not with mc

SHRI P. R. SHENOY: I want to
know how many mechanised boals
have been sanctioned in 1974-75 and
1975-76.

SHRI ANNASAHEB P SHINDE:
1 require notice.

SHRI P R. SHENOY: Under
several schemes, have mechanised
boats been distributed to any State
in 1974-75 and 1975-767

SHRI ANNASAHEB P. SHINDE:
The number of mechanised boats in
the country is increasing every year.
Karnataka 15 having a very 1m-
portant share, practically lion’s
share, in this, ~What the exact
number year-wise is, is not with me.
I have given i the statement the
State-wise breakup.
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SHRI P. R. SHENOY: It ig stated
that there are 63 fishery schemes in-
volving assistance to the exteni of
Rs. 11.83 crores presently under the
consideration of the ARDC. Are any
of these applicable to Karnataka?

SHRI ANNASAHEB P. SHINDE:
A very large number of schemes are
from Karnataka. I am very happy
with it because the way fisheries are
developing now, Kerala, Karnataka
and Tamil Nadu are having a wvery
pre-¢minent position in this. A large
chunk of it is in Karnataka,

SHRI K. LAKKAPPA: We have
got the longest coastline in  the
country......

AN HON MEMBER : Totally
wrong,

SHRI K. LAKKAPPA: This being
a foreign-exchange earner so far =s
the Karnataka coastline is concerned,
what was the demand made by the
Karnataka State for such mechanised
boats from this Ministry, and how
many boats have been sanctioned
and how many have not been sanc-
tioned?

MR. SPEAKER: He has no infor-
mation at the moment. Whatsoever
information he has is given in the
statement.

SHRI K. LAKKAPPA: What is the
requirement of State?

SHRI ANNASAHEB P. SHINDE :
We have worked out the total num-
ber of boats likely to be introduced
in the Fifth Plan and we find that it
would be about 4,000—5,000, I antici-
pafe almost 800—1,000 are likely to be
required for Karnataka.

SHRI INDRAJIT GUPTA: It is
surprising to find that out of the 9
States listeq here, the State of West

Bengal, which is certainly a very
important coasta] State....

MR. SPEAKER: Maritime State,.
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SHRI INDRAJIT GUPTA:. ....... is
missing altogether, May I know if
the Government of West Bengal hag
net come forward with any schemes
which are worthwhile to be financed?
Is that the real reason or is there any
other reason why West Bengal i3
being excluded from the purview of
this ARDC scheme?

SHRI ANNASAHEB P. SHINDE: 1
can assure the hon. member that West
Bengal is not being excluded at all.
Unfortunately, we find that not only
in fisherieg but in other agricultural
programmes also, the institutional
structure in West Bengal is very
weak. Despite the fact that we sanc-
tien funds, that ARC sanctions funds
for =~ West  Bengal  institutional
structure being weak, actual availa-
bility is very small. Only last year
some mechanised boats have been
introduced in West Bengal, for the
first time, in some numbers. They do
not get through because the institu-
tional structure is very weak. I think
the West Bengal Government will
have to pay special attention to this
matter; while amounts are available,
they are not being made use because
of weak instructional structure.

WRITTEN ANSWERS TO QUESTIONS

Satellite Townships arcund Meiro-
politan Cities

282. DR. RANEN SEN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government have any
proposal to build up Satellite town-
shipg near/around metropolitan and
big cities; and

(by if so, step taken towards the
same?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-
RAMAIAH): (a) As part of tihe
strategy to disperse economic acti-
vities and reduce the growth of
population in  metropolitan and big
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cities, integrated programmes for ihe
devEopnymit- of the regions wround

sych cities - jn the establish-
ment of utem\vmﬂps have
beeti undertaken,

(b) Apart from fechnical guidance
ang aseistance extended by the Town
and Country Planning Organisa-
tion, the Central Government are also
extending financial assistance, during
the Fifth Plan period, to supplement
the resources of the States to under-
take integrated urban development
programmes of such citieg including
the development of satellite town-

ships.
National Plan of Action for Women

*283, SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government have set
up a broad-based Steering Committee
at the national level to review from
time to time the progress of the
National Plan of Action for Women;

and

(b) if so, names of members of
Steering Committee?

THE DEPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) and
(b). Govermment have under their
consideration a proposal to consti-
tute a Committee at the national level
{o review from time to time prog-
rammes and measurese for the pro-
motion of women’s development
The details are being examined

Medium of Instruction and Examina-
tion at University Level

*288. SHRI VARKEY GEORGE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a decision has been
taken at the Vice-Chancellors’ Con-

Written Answess 3%

ferenco recently held in Madras

the effect that Indian languages ]::
adopted as the medium of instruction
and examinations at the highest level
in the Indian Universities; and

(b)Y if so, broad outlines thereof?

THE MINISTER OF EDUCATIO]
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a)
and (b). According to the record of
proceedings of the Conference of the
Vice-Chancellors of Southern Uni-
versities held at Madras in October,
1975, received from the University
Grants Commission, the question of
medium of instruction and examina-
tions at the university level was not
discussed in the Conference How=
ever, the participants in the Confer-
ence agreed that the production of
reference works in regional langua-
geg was urgent, to enable universities
to start streams in these languages
at the Post-graduate level and that in
addition to the resources from the
State Textbook Agencies the two Uni-
versity Grants Commission Schemes
of Publication Aid should be used by
the university for this purpose

Chilka Bird Sanctuary

#2387, SHRI D. K PANDA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether a plan involving an
oxpenditure of Rs. 20 lakh  during
Fifth Plan for the Chilka Bird Sanc-
tuary hag been sent by Government
of Oiissa to Central Government; and

(M if so, action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P, SHINDE): (a) Yes, Sir.

(b) Certain clarificataions were
sought from the Government of
Orissa with regard to the manage-
ment plan, estimates of individual
constructions, submission of a map
Jocating the sanctuary and whether
there were proposals for a World
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Bank Project for the Develop-
ment of fishing in the Chilka. De-
tailed estimates and information on
the World Bank Project are awaited.
The scheme will be processed imme-
diately on receipt of the required in-
formation for Central assistance.
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Legisiation to abolish Beggary

*289, SHRI SHYAM SUNDER
MAHAPATRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are eon-
femplating enaciment of a law to
abolish beggary throughout India; and
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Vot wan B

(b) whether the Spocisl Wellare
Board in each State hag taken any
concrete steps ta providg employment
to beggars, if 80, which gre the States
foremost in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Gov-
ernment of Indis have under their
consideration a proposal to introduce
a uniform legislation on the subect
of vagraney, including beggary, for
the Union Territories, Thig proposal
when approved by Parliament, may
serve as a mode]l for the States. The
following States have already enacted
anti-beggary Laws of their own:
Arndhra Pradesh, Assam, Bihar, Guj-
rat, Haryana, Jammu and Kashmir,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Punjab, Tamil Nadu,
Uttar Pradesh and West Bengal,

(b) (i) The State Social Welfare
Boards are implementing a socio-eco-
nomic programme which provides
employment facilities for destitute
women This serves ag a preventive
measure against beggary., During
1975-76, the following State Boards
did good work in this behalf:—

Name of State Board No. of socio~cco-
mic units esta-
bl'shed
Ardhra Pradcsh 21
Assam . . . . . 31
Gujarat . . . . 22
Kerala . . B . 30
Maharashtia . : ' . 2r
Tamul Nadu . . . 21
Uttar Pradcsh . B . 20
West Bergal . . . 24

(ii) Besides, the State Social Wel-
fare Boards are also implementing a
programme of condensed courses and
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UR Fooll' Mimd' for Agricuftural
Development

*290. SHR]I C., K. CHANDRAPPAXN:
Wili the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o
state:

* (a) whether operation of U.N, Food
Fund for the development of agricul-

ture is likely to start from July, 1976;
and

(b) whether 1India is to get
any assistance from the Fund and if
so, quantum thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) The Interested
countries in g meeting helq at Rome
from 27th January to 6th February,
1976 finalised the draft Agreement of
the International Fund for Agricul-
tural Development (IFAD) for formal
adoption by the Plenipotentiaries’ Con-
ference it authorised the Secretary-
General, UN, to convene the Plenipo-
tentiary Conference the moment, the
Secretary-General was sure of the
Pledges to the extent of SDR 1 billion
were forthcoming. The meeting deci-
ded to invite all cotributing countries
who had not yet announced their in-
tention toyoin IFAD or to pledge con-
tributionsg as early as possible so that
the Plenipotentiary Conference could
be convened possibly within the
month of May, 18786,

The Agreement will come into force
as soon as the Secretary-General, UN,
received the jnstruments of ratification
acceptance, approval or accession from
the requisite minimum Member coun-
tries and the aggregate of whose ini-
tial contributions would be at least
$750 million.

It is therefore, unlikely that the Fund
will come into force from July 1978.

(b) According to the proposed Char-
ter, the Fund will be guided by the

following priorities in allocating its
resources;
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(1) the'need to increase food produc-
tion and to jmprove the nutritional
level of the poorest populations in the
poorest food deficit countries; and

(ii) the potential for increasing food
production in other developing coun-
tries. Emphasis shall be placed on
improving the nutritional level of the
poorest populations in these countries
and the conditions of their lives.

In the above context, India can hope
to draw upon sizeable assistance from
the Fund though no definite quantum
could be specified at this stage.

Irrigation Schemes

*201. SARDAR SWARAN SINGH
SOKHI: Will the Mimister of AGRI-
CULTURE AND IRRIGATION be
pleas>d 10 state:

(a) whether an irrigation scheme
have been sanctioned after emergency
in the backward areas especially Adi-
vasi and Harijan areas, in the coun-
try; and

(b) if so, the brief outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) and (b):

(1) So far as major and medium ir.
rigation schemes are concerned, 30 such
schemes with an  estimated cost of
Rs 528 85 croreg have been sanctioned
after the emergency for different areas
of various States including the back-
waid areas etc.

These schemeg include lift Irriga-
tion, Dams, Rescrvoirs, Tanks, River
Projects, ete.

(2) Feasible minor irrigation sche-
mes are usually sanctioned by the
State Governments for execution in
different areas in the Stales including
the backward areas, etc. A total amo-
unt of ghout Rs. 12424 crores out of
State plans and Rs. 210.96 crores out
of institutional sources are expected
to have been utilised for minor irriga-
tion during 1975.786.
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Under Central Sector and Centrally
Sponsored programmcs, the Govern-
ment of India have separately allocat-
ed an amount of Rs, 18.28 crores for
execution of minor irrigation schemes
in the backward areag including areas
having lribal gnd harijan concentira-
tions during 1975-76,

The schemes under execution in-
clude storage tanks and reservoirs,
flow and lift irrigation schemes, big
diametre wells and other water-
harvesting structures,

Since declaration of emergency, the
State Governments and the Projects
authorities of the different special
programmes have also been instructed
to gear up efforts to accelerate the
production programmeg including
minor irrigation.

Hindi Text Books lying in Hindi
Granth Akademies

*203. SHRI SARJOO  PANDEY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Hindi text books worth
Rs. 3 croreg are collecting dust in the
stocs rooms of Hind: Granth Akade-
mies; and

[£9)) if so, the reasons thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE:; (SHRI
D. P. YADAV): (a) and (b) No, Siwr.
The total value of books produced by
the Hindi Granth Akademieg so far is
approximately Rs, 226 lakhs, of which
books approximately worth Rs, 42
lakhs have already heen sold. The
Akademies have intensified their
efforts so that books produced by them
reach the students, The utilisation of
these beoks is expected to improve
further.
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New Technolegy for Sugarcane Yield

*298. SHRI K, M, “MADHUKAR":
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

(a) whether a comprehensive new
technolugy has been developed at the
Indian Institute of Sugarcane Re-
search, Lucknow for growing Com-
penion crop for better cane yield;

(b) if so, facts thereof; and

{c) steps taken so far in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) to (c).

Researcheg are in progress at the
Indian Institute of Sugarcane Re-
search and under the All India Coordi-
nated Sugarcane Improvement Project
for identifying companion crops which
are likely to increase the yeld as well
ag the net return from unit area. Crops
like wheat, potato, mung, groundnut
and onion have been tried as compa-

nion crops with sugarcane. In the
autumn planted sugarcane, wheat,
potato, lentil and mustard have proved
to be beneficial while in the sping
planted cane, groundnut, ragi and
mung were found to be useful 1t has
heen noted that for obtaining the
maximum income hy companion crop-
ping it is necessary to make a careful
selection of varieties of both the sugar-
cane and companies crops.

In the companion cropping pro-
grammes, reduction in cane
yield was found in almost all treat-
menis excepting that involving potato,
The lower cane yields were, however,
compensated by the extra yield of the
companion crop. These results are to
be tested and confirmed in cultivator's
fields before they can be recommended
for general adoption,
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Alletment of House Bites to Rural
Families

*288, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether Government have made
an assessment of the implementation
of the Scheme to allot house-sites
to rural families still without house-
si1les;

(b) it so, what progress has been
made g0 far in its implementation;
ond

(c) what efforts are being made for
early execution of thig scheme?

THE MINISTER OF WORKS AND
BOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU
RAMAIAH): (a) Yes, Sir,

{b) Out of the estimated 11 million
landless workers in need of house-sites
in the country, about 6 million wor-
kerg have already been provided with
house-sites.

(¢) The scheme for provision of
house-sites to landless workers in rural
areas forms part of the National Pro-
gramme of Minimum Needs. This
now stands included in the 20-Point
Economy¢ Programme launched by the
Frime Minister, Thig scheme came up
for discussion in the recent Conference
cf Chief Ministers and all the State
Governments were requested to give
very high priority to the implemen-
iation of this scheme.

Rice from Surplus States for
Buffer Stock

*300. SHRI S. M. BANERJEE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased 1o state:

(a) whether Central Government
have asked surplug Staies to contrl-
bute rice to Central pool to build
tuffer stock; and

(h) if so, names
quentities of rice
them?

of States with
contributed by

Written Answers 50

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Surplus States sre
required to contribute rice te the Cen.
tral pool for meeting the needs of pub-

lic distribution as well g8 for building
up of buffer stock,

(b) A statement is lajg Table
of the Sabha, e

Statement

Quantities of rice supplied to Central
Pool during 1975-76 season ds reporied
upto 25.3-1976

(‘000 tonnes)
State 1975-76

Supplicd to_Cen-

tral Pool
Andhra Pradcsh . . . 160~ 5(A)
Assam . . . . 58
Haryara . . B g 4443
Madhya Piadish . . . 271
Orissa . i - : . 06
Punjab . +  I155°1
Uttar Pradesh f 5497
Total . 23431

(A) Includes back-log of 57 thou-
sand tonnes out of 1974-75 crop,

Fertilizers lying unsolg

1443. SHRI B. R. SHUKLA: Wil] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) quantity of fertilizerg which
has been imported during the last
year and upto the end of January,
1976; and

(b) quantity of fertilizers namely
indigenous and imported lying un-
sold at the end of January, 18767
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MINISTRY

IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The quantity of feriili-
gers dmported during 1975 was 11.02
lakh tonnes of N. 430 lakh tonnes of
P and 2.90 lakh tonneg of K, The im-
portg during the month of January,
1976, were 0.59 lakh tonneg of N, 0,13
lakh tonnes of P and 0.11 lakh tonnes
of K. .

(b) The quantity of fertilisers lying
unsold at the end of January, 1976, is
as follows:—

(l'khtonre)
N P K

I diginous . 98 062 017

Imported . 3 41 2-18 1-57

Wholesale dealerg in fertilizerg trade

1444. SHRI ANANT PRASAD DHU-
SIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the wholesale dealers
are making huge profits in the trade
of ferlilizers and if so, reasons for
allowing the middlemen to deal in
this trade;

(b) whether due to the profit of
wholesalers, the censumers have to
pay high prices; and

(e) if a0, the steps taken by Gov-
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ernment 1o ‘Mdke avhilible fertilizers
to people at cheap rites?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). There are no in-
dicationg that the wholesale dealers of
fertilizers are making huge profits in
the trade of fertilizers, A gtatement is
placed on the table of the House giv-
ing the retail prices and the distribu-
tion margins allowed to the distribu-
tors of some of the major imported
fertilizers and indigenously produced
fertilizers. In order to make available
fertilizers to people at cheap rates, the
retail prices at which the imported
fertilizers are sold are fixed by the
Central Government, The priceg of
the major nitrogenous fertilizers wviz.,
Urea, Ammonium Sulphate and Cal-
cium Ammonium Nitrate, which cons-
titute about 60 per cent of the fertili-
zers produced in the country, are sta-
tutorily fixed. The prices of Single
Super Phosphate are informally fixed
according to a formula approved by
the Government and operated by the
Fertilizer Association of India. Potash
is wholly imported and its retail pri-
cesand distribution margins are fixed
by the Government. In regard to
other indigenous fertilizers, even
though there is no statutory fixation,
the prices of large quantities of ferti-
lizerg imported by the Central Gov-
ernment has an impact on the indi-
genoug prices.

Statement

SHOWING THE RETAIL PRICES AND DISTRIBUTION MARGINS OF SOME O' THE
MAJOR IMPORTED AND INDIGENOUSLY PRODUCED FERTILIZERS

In Ry per tv ™)

S1.  Name of fertilizet Retal Distribu-
No. Price tion
Margir
1 2 3 4
Tmported Iertilizere
1, Urea (46% NY . . » . . 1750 115
2. Amonjum Sulphate (21%N) . . e e 93§ 75

50 kg. packirg
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| ‘ 3 3 4

8. Calolum Ammonjnm Nitrate (26%N) . B . . 160" 758
4. Di-Ammorjum Phosphate (18-46-0) . B . . . 2600 I40
$. M “riatc of Potash (60% K,0) so Kg packirg . . 910 80
6. Amm » 1 m Nitro-Phosphate (20-20-0) . . . . 1660 110
7, Amm~ 1um Nitro-Phosphate (24-24-0) . ; . 2295 140
8. N.P.K. (15-18-15) . . .' 1645 108

Indigenous Fertilizers

1. Ures . : 1750 115§
2. Ammorium Sulphate . 935 75
3. NP (28-28-0) (Coromar del) 2600 160
4. NPK (15-15-15) Perulizer Corpr., Lid. . 1570 115
5. NP (z0-20-0) FACT . i & 2150 160
6. NP (24~24-0, Madras Feruhizeas Ltd. 2330 150

Amount  sanctioned for Ayacut
Scheme in Chambal in M.P,

1445, SHRI HUEKAM CHAND
KACHWAI: Wil the Mnister of
AGRICULTURE AND IRRIGATION
be pleased to state total amount sanc-
tioned by Central Government for
Ayacut Scheme introduced in Chambal
region in M.P?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): Under the Central Sector
Command Aiea Development Pro-
gramme, a scheme costing Rs. 1.44
crores for construction/improvement
of roads and markets in Chambal
Command, Madhya Pradesh, was ap-
proved by the Central Government in
January, 1073. Agamnst this a total
amount of Rs, 54,91 lakhs hag been re-
leased so0 far to the State Government

A sum of Rs. 28,51 lakhg has been
released to the State Government for
meeting Government of India's contri-
bution towards cost of the GCAD
Authority, soil surveys, topographical
surveys, farm plans and supervision

+

——

for on-farm development work in
Chambal Command in Madhya Pra-
desh,

Eradication of Beggary in Delhi

1446, SHRI BISHWANATH JHUN-
JHUNWALA- Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether there 1s any proposal to
make Delhy a beggar free city;

(b) if so, particulars of the plan to
be mitiated for this purpose; and

(c) when 1t is going to be imple-
mented?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c¢). The
Bombay Prevention of Begging Act,
1959 is in force in Delhi under which
begging is an offence. Delhi Admi-
nistration is taking measures under
the gaid Act to clean Delhi of beggars.
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(w) wreak & waT WW
wix g wiw ¥ fegdi & o
warim & war ' e frew ¥
fwg 23 wwdr, 1976 & wwt gt
vy v ¥ fesifom v oW woerdt
w1 wag & wf Y fe & fafqer eemit
¥ ¥o sfwamas ¥ § wfafae
W ¥ grewey wrar ¥ iy oee
¥ & fag oeft  agerd
afefad w1 a9 1 wgwrd
Afafaqt w0 Iurr w1 X wrnr
WRT FW ATX ®ET a0 T TOIC
gsx feg g eadm W
g71 aqvr & anfis avamler IGn T
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ugTeye praE T aAYfadnw’ ¥ sfafafa
¥ ag Iiw fwar qrfs ag gAfedwm
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AmTdE ® o s oF o4 W
w oglRA #r wEeqr wOh fo®
= frwred ae o Tt § agwrQ
afafaar wodr TaEd & ag 44T |

Aaraa & fag wad gan fraifa
F7a Aidr  fasfw @qr o
s & & af o fawfor
I F oSt E R

Problem of Refugees at Derapathar

1448, SHRI NOORUL HUDA: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether he has reeeived g re-
presentation regarding problems of
refugees in Derapathar, Nowgong
district, Assam;

(b) whether all kinds of loans and
assistance rendered by the Central
Government have been withdrawn;
and
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(¢) if so, corrective steps taken by
Gevernment?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI RAM
NIWAS MIRDHA): (a) A letter men-
tioing some difficulties of the tamilies
in Derapathar wag recelved and was
also replied to.

(b) Loang gnd grants according to
the prescribed scale for agriculturist
and non-agriculturist familieg settled
in the area have already been given.
Besides, assistance has also been given
for setting up one primary health
centre, 4 Jower primary schools, cost
of reclamation of land, etec.

There has been np withdrawal of
loans and assistance.

(c) Doeg not arise,
Sugar factories

1449, PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the latest available, State-wise,
figures of the quantity of sugar pro-
duced, the price of Sugarcane per
tonne and the total amount paid to
the cultivators, profitg earned and in-
come tax paid by the sugar factories
in private, public and cooperative sec-
tors respectively;

{b) whether these figureg reveal a
considerable disparity in income tax
paid by wugar factories in the three
sectors; and

(c) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) to (¢) A statement show-
ing State-wise, the production of sugar
as op 153.1076, the range of prices
paid by sugar factories for sugarcane
during 1875-76, and the total amount
of cane price paid apto 15.2.1976, is
placed on the Table of the House.
[Placed in Library. See No. LT-10564|
76).
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A statement showing State-wise,
profitsilosses made by sugar factories
in Private, Public and Cooperative
Sectors during 1973-74 is also placed
on the Table of the House, [Placed in
Library, See No. LT-10564/76],

A statement giving the latest data
a\l’aﬂlble for the mme tax assess-
menty completed during the financial
year 1972-73, is also placed on
lhe Table of the House. [Placed in
Library, See No, LT-10564|76].

The details of income tax paid by
the sugar factories with their break-up
into private, public and co-operative
sectors, are not compiled in the In-
c::!me-tax Department, The data com-
piled in respect of the sugar industry.
ig published in the All-India Incoma
Tax Statistics which containg the
figureg of total income assessed under
the Income-tax Act and the tax pay-
able thereon by the company and non-
company assessees,

The rate structure for companies is
different from that for co-operative
societies, firms, Hindu undivided fami-
lies, individuals, etc, Besides, the tax
payable depends upon the size of ihe
taxable income of an assessee, The dis-
parity in the average tax payable on a
company and a non-company assess-
ment is primarily because of the above
two factors viz, the difference in the
rate structure and the size of profits

Text Books in Regional Langauges

1451, SHRI SAMAR GUHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Central Govern-
ment give aid to the States for taxt-
bookg in various regional languages;

(b) if so, facts thereof, State-wise
break-up during the last three years;

(¢) the outcome of such efforts to
prepare text books in regional langu-
ages; and
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(d) the machineriey set up by
different States for this purpose?

i

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D.P, YADAV): (a) to (d). The Minis
try are operating a Centrally sporsored
scheme for the production of university
level books in Hindi and regional lan-
guages, The fifteen Stateg participat-
ing in thig scheme have set up Gov-

+ MARCH 28, 1976
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ernment or autonomous Btate Book
Production Boards. In gome ocases,
books are being produced through the
direct agenoy bf undversities, Under
the scheme, the Ministy  releases
grants to the Btate Governmemts for
production of university level books in
the different langauges through ihe
States lavel machinery mentioned
above. A statement giving the State-
wise break-up of the grants released
during the last three years and the
number of books produced up-to-date
js attached.

Statement

GRANTS RELEASED TO STATES

l?l'lo Name of the State 1972—73 1973—74 1974—75 onfum
(Rs.1r lakhs) Published

upto date
1, Anihra Pradesh, . . . 23*00 —_ 100 360
2. Assam 1500 16°00 500 300
3. Bihar 12+00 500 9°00 150
4. G jarat 1500 18:00 5:00 482
5. Haryana 500 200 3 50 60
6. Kart ataka . 1500 10400 2-00 202
7. Kerala 1500 18-00 10°00 415
8. Maihva Piadesh 15°00 §r00 600 200
9. Mahaia hua 5'00 9+00 5'00 72
10, O1isca 10° 00 4+00 3's50 150
11. Pt njab 15°0 2°00 5'00 55
12, Raja.thai 5'00 4-00 6*00 101
13. Tamulradu . . . 20700 18+00 G 00 516
14. Uttar Pradesh 10702 800 12'00 159
15, West Ber gal 5:00 202 1-00 29
185°00 12400 8c+00 3401
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Restrictions on Movement of Wheat

1452. SHRI JANESHWAR MISRA:
Will the Minister of AGRICOLTURE
AND IRRIGATION be pleased to state:

(a) whether Govérnment's atten.
tion hag been drawn ¢0 the press
reports to the effect that restrictions
on the movement of wheat would be
relaxed:

]
(b) whether recommendation to this
effect has been received from States;
and

(¢) reaction of Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P, SHINDE): (&) Yes, Sir.

(b) and (¢). While there has been
no formal references from the State
Governments as such, the matter was
discussed with the Chief Ministers/
Food Ministers of the main wheat pro-
ducing States and, in the interest of
maximising procurcment, it has heen
decided to continue restrictions on
inter-State movement of wheat.

Fal! jn Production of Cashew Nuts

1453. SHRI VAYALAR RAVI* Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether production of raw
cashew nuts has gonec down during
the last threec years; and

(b) if so, 1o what extient and total
production of cashew nuts during
these years?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No official estimates in
respect of cashewnut production aie
issued. However, ad-hoc¢ production
est.mates do not indicate that the pro-
duction of raw nuts has gone down.
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(b) Acording to ad-hoc estimates,
the production of cahewnut has fiuc-
tuated as under during the last three
years;

Years Production

_ _ (tonnes)
1972—73 . . 1,58,626
1973—74 . . . 1,57,305
1974—75 . . . .

1,85,021

Master Plan for Drought Affected
Bihar

1456, SHRI BHOGENDRA JHA:
SHRI RAMAVATAR
SHASTRI:
SHRI K. M. ‘MADHUKAR":
SHRI SUKHDEV PRASAD
VERMA:

Wil] the Minister of AGRICULTURE
AND IRRIGATION bpe pleased to
state:

(a) whether the Drought Pronz
Area Project Sancilioning Committee
has approved a five year Rs, 16 Crore-
Master Plan for Bihar; and

(b) if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The programme aims at integ-
rated area development with concen-
tration on the followmng Sectors:

Soil and moisture conservation,

Agricullure. Minor Irrigation, Ani-

mal Husbandry, Afforestation and

pasture Developmint ang Credit
Support
ma & onfaa P ¥ G900 ¥ fal

LR

1457, ) TAAT IO WT WA
st fead w9, a7 a9 ¥ AT
fw:

(%) = 2w Hqan & storfee
Y ad a7 & fag wadsw W@ A7
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197475 Tww T 1 9F 1973-74
¥ e nw ® feg ag ww W
R # uw fawowr dwwr g fawrw
g fag ag dm 7 &—

o qqr FdT FrOor, O AqT
srrrg feerw, g fewf, omer
fawre aqr qrvqin @)

(w) & & 1 TeEaw ¥ T
sriw  aw fawi wefr  amearer
ATERT, WY, ¥, TR, Few@w,
ST, AT, AT 34T qrefy F warAT
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5§ Ty T Arvar g a9 ¥ fewrmar =m
7T 1973-74 1971-75% 1975-76%*

1 2 3 4 5 6
1. 9Ty I57 858.11 66.75 25.05 96.29
2. fagrz 267,72 93.88 142,17 61.41
3. TSR 1172.91 343,43 839.14 329,07
4. gfrarm 344.00 - 52 72 1.03
5. W& W17 HWHIT 96.95 25.86 35.50 8.12
6. Hife® 1013. 40 170.93  280.63  200.96

onF fr TTen wEy FATRIC A
wraTel, 1976 ¥

amger e fEm owmm fh
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1 2 3 4 5 s
g
7. Eq g0y 743 48 335 99 310 49 157 92
8 ARIUS 1143 23 182 46 250 n9 82 08
9o 3wt 340 99 103 45 96 26 62 23
10 AwqTT 1442 76 321 32 292 60 215 93
11, afrmare 384 13 88 64 142 02 152 33
12 Il AW 1173 09 587 00 311 30 83 28
13. afaw e 242 58 86 58 78 49 52 87
g 9123.38 2396 29 2926 28 1493 33

Aei—mrvg W T A

Dharma Flsbing Harbour in Oriss

. 1458 SHRI SURENDRA MOHANTY
Will the Minster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) contribution of Unmion Govern-
ment towards the Dhamra Fishing
Harbour Scheme, and

(b) whether the project 1s to be
taken up during the curtent TFive
Year Plan?

THL DEPUTY MINISTER IN THE
M'NISTRY OF AGRICULTURE
AND IRRIGATION (SHRI PRABHU-
DAS PATEL) {(a) Government of
India has approved construction of a
fishmg harbour costing Rs 56 13 lakhs
covermg the full cost of dredging
earth work fo; 1eclamation land
Ing quay, stone pitching shipwav sur-
facing trafficked areas and construc-
tion of auction hall

(b) The project 18 expected to be
taken up and completed during the
Fifth Five Year Plan

82L.s-3

@ ot g ¥ wye ¥

Rural Credit

1460 SHRI SOMNATH CHATTER-
JEE Will the Mimister of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) State-wise esumated rural
debt burden fo1 the current year and
share of small and marg nal farmers
and rural labourers in this debt
(total)

(b) State-wise need forural credit
as at present and

(c) shaie of nationalised banks
cooperatives and other agencies 1n
the total iural credit supply?

THE MINISTER OF STATE IN
1HE MINISIRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN) (a) No State-wise
survey to assess the rural debt bur-
den has been conducted for the year
1974-75 However a statement indi-
cating the state-wise total Labilities
in respect of all rural households on
the basig of All India Debt and nvest-
ment Survey conducted by the Re-
serve Bank of India at the end of
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30th June, 10871 is placed opn the
Table of the House, [Placed in Lib-
rary, See No, LT-10585{76] Out of
the total liabilities of all the rural
households, the share of liabilities of
Landless and those owning land upto
5 acres was estimated at 48.72 per
cent.

(k) The production Credit require-
ments for the last year of the Fifth
Plan were estimated at Rs. 3,000.00
crores. The target for chort term
credit to be advanced by primary
agricultural credit societies in the
last year of the Fifth Plan is Ra.
181887 croreg and the cumulative
target for medium term and long
term for the Fifth Plan are Rs.
32058 crores and Rs. 1496.37 crores
respectively. State-wise figures are
indicateq in Statement No, 11 is laid
on the Table of the House, ]Placed
#n Library See No. LT-10585/76]. )

(c) The estimated amount of loans
advanced (chort term, medium term
and long term) by primary coopera-
tive credit societies and land deve-
lopment banks during the year
1074-75 was Rs. 103389 crores, In
respect of public sector banks the
direct advances to agriculture (our-
standings) at the end of June, 1975
was Rs. 511.64 crores. The informa-
tion with regard to extent of sup-
ply of credit by other agencies is not
available.

Implementation of U.G.C. Pay Scales
in Tamil Nadg

1461, SHRI S. A. MURUGANAN.
THAM: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether there is an inordinate
delay in the implementation of the
University Grants Commission scales
of pay in Tamil Nadu;

(b) whether Government have not
taken any follow up action after pro-
mulgating the ordinance providing
security of service to aided college
teachers in Tamil Nadu; and

(c¢) facts and reasong therefor?

MARCH 29, 1976
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THE MINISTER OF XDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8 NURUL HASAN): (a)
According to the information receiv-
ed from the Gowernment of Tamil
Nadu, the matter iz wunder their

examination.

(b) and (¢). The Government of
Tamil Nadu has informed that Rules
under the Tamil Nadu Private Col-
leges (Regulation) Ordinance, 1078
are being framed 80 gg to provide
protection of service conditions of
teachers in aided colleges.
Agricultural Programme under 24-
Point Programme

1462. SHRI M. K. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) nameg of States which have
constituted State level coordination
committees to look into the implemen.
tatlen of agricultural programme
under the 20-point programme;

(b) whether Government is getting
the reports from States regularly; and

(c) if so, facts thereof and progress
of the implementation of the agricul-
tural programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) According to available
information Andhra Pradesh, .Assam,
Haiyana, Orissa, Punjab, Rajasthan
and Uttar Pradesh have set up state
level Committees in connection with
the implementation of the agricultural
land ceiling programme. Some of
them have also set up similar commit-
tees at other levels, Besideg them are
a number of Stategs where appropriate
Committees for the implementation of
the land ceiling measures have been
set up at various levels,

(b) and (c). Reports from the States
are received from time to time, In
the nature of things, data regarding
the implementation of the land ceiling
measures collected from various parts
of the State need time to be consoli-
dated, There is, therefore, some time-
lag between the period of reference
and the actual receipt of the report
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According to the latest available re-
ports more than 9 lakh acres of land
have been declared surplug all over the
country. More than 4,08,000 acres
have been taken over by the
State Of them, 1,20,000 acres have
been distributed among 88,000 benedl-
claries

wiver Aot ot iverit
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Performanes of Agricultural Policy

1464 SHRI P. NARASIMHA
REDDY Will the Mimster of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether the recent agricultural
performance hag highlighted the inahi-
lity of our shortage-ridden and im-
port-dependent management of agri-
cultural economy to cope with the
problems of surplus; and

(b) what steps are contemplated to
streamline and strengthen the economy
vis-a-ts price.support, storage and
distribution ?
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THE MINISTER OF STATE IN THE

Y OF AGRICULTURE AND

IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) No, Sir.

'b) Adeqguate arrangements have
uiready been made to give support at
erocurement prices, wherever neces-
wary, Steps have been iaken by the
¥aod Corporation of India, Central
Ware housing Corporation and other
procuring agencies to hire additional
accommodation and to take up cons-
truction of further covered accommo-
dation as well as plinths for meeting
increased storage requirements. Ade-
quate arrangementg already exist for

regular supply of foodgrains through
Public Distribution System.

Settiement of Cjaimg 0f West Pakistan
Refugees

14685, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether all the claims of West
Pakistan Refugees have been settled;

(b) if so, whether there is any pro-
posal to compensate the refugeesg with
the assets left by Pakistanis in India;
and

(e) if so, salient features thereof ?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI RAM
NIWAS MIRDHA): (a) Out of about
5 lakh cases of applicationg for com-
pensation from displaced persong from
former West Pakistan under Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954 and the Rules there-
under, by and large, all have been

settled except a few cases which are
being finalised,

(b) Under the provisiong of Displac-
ed Persong (Compensation and Reha-
Dilitation) Act, 1954 and the Rules
thereunder, evacuee propertieg are al-
ready being acquired and utilised for
paying compensation to the displaced
persons,

(c) Does not arise.

MARCH 29, 1078
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Financial Assitance to OM and Dis-
abled Persens

1466. SHRI JAGANNATH MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state::

(a) whether Delhi Adminjstration
has decided to provide financial assis-
tance to old and disabled persons in
Delhi; and

(b) if so, brokq dutlines &t the

scheme ?

THE DEPU'L;l MINISTER IN THE
MINISTRY O EDUCA‘!'IO!;W AND
SPCI WELFARE AND RHE
Dnm%mr OF CULTURE (8HRI
ARVIND NETAM): (a) The Delhi Ad-
ministration is already providing
financial assistance under the “Delhi
Financjal Asmstance, to socially lqnd
physically handicapped persons Rules,
1968.”

(b) The Scheme provides for assis-
tance to old persong who have attained
the age of 60 years and who have be-
come permanently invalid for doing
any work due to old age, general dis-
ability, partial or total blindness or
physica] handicap and who are bona
fide residents of the Umion Teritory of
Delhi; and in very deserving cases
such severely handicaps/disabled per-
sons irrespective of any age limit who,
duc to then handicaps|disability, are
mcapacitated of doing any work for
thewr hivelihood The essistance is
given at the rate of Rs 25 pm. for a
period of not more than one year.

Progress of Irrigation Projeets

1467 SHRI ARJUN SETHI: Will the
Mimister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether proposed monitoging
organisations to watch progress of irri-
gation projects for their speedy com-
pletion have been set up; and

(b) if so, particulars thereof?
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IN THE
OF A TURE AND
IRRIGATION (SHRI'KEDAR NATH
SINGH): {9 and (b). 1t is proposed to
¢t vp Mbonitoring' Ofrganisstions at
Project, State and’ Ceniral levels, Such
orgamisation have already been set up
in the States of Andhré Pradesh, Guja-~
rat, Kerala, Maharashtra, Rajasthan
and Uttar Pradesh; and the other
States are being expedited for the
same,

At the Centre, a Monitoring Directo.
rate hag been created and additional
staff at higher levelg are being posted.

U.G.C, Grades in Central Institutes

1468, PROF. NARAIN CHAND
PARASHAR:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether U.G.C, grades have
been implemented in all the Central
Institutes and those deemed to be
Universitias;

(b) if so the names of such Institu-
tions;

(¢) whether the teaching staff of
the Central Institute of Languages,
Mysore which iz recognised by 22
universities as an advaneed Centre of
Research has also been given these
grades; and

(d) if so, date from which the
grades were given?

‘THE DEPUTY MINISTER LV THE
MINISTRY OF EDUCATON AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The new
U.G.C. pay scales have been sanction-
ed in respect of the following Central
Institutes and Institutes of higher
learning deemed to bhe universities,

financed wholly or partially by the
Ministry:

{1) Jamia Millia Islamia, New Delhi,
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(2) Tata Institute o.t’ocul Sciences,
Bombay. ! ’

(3) Gurukul Kasngri Vishwavidya-
laya, Hardwar,

(4) The five Indian Institutes of
Technology.

(56) Indian Institute of Science,
Bangalore.

in  Industrial

“(6) National Institute for. (Praining
. Engimsering
Bombay,

(7) School of Planning and Archi-
tecture, New Delhi,

(8) Motilal Nehru Regional Engi-
neering College, Allahabad,

(9) Indian Institute of Menagen;‘._
Ahmedabad,

(10) Indian Institute of Management,
Bangalore,

(11) Indian Institute of Management,
Calcutta,

(12) Indian School of Mines, Dhan-
bad,

(13) Central Institute of English and
Foreign Languages, Hyderabad.

(14) Kendriya Hindi Sansthan, Agra

(15) Two Vidyapithag run by the
Rashtriya Sanskrit Sansthan.

(16) National Counci]l of Educational
Research and Tiaining, New
Delhi.

(e) No, Sir,

(d) Does not arise.

Brokep Rice with Andhra Pradesh

1469, SHRI M. RAM GOPAL
REDDY:
SHRI K LAKKAPPA.

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether huge quantity of
broken rice is lying with millers in
Andhra Pradesh;
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(b) if so, whether §tate Govern-
ment has sought permission from the
Centre for its movement outsidg the
State; and

(e) if so, decision of Government
thereon ?

THE MINISTER OF STATE LN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHESB P,
SHINDE): (a) to (c). According to the
information received from the Andhra
Pradesh Government, about 86,000
tonneg of brokep rice was reported
lying with the millers in Andhra Pra-
desh in August, 1875, At the request
of the Andhra Pradesh Government,
broken rice wag offered to the Gov-
ernment of Tamil Nadu, Mahrasthra
and Kerala and based on the require-
ments indicated by these States, a total
quantity of 18,500 tonnes wag allotted
to these Sates,

Agricultural Universitieg

1470, SHRI D, D, DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government i{ltendml
to increase the number of agricultural
universities in the country to cover all
districts of the country;

(b) if so, facts thereof; and

(c) whether these universitiegs will
be given the job of undertaking agri-
cultural extension work in their res-

pective areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Agricultural Universities
are set up by State Governments,
There js no proposal now for im:l_'eas-
ing the number of agricultural univer-
sitieg in the country. Normally most
Agricultural Universities Actg in the
States provide them with State-wide
jurisdiction as regards teaching, re-
search and extension education.

(b) Doeg not arise.

(c) Mhere ig no proposal to entrust
to the agricultural universities respon-
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sibility of agricultural extension work
ali over the State. This iy the job
entrusted to the State Departments of
Agriculture who are responsible for
Agricultural production, Agricultural .
universities carry out limited exten-
gion work in areas around their cam-
puses a8 laboratories for training the
students in agricultural extension. The
Agricultural Universities have the
primary re of training the
trainers, i.e,, different levels of exten-
sion workers of the Departments of
Agriculture and Animal Husbandry,
to keep them abreast with the latest
farm technology so that in turp far-
mers are adequately trained by them.

Co-operative Farming

1471, SHRI HARI KISHORE
SINGH:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether any attempt is being
made to co-operativise the surplus
land which is being made available to
landless peasants and Harijans on
account of the implementation of land
reform measures in various States;
and

(b) if so, the progress made 30 far?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b), In Gujarat,
Kerala, Madhya Pradesh, Maharashtra,
Orissa. Rajasthan, Taml Nadu, Waest
Berpgal, Delhi and Pondicherry the
land ceiling laws and rules provide for
allotment of surplus land among
others to co-operative farming so-
cieties

According to available reports the
following States have allotted surplus
land to co-operative farming societies
to the extent jndicated below:

Guiarat . 1368 acres.

Magdhya Pradish . I32498cres 10 238
co-opcrative  fat-
ming societies (up-
to 1-I-1973).

Maharashtia . $066 8crs.

West Bengal . 370 acres.
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Reforms in Visva Bharati

1473, SHRI INDRAJIT GUPTA:

Will the Munister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are con-
sidering of bringing about certain re-
forms in Visva-Bharati; and

(b) it s0, nature thereof ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a)
and (b) A Committee was appointed
by the Central Government under the
Chairmanship of Mr Justice S A.
Masud to determine the lines on
which Visva-Bharat: may develop
and to recommend guidelines for
amendment of the Visva-Bharati Act.
The Committee submitted itg report
in July 1975 A copy of the report
has been placed m the Parliament
Library The recommendations of
the Commiilee are under examna-

tion.

Storage capacity of FCI in Southern
States

1474 SHRIMATI PARVATHI KRI;
SHNAN Wil the Minuster o
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether 1n view of bumper
crops in the Southern States and
vigorous drive for procurement FCL
could buy a huge quantity of food-
grains for storage;

(b) 1f so, facts thereof;

(¢) whether the F.CI, storage
capacity in Southern States ig not ade-
quate; and
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(d) if g0, steps taken to meet the
shortage MM facilities and
syheilier F.CI hed to face wastage
fiye to shortage of storage spsest

IRBIGATION (SHRI ANNA-

P. SHINDE): (a) and (b)

16.29 lakh tonnes of rice and paddy
(in terms of rice) had been procured
by the Food Corporataion of India
and other agencies up to the middle
;{l Parch, 1976, in the Southern
te§ of Andhra Pradesh, Kerala,
Tamil Nadu, Karnataka & Pondi-

chery.

(¢) and (d) There has been some
pressure on avalable storage capa-
city following very good procure-
ment. Steps have been taken to add
to the existing capacity by hiring
accommodation from varioug sources
ang undertaking consiruction, In-
cluding emergency construction of
CAP Storage. No wastage of food-

hat been reported on this
account.
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Bepresentation fo J & K on Boards
for of Urdu

1476. SHR] SYED AHMED AGA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government of Jammu
and Kashmir had approached him for
representation on Boards concerning
development of Urdu and action taken
in the matter; and

(b) Whether the Government of
Jammu and Kashmir had also asked
him for entrusting Kashmir University
with the preparation of Urdu trans-
lationg of selected works in various

fields such as science, engineering,
commerce ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT oF CULTURE
(SHRI D, P. YADAV): (a) The Chiet
Mimster of Jammu & Kashmur had in
a letter mentioned in 1978 that no
representative of the State Govern-
ment had been associated with the
Executive of the Taraggi-¢- WUrdu
Board A nominee of the State Gov-
ernment was accordingly made a
member of the Board, and this ar-
rangement is continuing.

(b) In the letter mentioned above,
the desirabibty of utilising the ex-
pertise available in the University of
Kashmir in the matter of writing of
Urdu books wag also oned. The
Feads of Urdu of the
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University of Xashmir and the
Jammu ‘have plready been
assoclated with the programmes of
the Board

Procurement Price 6f Wheat for next
Crop

1477, SHRY VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government are con-
sidering to review the procurement
price of wheat for the next crop; and

{(b) when final decision is likely to
be made?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHR] ANNA-
SAHEB P, SHINDE): (a) and (b)
Government have aldeady reviewed
the procurement price of wheat for
the next crop and have decided to
maintain it at Rs. 105/- per quintal for
al] varieties.

Sugarcane Arrears outstanding against
M/s. Sakth; Sugars, Coimbatore

1478. SHRI S. RADHAKRISH-
NAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have re-
ceived any complaint against M/s.
Sakthi Sugars, Coimbatore, Tamil
Nadu, from the Cane growers about
the non.payment of arrears to them
since several years; and

(b) whether huge amounts of
money, thug accumulated due to non-
payment, have been misappropriated
and misused by the two prominent
directors of the factory for other hogus
business purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND JRRIGATIQN (SHRI SHAH-
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NAWAZ XHAN: (a) and (b) Com-
plaints have been received that the

management of M|s Sakthi Bugars,
Coimbatore—

(i) made unauthorised deduc-
tions from the amounty dus to the
cane growers on account of supply
of sugarcane, for investment in
other companies;

(ii) have not made payment of
Rs, 1.50 crores to the cane grow-
ers; and

(iii) have misappropriated and
misused the fundg of the company.

One of the cane growers has filed
a petition in the High Court, Madras,

Effect of the gischarged Water of J.K.
Paper Milfl Factory at Rayagads,
Orlssa

1479. SHRI ANADI CHARAN
DAS: Will .the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether dirty and chemicalised
water discharge from J.X Paper Mill
Factory at Rayagada (Orissa) to the
effluent of Nagabali River has posed
serioug threat to the health ang lives
of thousands who wuse the river
water; )

(b) if so, the percentage of detri-
menta] elements discharged to the
affluent of the river every day; and

(¢) the remedial measures taken to
stop this?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K L
BHAGAT): (a) Yes, Sir.

(b) The  factory discharges 75
lakh gallong of trade effluent and
20,000 gallons of sewage effluent to
the river every day.

(c) While granting the license
under the Orissa River Pollution
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Prevention Act, the Orissa Rive:
Board hag specified that the
efffuents should conform to the
standardg prescribed by the Board.
Samples of the effluent are taken
from the factory at intervals by the
Board and are examined, Necessary
directives are issued to the factory
from time to time to bring down the
efiuents to the standards prescribed
by the Orissa River Board. However,
when a team of the Orissa River
Board went around the factory and
made spot study on the effluent prob-
lem, it was observed that inspite of
all precautionary measures taken by
the Mill authorities, the effluent is
causing inconvenience to the public.
The Board, has therefore, directed
the Mill authorities to provide one
open well in each of the 25 villages
alongside the river Nagabali at a
cost of Rs. 350 lakhs, The B{hll
authorities have already taken action
to comply with the above directive,

Smal cause sults and minor criminal
cases

1480, SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to reserve all small cause suits and
winor criminal cases for settlement
by village Panchayats in order that
the citizen may get specdy and cheap
justice and also to reduce the burden
on the ordinary courts of the land;

and

(b) if so, the steps being taken by
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir. Pan-
chayati Raj is a State subject.

(b) Does not arise.

MARCH 29, 1976
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Import of Fertilivess

1481. SARDAR SWARAN SINGH
SOKHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the import of ferti-
lizers has been stopped In
view of lack of demand; and

(b) whether India ig in positign of
f’;""ﬁﬂl fertilizers to foreign coum-
ries 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No, Sir.

(b) Since India iz not producing
adequate quantities of fertilizers at
present to meet the domestic re-
quirements, the gquestion of export-
ing fertilizers to foreign countries
does not arise.

Gobar Gag Planis ang Rural Peopie

1482 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state the extent to
which gobar-gas planfs have been
activised to meet the need of rural
pooulation?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL)'A total of 20,000 gobar gas
plants was proposed to be get up
during the years 1974-75 and 1975-
76 As against this 10.710 plants
were set up in 1974-75. It is ex-
pected that about 20,000 gobar gas
plantg would be set up during 1875-
76. The targets and financial alloca-
tions for this programme during the
Fifth  Five-Year-Plan have been
increased in view of the encouraging
response noticed during 1974-75 and
1975-786.
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Relief against drought and earthquake
affectag State
1483, PROP. NARAIN CHAND

PARASHAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state total amount of
Central assistance given to States
during the year 1876-76, ag relief

Written Answers 86

against drought and earthquake
statewise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND-
IRRIGATION (SHRI PRABHUDAS
PATEL): Government have sanc-
tioned Advance Plan Assistance to
the following States for meeting the
expenditure during 1975-76, on
drought and earthquake etc:—

sae — e,
1, Bihar . g . . . . Floods 975
2. Gujarat . . . . . . Floods & Cyclone 918
3. Orissa . . . . . . Floods 7'55
4. Rajasthan . B . . Floods 2+50
5. Sikkim . . . Drought 0'73
6. Uttar Prade h . . . . . Floods 6°20

(umﬂﬁfi;it Stjhe :bovc Advance Plan Assistance the following amounts have been released so far
1. Bihar . . . ) . . Floods 650
2. Gujarat . . . . ¢ e Floods & Cyclone 500
3. Onissa . . . . Floods 7°55
4. Rajasthan . ) . . - Floods 2*50
5. Sikkim, . . . Drought 073
6. Uttar Pradesh . . . . . Floods 2°00

Further assistance will be released
on the basis of the piogress of ex-
pendi.ure reported by the State
Governments. lhe case ¢t Himachal
Pradesh i{or earthquake relef s
under consideration of the Govern-
ment

Target for Housing for Indusirial

Workers

1485. SHRI SHYAM SUKDER
MOHAPATRA: Will the Minster of
WORKS AND HOUSING be pleased
to state:

(a) whether any targets have been
fixed for construction of houseg for
industrial workers; and

(b) percentage of industrial Work-
¢1s for whom houses have been cons-
tructed?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
R:\MAIAH): (a) No Sir,

(b) According to India—A Re-
fercnce Annual 1975, the number of
industrial workers in the country is
reported to be ag follows:—

(a) Household ir dustry 63.51.714
Other than Houschold in-
= dustry . e . 1,07.80
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The Government of India have
introduced an Integrated Subsidised
Housing Scheme for Industrial
Workers and Economicslly Weaker
Sections of Community which is
belng implémented by the State
Governments, Under this Scheme,
1,83,663 houses are reported to have
been constructed. All the industrial
workers may no. be eligible for the
benefits admissible under the Integ-
rated Subsidised Housing Scheme.
Besides, some of them may have been
provideq accommodation by em-
ployers, State Governmentg etc.
under other Housing Programmes,
and yet others might have their own
houses. It is, therefore, not possible
to indicate the percentage of indus-
trial workers covered till now a8
against the total number of industriel

mmnm
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Fungg for Literary clnllltll to ml-l

1486. SHRI: BHYAM  SUNDER
MOHAPATRA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to stale:

(a) whether funds have been given
to Orissa Government or any other
body in 1975 for literacy campaign;’
it so, how much and who are the
organisations; and

(b) what hag been the progress of
literacy in Orissa from 1871 #ll end
of 1975, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P, YADAV): (a) The
following grants have been given to
the State Government and other
organisations in Orissa during 1876-

76 for various adult education
warkers. programmes:
Programme/Scheme To whom Grart Amourt
has been given
Rs.

Farm:rs Functional Literacy Project . . State Govt, 1,82,250°00
Fanctional Literacy for Women Scheme (Out of Socul

Weilfare Department funds) . . State Govt. 61,900°00
N><formal E11cation Programme for the ug:-group 15-25  State Govr, 1,00,000° 60
Production of Literature for Neo-literates . State Govt, 30,000°00
Assistance to Voluntary Ornnismans warhng in thc ﬁeld

of Adult Bducation. . y $6,408+00

In addition, a sum of Rs. 25,000/
has been sanctioned to the 5 Nehru

tion, organised directly by the Ken-
dras.

(b) The percentage figures of lite-

Yuvak Kendras Jocated in the State

towards programmes of adult educa- .

racy in Orissa as per 1871 Census

Men Total
15—25 e e e 59°2% 42-8%
15—35 - e e 53-9% 36-7%
15+ 46°7% 30°2%

!‘I;uu!orlmnremavdhble,umencyﬂcmsmconeehdm:

at the time of each decennial
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WLa Life Preservation Board

1487. SHRI C. K, CHANDRAFPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be plesped to
state:

(a) whether the Wild Life Preser-
vation Board met in January, 1976;
and

(b) if so, facts thereof angd steps
proposed to preserve the forest
wehlth?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] PRABHUDAS
PATEL): (a) Yes, Sir, The Indian
Board for Wild Life met on January
31, 197s.

(b) The Indian Board for Wild
Life high-lighted the nedessity of
nature conservation and warned
against dangers to the natural habi-
tat from several directions indluding
over-population, urbanisation, de-
forestation and industrializition, The
Board recommended the constitution
of high altitude national parks to
preserve the unigue flora and fauna
of this 1egion Recommendations
were made for the preservation of
the endangered species and action al-
ready taken to preserve some of
them wag commended. It was also
recommended to request the World
Wildlife Fund for suitable literature
to promote nature conservation
awareress. Inclusion of Wildlife in
the syllabii for nature study, Biology
and Zoology in schools was also re-
commended. The export policy for
the year 1976-77 for Wildlife and its
producls was also discussed and the
quota to be fixed under these items
waus pecommended.

Youth Parliamentg

1488. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PARLIAMENTARY AFFAIRS be
pleased to state:

(a) whether any “Youth Parlia-
ments” have been organised during
the current financial year in the edu-
cational institutions; and .
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(b) if g0, amount of financial assis-
tance given for organising such func-
tions alcng with the names of the
institutions where such functions have
been organised?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): (a) and (b). Youth
Parliament Competitions are held
annually in Higher Secondary Schools
in the Union Territory of Delhi.
'I:heu are organised by the respec-
tive schools and the competitions are
held under the auspices of this De-
partment. During the current finan-
cial year also, 52 Higher Secondary
Schools of boys and girls in the
Uniop Territory of Delhi participated
in the Youth Parliament Competi-
tions. No financial assistance was
given by the Department in organis-
ing the Youth Parliaments in the
Schools, A list showing the names of
the institutions where the function
was held during the current financial
year is laid on the Table of the House,
[Placed in Library, See No. Lt-10566!
76].

Voluntary Associations/Institutions for
Handicapped

1489. PROF. NARAIN CHAND
PARASHAR; Will the Minister of
EDUCATION SOCIAL WELFARE
AND CULTURE be pleased io refer
to the reply given to Unstarred
Question 46 on the 8th March 1976
1epgarding Voluntary  Associations to
look after handicapped and state:

(a) whether any assessment of the
work dene by these institutions has
als> been made; and

(b) if so, a brief report on the pro-
gress of the work done by these insti-
tutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHR1 ARVIND NETAM): (a) and
(b). Grants are sanctioned for ap-
proved projects which ar~ duly
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scrutinized by the Social Welfare
Department, Working of the volun-
tary organisations is supervised by
the State Governments who are re-
quested to depute their officers to
inspect the organisations seeking
grants, Officers of the Social Wel-
fare Department also generally pay
vigits to organisations receiving
grants whenever they go on tour.
Specific recommendations of the
State Government concerned are
obtained in respect of each grant
application.

The procedure of release of grants
is to release them in three instal-
ments. The first instalment is re-
Jeased with the sanction of the pro-
ject. Second and third instalments
are released only on the production
of utilization certificate (given by
Chartered Aceountants) lof earlier
grant instalments.  The voluntary
organisations also submit  their
audited statement of accounts,

In respect of grants for construc-
tion of buildings. a certificate to the
effect that the building has been
completed in accordance with the
approved plan and estimate is also

obtained.
Syllabus for Open University

1490, SHRI HARI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be

pleased to state:

(a) whether syllabus for Open Uni-
versity is in the making; and

(b) if 8o, by what time the syllabus
for the Open University will be an-
nounced”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
and (b). The matter regarding es-
tablishment of an Open University
ig under consideration of the Gov-
ernment and the question of prepar-
ing syllabus would arise only after a
decision to establish the university is
taken,

MARCH 29, 1976
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Cultural Exchange Activities

, 1482. SHRI SAMAR GUHA: Wi
the Minister of EDUCATION, SO-
CIAL: WELFARE AND CULTURE
be pleaged to state facts about the
Indian personnel and cultural teams
selected for cultural exchange activi-
ties with foreign countries during the
years 1973 and 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): A statement is laid
on the Table of the House [Placed
in Library See No. LT-10567/76]

Dismissal of F.C.I. employees

1493, SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any F.C.I. employees
have been dismissed or retired after
declaration of emergency; ang

(b) if so, zone-wise break-up of
such employees?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) Yes, Sir.

(b) Zone-wise Whemk-up of such
employees is as underi—

Nams of the Zone Number Number

ofem- of -m-
] h.
retired

North Zone .
South Zo 1e .
Bast Zore .
‘Weat Zone

Il o »
1l -

Total 15 31

Scheme for gelf sufficiency In
Cashew

1484, SHRI VAYALAR RAVI: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state-

(a) whether the Cashew Develop-
ment Directorate hag submifted a
scheme for achieving self sufficiency
1 cashew; and

(b) if so, salient features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1I PRABHUDAS
PATEL): (a) and (b), Yes, Sir, A
scheme for subsidised plantation of
cashew over an area of 60,000 hec-
tares in Departmental plantations and
about 85,000 hectares in Non=De-
partmental plantations in different
States has been formulated, The pro-
posed scheme envisages raising of
cashew plantationg by providing a
subsidy at the rate of Rs. 500 per hec-
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manner over a period of six years. The
proposal is still under consideration
of the Government of India.

Ad-ho¢ arrangements for storing
procured foodgrains

1485, SHRI S. R. DAMANI: Wwill
the  Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether ad hoc arrangements
bad to be made in temples, achools

etc. for storage of foodgraing pro-
cured;

(b) if so, quantity so stored in
each State;

(¢) measures taken to ensure
agalnst losses of any kind at such
disorganiced Storage places; and

(d) when the stocks will be moved
to regular warehouses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) to (d).
Following very good procurement
there has been some pressure on the
available  storage capacity. The
possibility of utilising the premises of
schools etc for storage of foodgrains
has been explored by the F.C.I. and
the premises of a basic traning
school in Kerala have been taken-
over for a temporuryh pari:d ::
stocks of foodgrains ave howe
beensmo\red so far into this school

premises.

Shifting of Central Government
Offices

1408. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether in view of the grow-
ing scarcity of housing unity and
pressure of population in Delbi,
Government have consideregq the
desirability of shifting some of the
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offices of Central Government to
other places;

(b) whether Government are con-
sidering not 1 its new offices
in Delhi as a supplementary measure;

and

(c) if s0, what other decongestion-
ing measures are being contemplated
and whep these will be implement-
ed?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAMAI-
AH): (a) Yes, Sir.

(b) Only such new Goverpment
Offices are allowed to be located in
Delhi as cannot function conven-
iently from outside Delhi,

(c) Government have appointed a
Working Group to study matters re-
lating to shifting of Government
offices, wholesale trade and indusiries
away from Delhi to ring towns on
the periphery of the Capital.

Drinking water in urban and semi-
urban areas

1497. SHRI P. R  SHENOY: Will
the Minister of WORKS AND
HOUSING be pleased to state steps
taken to provide pure drinking water
in urban and semi-urban areas?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K L. BHAGAT)
Provision of safe drinking water is
the responsibility of State Govern-
ments who are taking necessary steps
according to the availability of re-
sources. So far 1685 towns with a po-
pulation of 9:25 crores have been pro-
videq with protected water supply.
80 more towns are expected to be
covered during the V. Plan period,
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Allotment of hompe-sites 9 homniees
families belonging to Scheduled
Casteg and Scheduled Tribey

1498, SHRI BABEO SINGH: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether procedure for allot-
ment of house-sites to every home-
less family belonging to Scheduled
Casteg and Scheduleq Tribes in rural
areas ig not without faults;

(b) whether in most cases physical
possessiong of the plotsg allotted have
not been given; and

(c¢) it so, steps proposed to be
take, in the matter?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR!I K, RAGHURAMA-
IAM): (a) and (b). No specific ins-
tance has come to the notice of the
Government, However the need to
give actua)l possession of the allotted
house-sites to the pllottees was stres-
sed in the Conference of State Minis-
ters of Housing and Urban Develop-
ment held at Bhopa] from the 4th to
the 6th October, 1975 and in the re-
cent Conference of Chief Ministers at
New Delhi,

(¢) Does not arise.

Qutlay For Crop Production
Programme

1500 SHRI RAGHUNANDAN
LAL BHATIA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleaced to state-

(a) whether Planning Commission
has sanctioned any outlay for crop
production progremmes in the Cen-
tral Sector during 1976-77; and

(b) if go, salient features of the
programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL)- (a) and (b). Keeping in
view the recommendations of the



P

97 Written Answery CHAITRA 9, 1808 (SAKA)

Planning Commission, provigions as
indicated below have been made in
the Central Budget for the year 1876-
77 for various crop production Pro-
grammes in the Centra] Sector:

(Rs.inlakl's)
1. Agricultural It puts
(a) Improved Sceds . 30000
(b) Fertiliscrs & Msrurcs 1058-00
(c) Plart Protcctior 323-00

(d) Agticultui: I Msetiray

ard Implcmus ts 235-00
II. Crop-oricited pregnomes 1500°CO
I1. Agricul mal Exta sior &
itirg . . . 33000
IV. Miror Irrigstior & Watcr
Maragemert 50000
V. Commard Arca Develermert 1600-00
V1. Soil Corserviiion . 761-00

Under Improved Secds Programme,
a provision has been made for partici-
pition in equily share capitul and
loun assistance o State Farms Cor-
poration for the production of seeds
of %ool crops, fibre crops, plantation
ciops, oil seeds, vegetables and fruits,
cle and investment in Stale Seeds
Corporation to enlarge he foundation
sepd  production programme, The
schemes under fertilisers and manu-
res mainly include programmes for
devclopment of local manurial re-
sources for increasing, the production
and use of organic manures, both in
rural znd urban areas for bulk ferti-
liser unloading. handling and storage
facibities at ports and for reclamation
of alkaiine and acidie soils, The pro-
grammes under plant protection in-
clude eradication of pests and discases
in endemic areag an( aerial spraying
of crops, The schemes under agricul-
tural machinery comprise central par-
ticipa‘ion in the equity of State Agro-
Industries Corporations, setting up of
Agpgro-Service Centres and also
strengthening  of Agricultiural
Machinery Testing and Training
Centres, The provision for the crop-
oriented programmes relates to deve-
lopment of cotton, jute, oil seceds,

32 LS4,
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pulses, sugarcane, tobacco, ete, by
providing financial assistance to State
Governments for laying out demons-
trations and motivating farmers to
adopt improved practices, muliiplica-
tion of breeder seeds, foundation
:@xds ete. The on-going scheme of In-
tegrated Dry Land Agricultural De-
velopment will be continued to in-
creaseqd agricultural production in Dry
lang areas. Under the agricultural ex-
tension and training programmes, \he
results of agricultural research will
be disseminate to the farmers through
extension services by imparting trai-
ning and educating farmers in
various aspects to increase agricul-
tural production, Under minor irri-
gation, the provisions is intended
mainly for the opera ions of Central
Ground Water Development Board
and assistance to States for streng-
thening of groundjsurface water de-
velopment, Under the programme of
Command Area Development, irriga-
tion potential will be utilised to the
fullest extent and works like cons-
truction of water sources, field channe]
land levelling land shaping and other
on farm development will be under-
taken, Schemes for soil conservation
will be continued to check the menace
of soil erosion. Soil conservalion mea-
sures will also be intensified in the
water sheds of river valley projects.

Apar. from the above, varying pro-
visions have been in the Budget for
1978-77 for other schemes which also
have a bearing on crop production.

Land grab cases

1501, SHRI VASANT SATHE- Will
the Mimster of WORKS AND HOUS-
ING be pleased to state:

(a) whether number of land-grab
cases in the name of God hag in=-
creased in Delhi and other Metro-
politan cities of the country during
the recent past and hag assumed a
serious proportion;

(b) Govt's policy in this regard;

(e) in the wake of emergency
whether Government would like to
organise an opzration clean up
against grabbing of public land in
the name of Gods; and

e
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(@) if so, particulars thereof and
action taken/proposed to be takey in
the matter?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K, RAGHU RA-
MAIAH): (a) to (d). Information is
being collected and will be laid on
the table of the House.

Production of raw jute

1502. DR. RANEN SEN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether production of raw
jute has been going down for the

last three years;
(b) if so, reasons therefor; ang

(c) whether any production target
of raw jute for 1976-77 has been
fixed?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Jute/Mesta production
during 1973-74 was 76.76 lakh bales
and it fell down to 58.15 lakh bales
during 1074-75. The same level of
production is expecteq during 1975-76,

(b) The fall in production is par-
tly due to unfavourable weather con-
ditions at the time of sowing and
partly for the diversion of Jute
area to paddy crop, being more pro-
fitable.

(c) Yes Sir. The Planning Com-
mission have fixed a target of 65 lakh
bales of Jute/Mesta production for
1876-77.

Construction of Dam over Kabani
River

1508. SHRI VARKEY GEORGE:
Will the Minister of AGRICULTURE
ANhteD IRRIGATION be pleased to
state:

(a) whether Government of Kerala
csent a scheme to construe; a dam
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(b) if so, its present position?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Government of
Kerala have submitted the following
four irrigation schemes in the Kabani
Sub-basin, of Cauvery basin;

(1) Bansurasagar
(2) Tirunelli

(3) Karapuzha
(4) Tondar

(b) While it is for the State Go-
vernment to allot priorities to their
schemes in general, the above sche-
mes can be processed for clearance
only after the question of use and
development of Cauvery Waters
amongst the States of Karnataka,
Kerala and Tamil Nadu is settled,

Drought Condition in Tamil Nada

1504. SHRI S. RADHAKRISHNAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government are aware
of the drought condition in most of
the districts aftecting cultivation

Tamil Nadu in the present agricul-
tural season;

(b) whether any fresh assessment
has been made of the drought con-
ditions after the removal of the
D.MK. Ministry; and

(c) if so, action taken in thig re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). According to a
report received from the State Go-
vermnent the agro-climatic conditions
in Tamil Nadu in the current agricul-
tural year have generally been more
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favourable as shown by record food-
grains production. Howevar, there are
certain parts in Tirunelvelli, Ramsana-
thapuram, Madurai, North Arcot,
Coimbatore, Salem, Tiruchirappalli,
Dharmpuri and Pudukkottai districts
where seasonal conditions have been
adverse,

After the promulgation of Presi-
dent's Rule in Tamil Nadu the situa
tion has been kept under constant re-
view by the State Government. The
Governor and his advisers have tou-
red some of the affected districts. A
detailed assessment of the position
was made at the Collectors Confe-
rence held on the 27th and 28th
Feburary, 1876, After appraisal, the
following measures have been taken
in hand by the State Government to
assist the affected rural population:—

1. Remission of land revenue,
local cess and surcharge,

2. Postponement of collection ol
Government loans.

3. Conversion of short term co-
operative loans into medium term
loans

4. Extending the moratorium on
rural debt for one year from Jan,
1976.

5. Payment of matching granis to
the Panchayat Unions so that they
could maintain essential services in-
cluding depeening puhlic drinking
water wells and other water sources

6. Sinking of Tubewells for drin-
king water supply at total cost o?
Rs, 53 lakhs.

7. A further sanction of Rs. 4.50
crores for providing drinking water
supply in the scarcity area, is under
consideration

8. Arrangement are being made to
divert labour intensive developmen-
tal outlay forming part of the 1976-17
Plan to the maximum extent possible
in the affected areas,
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(iii) =7 Foedt w), Wt
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Land reform measures in Gujarat

1506 SHRI C. K. CHANDRAPPAN:
Will the Minuster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether there 1g tardy imple=-
mentation of the 20-Pomt programme
especially the jand reforms measures
in the State of Gujarat;

(b) if so, the facts thereof;



705  WHSten Answers CHAITRA 9, 1808 (SAKA)

(t) wheitrer State Government
bave not made any efforts to imple-
wment land reform measures on the
basig of the national guidelines in
the State of Gujarat;

td) it so, steps Central Govern-
ment took to implement toesz guide-
lines; ang

(c) resulis of Centragl directives
issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (e): The implemen-
iation of the Gujarat agricultural
land ceiling law, as revised accord-
g to the national guidelines, was
held up on account of an ad-interim
njunction oadar  passed by the
Gujarat High Court, According {o in-
formation just received, this injunc-
tion has since been vacated and the
State Government has taken prepara-
iory steps for implementing the law
from the Ist of Apri] this vear.

Football

1507 SHRI C, K. CHANDRAPPAN:
‘Will the Minister of EDUCATION,
SOICAL WELFARE AND CULTURE
be pleased to s ate:

(a) whether the Sportg Counci) 18
proposing a change in the policy
with regard to the game of Fcotball;

(b) if so, the salient features there-
of;

(c) whether the coach from
abroad has not been given enough
work to coach the athletes; and

(d) if so, reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b) The
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function of the All India Council of
Sports is o advise Government on
all matters relating to the promotion
and development of sports and games,
including Football in the country. It
continues to advise Government for
this purpose.

(c) and (d): An expert Football
Coach from USSR wvisitad India
for a period of itwo months during
January-March, 1978. The Coach was
atiached to the Neta): Subhas National
Tnslitute of Sports, Patiala, and dur-
ing stay in India his services were
fully uilized for (1) holding a clinie
for Indian Foolball Coarbes, (ii)
teaching of tramnce Coaches at  the
Netaji Subhas National Institule of
Sports, andq (ii1) coaching of the
Indian Youth Football tenm for the
ensuin., Asian Youth Football Cham-
ponchips, 1876,

Sfurarcane Arrears in ‘Tamil Nada

1508 SHRI S RADHAKRISHAN:
Will ks Minuster of AGRICULTURE
AND 1iRIGATION be please] to
<tate names of Sugar Factoriee that
have not paid cane prices to thie Cane
Growetrs 1 Tamil Nadu for the ye~rs
1972-13, 1973-74 and 1974-757

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND TRRIGATION (SHRI SHAH-
NAWAZ KHAN): A statement show-
ing the arrears of cane prices as on
29 h February, 1976 by factories in
Tamil Nadu relating to  1972-T3
1473-74 and 1974-75 seasons 1s attach-
ed.

Statement

Statement showing  factory-wise
position of arrears of sugarcane price
as on the 29th February, 1876 in res-
pect of factories in the State of Tamil
Nadu for cane purchased during the
1072-78, 1973-74 and 1674.75 seasons.

- A "~
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(Riguees in Lagh Rupets)
Arrsars

Name of the factory —— ——
Ambiir e e e o-03 0-32 026
Maiurartakam . - . - 018 o1z
Thiru Aroorar . . . . . —_ o-04 —
Nellikuppam . . 014 057 0'48
Lalgud . ' . 009 004 013
Cauvery . . . . 0-18 0'09 034
Pugalir . . . . . . . 022 062 059
Salem . . . . 002 o.08 Q22
Madura -_— 0'II 0 14
Amaravathy — 003 0'06
Sakthy - -— 359
WVilluputam 015 0*8o 063
Aru a — — —
Allar gaalt - — —_
Kallak 11cts - 148 102
Malpstu -— - 2 70
Dharamp: 11 - - _

Prices of Land aloited to Groups
Housing Societies

1509, SHRI RAJDEO SINGH:
SHRI PRABODH CHANDRA:

Wiil the Minister of WORKS AND
ITOUSING be pleased to state;

(a) whethar only 18 out of 160 Co-
operative Group Housing Societies 1n
Delhi have paid full cost of land and
others have not paid due to exorbi-
tant cost and non-payment of interest
on their deposits;

(b) whether DD.A, had fixed
Rs. 54 per square meter as cost [or
developed langd as per terms and con-
ditions and later went back to
chyrge the same for untieveloped lan4;

(c) whether there is vast difference
in ground reéni in comparison to land
allotted to Group Housing plot-holder
societies; and

(d) whether to discourage group
Housing Societies land earmarkeg tor
them has been auc.ioned tg indivi-
duals 1n Paschimpun?

THE MINISTER OF WQRKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AIAH): (a): No, Sir, Only 51 Co-
operative Group Housing Societies
had applied for allotment of land in
Paschimpuri and out of this 28 So-
cieties have made full payment . and
29 have made par: payment,

(b) Developed Iang is being
lotted to the Gmu:énm, Smug
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® of Rs, 43/per yard or Rs. M} pur
sq. Mtr. There is no «question of

:
:
4
g
:
%
'

(d) No land earmarked or Group
Housing Socleties has been suctioned
to individuals in Paschimpuri in that
area, D.D.A, has a separate scheme
for allotment of plots to individuals.

Growth of Intermediate Citieg

1510. SHRI RAJDEO SINGH: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Chief Town Plan«
ner has urged the Government for
speeding the growth of intermediate
cities 1) save rural India;

(b) whether according to him the
populatiop of rural India will be 673
million by the close of thig century;

(c) whether according to him agri-
culture can support only 500 million
dneetly or indirectly and the remain-
mg 173 million will be a burden on
the land available;

(d) whether he recommends that
right type of people should be en-
couraged to mgrate to the right
places; ang

(e) 1f su, the Government’s reaction
on 1t?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AIAH)- (a) to (e). Presumably ihe
reference 15 to some views expressed
by the Chief Planner of the Town
and Country Planning Organisation,
which is a subordinate office of the
Government of India, in his official
capacity and also to some views ex-
presséd by him as a professional jn
some forums, It would be appreciated
that the views relate to projections
made by exverts and organisations
and Government would nsturally

tions and also by others and evelve
its policy on the basis of its own ap-
preciation of the

one or other of its own experts,

Wheat Council

1511, SHRI RAJDEO SINGH:
SHRI HAR] SINGH:
SHRI VASANT SATHE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION
be pleased to state:

(a) whether top wheat experts
who participated in the two-day ge-
minar have advised Government to
set up a ‘Wheat Council’ which is to
be responsible for Research and De-
velopment of wheat;

(b) whether they also advised to
go in for a quantum increase in wheat
output mrmediately rather than im-
provement in the quality with the
notion that quality aspect of it could
be taken up once self-sufficiency was
achievedq and maintained; and

(e) other suggestiong made at the
Seminar and Government’s reaction
thercon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): (a) A two-day
seminar on ‘Wheat in the Changing
Social Context’ was organised on 27th
and 28th February, 1976, by a few
organisations including the following:

(1) Wheat Associates of India

(2) Food Corporation of India

(8) Boller Flour Millers' Federa-
tion of India
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One of the recommendations of the
seminar is to revive the Wheat and
Whea: Produrts development Council
for research and development efforts
on wheat.

(b) In the recommendations, it has
been stated that quantity should get
priority over quality and that when
self-sufficienecy is reached, the quality
required by the Roller Flour Mills
and the Bread ang Baking Industry
shoulg receive attention.

(¢) The following are some of the
ther recommendations made at the
Seminar:— N ]

1. Simple techniques for manufac«
turing ready-to-eat wheat products
need to be speedily evolved.

2, Public agencies have improved
the storage by providing necessary
inputs, At the farm level much larger
portion is stored and motivation for
improving storage is needed Non-
availability of required inputs readily
also hampers progress. The Seminar
recommends that nesticides manufac-
turers be compelled, if necessary by
law, to make available a certain pro-
portion of the production at reasona-
ble rates in rural greas,

3. While expanding storage capaci-
ties, public agencies should arrange
locations close to demang areas like
areas having roller flour mills gand a
large number of fair price shops. This
will orevent likely losses in transport,
handling and distribution.

4. Machinery needed for moder-
nising old roller flour mills may be
allowed to be imported. Every en-
couragement should be given to pro-
duce ouality roller milling machinery
in the country,

5. An ad-hoc Committee consisting
of the Union Food Depgrtment, FCI
and millers should be appointed to
devise ways and means to maximum
utilisation of capacity in the industry.

‘. 'MARCH 20, 1970
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6. Marketing bas to be efficient
enough so that the fpod-grains pess-
ing through the organised markels .
are clean, dry and sound, Grading the
foodgrains on quality basis is also a
function of the markets but this is not
being done. Activating the markels
in this respect will go a long way in
satisfying the consumer. the producer
and also in preventing large scale
pollution.

7. An integrated programme for
making consumers eat wheat and
wheat products is a must, Radie, T.V.
and the Press should be harnessed to-
wards this end.

8. The price of wheat should have
some relation to the ruling prices for
rice, maize, jawer, millets, cte.

These will be examined by Govern-
ment in due course.

Cold Storage Capacity

1512. SHRI SARJOO PANDEY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether most of the eXisting
cold s orage capacity 1s  concentrat-
ed 1n three State viz. We<t Bengal
Bihar and UP,;

(b) if so, facts thereof;

(c) whether even then there iz a
demand in these three States for low
cost cold storage for uninterrupted
potato supply; and

(d) if so, Government’s reaclion
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN): () and (b). The
State-wise break up of the installed
capacity of the cold storages at the
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end of 1075 mccocding information
available in the Union

Department  low:—
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of Rural Development is given be-

-

State/Unor Terntory

No of cold Capacity in
slUrages Me=tric

1 A dhre Pralest

2 “irum . -
3. Bi*ar . .
4. G ja at

5 IIyya a . .

6 Himy a'™a’

T Janmi& Ki'mr
S Kera'a . .

o, Milhya Prad sh .

1" M ~aus'ua

11 K1 aaha .

12 01 . e :

13 Pu jab

14 Ryjasttar

15 P'amrlNa'v .

16 upaa

17 Una Pratsh

1% WistB gal .

19 A damar & Nicubay
2n, Char d garh

21 D.ly . .
22 Gowo,Damat & Tun
23 Lakhas wup .

24. Pondicherry .

Toures

30 4,720
4 3,077
188 2,56,931
= 44,827
3 73,410
2 1 309
12 3.805%
123 3,069
62 42,699
Ioln 54,103
47 4,676
>5 18,162

128 1,21,005%

2) 21,736
71 6,555
I 719

419 b 88,036

133 1,531,948

I 8
13 9,967
65 77,230

6 810

I 9

3 94

Grard Toral ,

1,008 10,67,058
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It would be seesi that the States of
‘West Bengal, Bihar and Uttar Pradesh
account for approximately 75 per cent
of the total installed capacity of cold
storages in the country,

(e) Yes, Bir, specially in the States
of Uttar Pradesh and Bihar,

(d) The Government is alive to
the need for increased cold storage
facilities, State Governments are
offering various incentives like grant
of loans at concessional rates of in.
terest through the State Financial
Corporations, supply of electricity on
priority basis, etc. Recently, with a
view to giving fillip to the construc-
tion of more cold storages in the
country, the Government of India
have announced concessional rates in
respect of excise duties on cold storage
machinery in the Budget Proposals
for the year 1976-77.

Proliferation of Universitie; and
Colleges
1513. SHRI N K, SANGHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state

(a) whether the Chairman of the
UGC while addressing the Panjab
Universitly Convocation  has stated
recently that proliferalion of Um-
versities and Colleges with unequal
standards and lack of selectivity will
take us no where; and

(b) if so, what ig Government’s re-
action to the above position and whe-
ther anv reorientation of the educa-
tion poliey is contemplated in this
regerd?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8 NURUL HASAN): (a)
and (b) According to the informa-
tion furnished by the University
Grants Commussion, the Chairman,
U.G.C. stated: “Our majcr weak-
nesses, in my opinion, are unplanned
proliferation of universitieg and
colleges; vastly unequa] standards;
absence of rigorous insistence on
standards, and lack of selectivity.”
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3, The Commission has care-
ful attention {o the ymblmﬂl:g regu-
lating growth in the number of uni-
versitieg and colleges. The Commis-
sion is of the view that before any
State Government formulates =
proposal for the establishment of a
new University, there should be a
survey of the existing facilities for
higher education in the State ang its
projected needs, The Commission
should be assoclated right from the
beginning with the survey prior to
the formulation of the proposal for
establishment of a new University.
The Commission has intimated the
guidelines to all the State Govern-
ments and hag requested them to
send the required information|data
in the prescribed form alongwith the
proposal for establishment of a new
University. Under Section 12A of
the University Grants Commission
Act, Central Government have noti-
fled the University Grants Commis-
gsion (Fitnesg of certain Universitie®
for Grant) Rules, 1974, a copy of
which wag laid on the Table of the
Sabha on December 2, 1974,

3 During the last three years the
Commussion has also engaged itself in
the lask of critically evaluating the
level of development in the various
institutions of higher education. It
has reviewed the various programmcs
developed by the Commission during
the preceding period and has put for-
ward new programmes of consolida-
tion. raising of standards, making
the system of higher education more
relevant to our national needs, and
introducing of greater e'ement of

social  justice and equality of
opportunity.
4. The Vice-Chancellors’ Con~

ference held on September 30—Oc-
tober 1, 1975, while considering the
guestinn of planning and strategy for
higher education, recommended that
there was need to provide facilities
of higher education for areas and
groups not already covered ade~
quately. In this context the Con-
ference emphasised the need for
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regulations for private study, intro-
duction of para-degree courses for
continuing education and introduc-
tion of non-formal courses, The
Central Advisory Board of Education
in its meeting’ held in November,
1978 generally endorsed the resolu-
tiong of the Conference.

5. Ag pointeq out in the draft Fifth
Five Year Plan, the strategy for the
development of university education
has to ensure that while the social
demand for higher education, parti-
cularly in respect of economically,
soclally and educationally weaker
section of commumty, continueg to
be met, indiscriminate expansion of
facilities is not allowed to dilute the
standard of university education.
With a view to implementing this
policy of the Central Government
the University Grants Commission
has made special provisions for edu-
cational institutions for women and
those situated in backward areas.

Export of Milk Products

1514, SHR] N K SANGHI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Governmeni are congi-
dering export of milk products;

(by wwiether before launching upon
thiz projeci Government would en-
sure that the need of the couniry in
regard to milk is met substantially;
and

(¢) per capita consumplion of milk
in the country during the lasi three
Plan periods and whether require-
ménts of 'milk dairies owned by Cen-
tral and State Governments are oeing
fully met?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION {SHBI PRABHUDAS
PATEL): (a) Yes, Sir.
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(b) The Government would ensure
that the need of the cpuntiry in re-
gard to milk is met = substantially
before launching upom any expor:
programme,

(c) The per capita availability of
milk during the end of the last three
Plan periods are ag follows:

1. At the end of Secord I'lan
{dunn gthe year 1961)

2. At the end of Third Plan
(during the year 1965-66) 113 gms.

3. At the end of Fourth Plan
(duringthe year 1973-74) 110°20 gms.

123 gms.

The marginal decline in the per
capita availability is due to the fact
that milk production has not been
commensurate with the rate of growth
of human population.

By and large the installed capacity
of dairy plantg owned by the Central
and State Governments is not being
fully utilised. However, various
efforts are being made to increase
the throughput of milk by these
dairy plants

“Freedom at Midnight”

1515, SHRI N. K. SANGHI: Will
the Minister of ERUCATION, SOCIAL
WELFARE AND CULTURE pe pleas-
cd to state:

(a) whether the book “Freedom at
Midnight” which is claimed by the
author a8 a historical document con=-
taing many half truths;

(b) whether any official assistance
was given {o #e author for writing

this book;.an& !

(c) whether in al) such cases where
the Government give assistance to
writers, it is ‘made clear to the writer
that facts should not be twistedq and
whether such an undertaking was
viven by or asked from the author-
of the aforesaid book? .



D. P. YADAV): (a)
who were holding positions of res-
ponsibility in 1947 have challenged
the veracity of a number of state-
ments made by the authors of the
‘book.

(b) No, Sir.
‘(c) Does not arise

Recognition of Tulu Language

1516. SHRI P. R. SHENOY: Wil
the Minister of EDUCATION,
S0OCIAL WELFARE AND CULTURE
be pleared to state:

(a) whether Konkan; hag been re-
cognised as one of the literary langu-
ages of the country;

{b) whether there 15 a demang for
similar recognition of Tulu, one of
the five Dravidian languages; and

(¢) reasons for not according such
rvecognition to Tulu so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
PDEPARTMENT OF CULTURE (SHRI
D. P YADAV): (a) At ity meeting
held on 28-2-1975, the General
‘Council of the Sahitya Akademi de-
cided to recognise Konkani as an
indeprndent modern hterary langu-
age of India.

(b) and (c). The President of
Tulu Koota, Mangalore has requested
the Sahilya Akademi for similar
Tecognition of Tulu. The Akademi has
sought certain clarifications.

Jamrani Dam Project

1517. SHRI K. M. ‘MADHUKAR"
“Will the Minister of AGRICULTURE
AND IRRIGATION be pleased fo
state:

(a) whether UP, State Govern-
wment have started work on the pro-
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poseq Jamrani Dam Preject ower
fiver Guala in Nainital District;

(b) whether any Central assistapes

h;;becnextem\edtor this projeet;
a

(c) i so, the particulars thereof?

THE DEPUTY MINISTER
MINISTRY OF A(H’l[c(II..'I‘!.TRIIII:~r :‘gg
IRRIGATION (SHRI KFEDAR NATH
SINGH); (a) Yes, Sir. Jamranj Pro-
ject was cleared for implementation

bg ;he Planning Commission in May,
1975.

(b) and (c). “Irrigation” is a
State subject and irrigation projects
are financed by the State Govern-
mentg themselves, The Central assis-
tance for State Plan schemes is given
in the form of block loans and granis
and it is not related to any particular
sector of development or scheme.

Pay Scaleg of Fiela Inspectors in
Settlemnent Organisaiion

1518 SHRI S M BANERJEE- Will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to refer
to the rephies given to Unstarred
Questiong Nos 5698 on 20th Decem-
ber, 1873 and 1370 on 1st August, 1974,
regarding Pay Scales of Field Ins-
pectors in settlement organisation an
state: [

(a) whether the case regarding the
integrated pay scales of Field Ins-
pectors in the settlement Organisa-
tion has since been finalized; and

(b) if so, the broad outlines there-

of? " EEN

THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI
RAM NIWAS MIRDHA): (a),'Yﬂ}
Sir.

(b) The posts of Field Inspectors
three old grades have since
baet!:“noﬂﬂod in corresponding re-
vised scales under the Central Civll

F
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‘Recommendationy made by Bhagavati
‘Coemmittee on: Unemployment re:
. adult liliteracy

1518. SHRI SOMNATH CHATTER-
JEE; Will' the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

. (a) whether the Committee on Un-
employment headed by Shri B. Bha-
gavati, in their inter;;y report sub-
mitted in February, 1972, had recom-
mended a number of measures, for
immediate implemen:ation, to reduce
the incidence of adult illiteracy; and

(b) if so, wiiat steps, if any, have

been taken so far to implement the
recommended ma2asures?

THE DEFUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The in-
terim report of the Committee was
followed by the final repor{ which
was submitted in May, 1973, That
report emphasised the need for re-
duciion of adult illiteracy, adequate
fol'ow-up programme and siress on
rural and backward areas. The
spirit underlying these recommenda-
tions has been reflected in the major
programmes of adult and non-formal

education included in the
Fifth Five Year Plan.  These
inglude: (1) programmes of

 education for the age
mmi.;—ﬁ; (2) functional lite-
taeyprosrms for special groups,
guch .as, farmers, tribals, women,
urban stum-dwellers; (3) aduit edu-
cation  programmes for urban

youth, particulaily in rural ~ dress,

-student.
through: the’ Nehrn: - Yuvak Kendras;:
(5) Adult Literacy Programme under:
Natlonal Service Scheme; (6). Rural
Libraries; and (7) assistance to volun. -
tary agencies. . i

Expenditure incurred by CP.W.D. gn.
Development o

1520. SHRI SOMNATH "TER-
JEE: Will the Minister E{H%Tg:lgs
AND HOUSING be pleased to state
the tctal expenditure incurred by the
C.P.W.D., for :he development of.
(1) Greater Bombay, (2) Greater
Calcutta, (3) Delhi, (4) -Chandigarh,
(5)_Madras, and (8) Bhubaneswar,
during the Jast three vears?

THE MINISTER OF WORKS AND-
HOUSING AND PARLIAMENTARY"
AFFAIRS (SHRI K. RAGHU--
RAMAIAH): The C.P.W.D. is res-
ponsible for the Central Govern--
ment’s own direct works like
constructing bui'dings for Central
Governmen! offices or houges for
Centrzl Government employees or:
pending strips in air-ports controlled
by the Civil Aviation Ministry of the
Central Goverrment etc. The deve--
lopment of urban areas like Greater
Brmbay, Greater Ca'cutta, Delln,
Madras, Chandigarh or Bhu-
baneswar is not a part of itg func-
tions, Hence the question of fur-
nishing information on the expendi--
ture incurred by the C.P.W.D. fou
development of Greater Bombay
Greater Calcutta, Delhi, Chandigarh,
Madras and Bhubaneswar does not
arise.

Rehabilitation of Refugees migrated:
from Erstwhile East Bengal

1521, SHRI SOMNATH CHATTER-.
JEE: Will the Minister of SUPPLY
AND REHABILITATION be pleased.
to state: .

" how many refugee families
mi(;:uée:w from erstwhile East Bengak
to India between 1948 gnd 1971
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(b) how many of these families
‘have been economically rehabilitated
g0 far;

(c) nature of economlc relmbilita-
tion provided for these families;

(d) how many familieg are yet to
be rehabilitated; and

(e) what are the schemes of Gov-

ernment for the non-rehabilitated
families?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI RAM
NIWAS MIRDHA): (a) 5281 lakh
persons or 10.46 lakh families. Out of
them, 41.17 lakh persons are cate-
gorised ag old migrants and the re-
maining ag new migrants.

(b) Out of 41.17 lakh old migrants
(about 8.23 lakh families), 6.67 lakn
families have been rehabilitated Of
the remaining 158 lakh families,
1.29 lakh families did not apply for
firmaries and about 0:18
lakh families were in Homes and In-
firmarieg and about 0.18 lakh
{amilles continued in Camps
in West Bengal till 81st December,
1860. The families in Homes hav»
continued to be looked af.er by Gov-
ernment. The families in Camps
were given the option to go to Den-
dakaranya and such of them as i
not accept the offer were dispersed
after having been given six montic’
doles.

Since West Bengal was not in a1
position to absorb additional mig-
rantg it was decided by Governmen*
when the new influx of migrants
started in 1964—that relief and re-
hsbilitation assistance be given only
to such of them as chose to seex
admission in camps opened outsidz
West Bengal, In spite of this deci-
gion, over 6 lakh new migrants (1.25
lakh families) chose to stay in West
Bengal. Of such families as we-¢
admitted in Camps outside Wost
‘Bengal, 55,272 families have been re-
habilitated upto 31-12-1075 in the
various States and Union Territories.

(c) The families were rehabilitated
in agriculture small trade and by
employment in industries,
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(d) 17300 fwmilies are In tamaps
awaiting rehabilitation as on 1%-3-
1078 (excluding Permanent Liabilny
families numbering 3,824). :

(e) It is proposed to resettle most
of the 17,500 families during 'the
Fifth Five Year Plan period and the
remaining during the BSixth Plan
period subject to availability of land
and suitable location for establishing
small trade and business,

“Interpol Alerted about Swindle In
Grain Export”

1522. SHRI SOMNATH CHATTZu-
JEE: Wil! the Minister ot AGRu-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether hig attention has been
drawn to a newg item published in
Timeg of India, dated the 21st Febru-
ary, 1976 under caption “interpo] alert-
ed about swindle in grain export”;

(b) if so, factg thereof;

(c) Government'’s reaction
on; and

there-

(d) whether Goverrment have pur-
chased foodgrains worth millions of
ruppeeg from scme of the US food-
grain exporters mentioned ip U.S,
Papers ?

THE MINISTER OF STATE IN
THE MINISTRY CF AGRICULTIURE
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) Yes, Sir.

(b) to (d). India hag been purchss-
ing foodgrains from various U.S, grain
companies. Investigationsg into tle
malpractices committed by the grain
companies are still going on in U.S.A
It is understood that two of these
grain companies whose activities are
under investigation are Bunge Cor-
poration and Cook Industries, from
whom India also has purchasel
foodgrains. Government are consider-
ing the matter and will consider 1if
compensation can be claimed if cases
of malpractices are establisheq as &
result of the investigations mentioned
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above. The US. Government are
Wﬂm‘ .'Pmm amending ir
Whether any further
taken fo0 safeguard
be examined de-

the new law
under consideration of U.S, Govern-

Nattona} Housing Poticy
1523. SHRI S. A, MURUGANAN-

THAM:
SHRI VASANT SATHE:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have
evolved a National Policy on Housing;
and

(b) it so, the salient features there-
of and sieps being taken to imple-
ment it?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURA-
MAIAH): (a) No, Sir.

(b) Doeg not arise.
Plan for National Service by Students

1524. SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have pre-
pared a plan for National Service by
students;

(b) if so, salient features of the
plan formulated;

(c) aims, objective, organisational
frame work at National and State
levels, coverage in terms of areas
State-wise, year-wise and nature of
works identified for the proposed
National Service; and

(d) steps taken to put the prog-
ramme on ground?

THE DEPYTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV):; (a) to (d). The propo-
sal to start National Service Volyn-
teers Scheme is under consideration
of the Government,

Varlation in Yield of Wheat in Punjab

1525, SHRI RAGHUNANDAN LAL
BHATIA: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the yield of wheat in
various districts of Punjab has been
varying considerably; and

(b) whether two specialisty of
Punjab Agriculture Universify have
made any study determining fac-
tors responsible for large variation in
wheat yield in the state?

THE MINISTER OF STATE L\ THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAHNAWAZ
KHAN): (a) Yes Sir, the yield of
wheat has varied considerably in diff-
erent districts, with hightest per hec-
tare yield being in Ludhiana district
followed by Jullunder and Sangrur
districts and the lowest yield being
in the districts of Rupar, Hoshiarpur
and Gurdaspur.

(b) Yes, Sir. Such a study has re-
vealed that the following are some of
the factors responsible for variations
in yields:—

(i) Availability of
water;

(ii) Use of fertilisers; partcularly

balanced fertilization;

(iii) Incidence of diseases like rusts

due to untimely rains,

(iv) Cropping pattern i.e. growing
of wheat after paddy resulting
in delay of wheat sowings;

and

(v) Incidence of weeds,

irrigation
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Land Reform Act of Tamil Nadu

1527. SHR] M. KATHAMUTHU:
SHRI Y. ESWARA REDDY;

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a number of loopholes
have beepn discovered in the existing
Land Reform Act of Tamil Nadu;
and

(b) if so, facts thereof and action
taken to plug the loopholes?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The mawn de-
viations from the national guidelines
in the Tam] Nadu land ceihing law are
as follows;—

(1) “Stridhan land” up to 10 stand-
ard acres 1s allowed {0 be kept outside
the farmly pool.

{ii) The law allows partitions and
transfers effected before 15-2-1970 so
as to enable g land-older to retun in-
dependently land up to the ceil-
ing area in the names of his minor
sons, minor grand sons, unmarried
daughters and ynmarried grand dau-
ghtéis

{in) The law provides for payment
of the amount for the acquisibien of
surplus land at rates considerably
higher than those accepted in other
Stales

(1v) The law gives exemption from
the ceilling to land under cinchona
plantations, topes, fuel trces, orchards
and arecanut gardeng as well as to
lands given 1n gallantry awards.

(v) According to the law, the ceil-
ing igs applicable to the beneficiaries of
private trusts and not the creators of
private trusts This muy leave loop-
holes for retention of land in excess
of the ceiling by a landholder who can
create a private trust for the purpose.

MARCH 20, 1076 '
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The State Government hag been ad-
vised to amend the law te bring it in
conformity with the nationsl guide-
lines. The State Government ig now
reviewing the position,
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Examination Reforms

1529, SHRI ARJUN SETHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleus-
ed to state :

(a)whether any time limit has been
fixeq for implementation of the re-

commendaiions of Examination Re-
forms Committee; and

£2LS—5,
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m MINISTER o:r UCA!*!ON .
SOCIAL WELFARE AND QULTURE
(POF. 8. NURUL HABAN): (a) ‘sud
(b}. Referm of a system of evaluation
ahd examination i3 a continuous pro-
cess, At the schooj level many States
have ah‘eady introduced significant
changes in the examination system at
the gecondary level, National Couneil
of Education Research ang Training is
keeping a close contact with the States
and js providing them necessary gui-
dance in implementation ot «xamina-
tion reform at schonl stage. As a
follow up action of publication of the
scheme of examination reform the
Uni_vm;ty Grants Commission orga-
nisec_l in 1874 four zonal workshops on
various aspects of exargination raform
The Commission also organised in 1975
four regional workshops on grading
system in examinations., The progress
of examination reform. in universities
is being reviewed from time to time
by the Commission’s Implementstion
Committee on Examination Reform.

Indo-Nepales, Accorg for Embank-
ments over River Kamala

1530. SHRI BHOGENDRA JHA : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there wag an agree-
ment with the Government of Nepal
for extending the embankments along
the river Kamala beyond Jay Nagar
in Bihar upto Mirchaiya in Nepal for
preventing floods both in India and
Nepal; if so, steps being taken to im-
plement the game;

(b) whether there was any prof:naal
for consiructing a barrage over river
Kamala near Sisapani in Nepal as

a flood prevention-cum-irrigation
scheme; and
{c) if so, salient features thercof

and s‘eps being taken to finalise and
implement the same?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] XEDAR NATH
SINGH): (a) A joint survey for ex-
tension of flood embankments on
Kamla river in Nepal was .arried out
by the engineers of Bihar and Nepal
during 18687. Based on this data and
other connected information obtained
from the His Majesty’'s Government
of Nepal subsequently, a project re-
port ig under preparation with the
Bihar Government, The proposal will
require agreement with iig Majesiy's
Government of Nepal for pre-cons-
truction detailed surveys and execu-
tion of the scheme,

(b) .and (c). Any proposal for such
works benefitting both the countries
can be taken up only after an agree-
ment is reached with the His Majesty’s
Government of Nepal in this regard.

Flood Prevention-cum-Irrigation
Schemes in Bihar

1531. SHR] BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATICyW be pleased to stale:

(a) whether concrete plang for flood
prevention-cum-iriigation schemes for
taming the Adhawara group of
rivers including Bagmati, Lakhandu,
khiroi, Dhons-Bagmati, Lal Bakaya
and others in north Bihar have been
formulated, if so, broad outlines
thereof and schedule of implementa-
tion; and

(b) whether Kushishwarasthan,
Bitoul, Ghanshyampur and other
Blocks of Darbhanga, Samastipur and
Madhubani Districtg of Bihar are al-
most entwrely overflooded by the
water' of Koa and Kama'a if so,
steps b-ing taken to check the same
by extending the embankment or
otherwise?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Ganga Flood Control
Commission have prepared g Draft
Plan of Flood Control in Adhwara
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Basin, estimated to cost Re. 1032
crores. The works proposed ja this
Plan include the channelisation of the
rivers by construction of embankments
supplemiented by river traiming works,
rrovision of drainage sluices, improve-
ment of waterways of rail and road
bridges and soil conservation measures
in the catchment of the rivers. The
Draft Plan and the schedule of its im-
plementation are yet to be finalised.

The State Government have not for-
mulated any proposal for irrigation
from the Andhwara Group of rivers
However, after protecting the area
from floods of Bagmati river, the State
Government propose to construct a
barrage on the Bagmati for irrigation
purposes,

(b) Some areas in Darbhanga,
Samstipur and Madhubanj Districts
are affected by the floods in the rivers
Kamla and Kosi. The question of pro-
viding protection downstieam of the
existing embankment on the Kamla
Balan hag been engaging the attention
of the Bihar State Goveinment for
quite sometime. A scheme for the ex-
tension of Kamla Balan embankment
by 40 Km, beyond Darjia and Inking
the same with the existing Kareh em-
bankment near Phuhia 1s under their
consideration The necessary hydro-
logical data is still undr collection by
the State Government However, a
scheme prepared in 1975 for exiension
of the embankments on both sides of
Kamla for a length of 16 Km. below
Darjia is currently under study,

Open University

1732 SHRI BHOGENDRA JHA:
SHRI D D. DESAI:

Will the Mimster of EDUCATION
SOCIAL WELFARE AND CULTURI
be pleased to state:

(a) whether it has been finally de
cided to set up an Open Universit
in the country; and

(b) if  so,
thereof?

salient feature:
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THR *PF | RDUCARION,

SOCIAL WELFARE AND CULTURE
(PROF. B, UL HABAN): (&) and
(by. The matter regarding eftablish-
merd, of an Open Univermty i3 under
consideration of the Government,

Mioro-Filming of Letters o7 Sardar
Patel

1888, SHRI D, D, DESAL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have any
plans to get the letters of Sardar
Patel micro-filmed for posterity; and

(b) 1f so, salient features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AIND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (b), The Na-
tiona) Archives of India has already
'nicro-filmed the papers of Sardar
Vallabhbha; Patel made available to 1t.

Algae for Foodcrops

153¢ SHRI D D DESAI Will the
Mimister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether Government has made
1wy study of the usefulness of blue-
'cen algae as nitrogenfixer for food-
ops, and

(b) 1f so, whether these algae are
7 be grown on a large scale {hrough-
sut the country?

THE MINISTER OF STATE L\ THE
MINISTRY OF AGRICULTURE AND
{RRIGATION (SHRI SHAHNAWAZ
KHANY)- (a) Yes Studies on the use-
iulness of nitrogen fixing blue-green
dlgae 1 increasing the production of
trops especially paddy have been car-
lled out at the Indian Agricultural Re-
search Institute, New Delhi and also
at the Central Rice Research Institute,
Cuttack. In these studies blue green
algae have been found useful in rice
culture to bring in an addition of 20-
30 kg. of nitrogen per hectare per sea-
“on on soils of pH above 7.5,
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(b) Scientists working at the Indian
Research Institute, New
i have evolved a method of mul-
tiglying thege algae for the purpoge
of Jarge scale inoculation of paddy
figlds. Necessary know-how and the
starter culture for the purpose are be-
ing supplied by the Division of Micro-
biology, Indian Agricultural Research
Institute, New Delhl This method is
hov;'ever yet to be adopted on a large
scale,

Exhibition of low cost Houses in
Delhi

1535, SHRI D. D, DESAI; Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether exhibition of low-cost
houses in Delhi has produced any
results; !

(b) i so0, whether Government
have finally made up their mind in
selecting a low-cost housing model
for low-1ncome group;

(c) whether Government  have
examined various claimg about low-
cost houses made by many persons
in the country; and

(d) if so, salient features thereof?

THE MINISTER OF WORKS AND
HOUSILNG AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHURA-
MAIAH): (a) Yes Sir The exhibition
was visited by eight to ning thousand
house builders and created awareness
regarding .he use of new technmques,
materials and designs to reduce the
cost of consiruction,

(b) The objective of the exhibition
was to demonstrate low cost housing
modelsg for low income and economi-
cally weaker sechon groups and to
promote new technigues and use of
mexpensive and substitute building
materials and economical space utili-
sation ete, Hence the questiofi of
selecting a low cost housing design
does not arise,
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Non-Procurement of Foodgraing inm
Tamil Nadu

1540. SHRI S. RADHAKRISHNAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether market price of Paddy
and Ragi has considerably fallen to the
lowest level in Tamj] Nadu; and

(b) whether large stocks of the
harvested foodgrains are lying with
the agriculturists without being pro-
cured by any private or Government
agency?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATICYN (SHRI ANNASAHEB
P. SHINDE): (a) and (b). Report
from the Tamil Nadu Government has
not been received. However, from the
reports on prices available with Gov-
ernment of India from various States,
it is seen that during the current mar-
keting season the wholesale prices of
paddy and ragi in Tamil Nadu have
generally been ruling lower than those
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PAPERS LAID ON THE TABLL

'

NAvIonaL SAviNGs ANNUITY CEgriFr-
catk Rures, 1976, NOTIFICATION
UNDER GOVERNMENT SaviNag Ceeri-
FICATES ACT AND DETANED DEMANDS
FOR GRANTS, 1976-77 oF MiNisTRIES
of DErEncE, EXTERNAL AFPAIRS IND
HoMEe ArrFAIRs

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) I beg
to lay on the Table-—

(1) A copy of the National Sav-
Ings Annuty Certificate
Rules, 1976 (Hind; and Eng-~
Hsh vermions) published in
Notiitation No GS 233(E)
in Gazette of India dated the
18th March, 1876 under sub-
section (3) of section 12 of
the Government  Savings
Certificates Act, 1950

(2) A copy of Notification No
GSR 240(E) (Hindi and
Enghsh versions) published
in Gazette of India dated the
18th March, 1976 1ssued under
sub-section (3) of section
1 of the Government BSav-
ings Certificates Act, 1859

d wn ILabrary See No
T-1553/76]

Ac each of the Detailed

® Demzfivds for Grants (Hindi

and Englsh versions) of the

following Minstries  for
1976-T7"—

(1) Minstry of Defence
1) Minmstry of External Af-
fairs

THE DEPUTY MINISTER IN THE

Y
AND ﬁme.anoﬁ {snm AR

NATH SINGH), [ beg to lay on the
Table a copy each of the following
paperd nd1 and English™ versions)
under sub-section (1) of section
619A of the Companies Act, 1056 —

(I) Renew by the Government
on the working of the Water
and Power Development
Consultancy Services (India)
Limted, New Delhi, for the
year 1974-75

Annual Report of the Water
and Power Development Con-
sultancy Services (India)
Limited, New Delhi, for the
year 1974-75 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on, [Placed i Library See
No LT-10560/76]

(2

S

Tamin Napu PrivaTE CorrEGes (Rr-
GULATION) ORrDINANCE 1078 AND
ANNUVAL AcCOUNTs OF UNIVERSITY
oF DeELHI POR 1873-74 wWiITH AumT
REPORT

THE DEPUTY MNISTER IN
THE MINISTRY oFr EDU-
CATION AND SOCIAL WEL-
FARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D P YADAYV)
I beg to lay on the Table—

(1) A copy of the Tamul Nad!
Private Colleges (Regula-
tion) Ordinance, 1976 (Tam:
Nadu Ordinance No 11 ©
1976) (Hindi and
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vm; pcﬂmlmd by

¢+ rthe Gaverner of Twsil Nadu
v onthe §th March, 1078, under

, provisioms of article 213(2)

' &) of the Constitution read
with clauge (c) (iv) of the
Proclamation dated the 31st

. January, 1876, issued by the
. President in relation to the
Btate of Tami] Nadu, [Placed
l;;][:ib‘l‘lfﬂ. See No, LT-10561'

{2) A copy of the Annual Acco-
unts of the TUniversity of
Delhi for the year 1973-74
together with Audit Report
thereon (Hindi and English
versions), [Placed in Li-
brary, See No. LT-1052/76].

NoTrFicATION UNDER CusTOoMg AcT,
1962

SHRIMATI SUSHILA ROHATGI
I beg to lay on the Table a copy of
Notification No, 59/76-Customg (Hindi
and Enghsh versions) published in
Gazette of India dated the 29th
March, 1876, under section 159 of the
Customs Act, 1962, together with an
explanatory memorandum. [Placed
in Library. See No. LT-10563/76].

1202 hrs

CONTEMPT OF COURTS (AMEND-
Ment) Bill —~contd.

MR SPEAKER' The House wiil now
take up further consideration of the
Contempt of Courts (Amendmen’)
Bill. Shr1 Dincsh Joarder,

SHRI DINESH JOARDER {Mealda):
Mr. Speaker, Sir, this is a very small
Bil] and I admit there is some necas-
sity for the proposed amendment he-
cause there is no Advocate-general
within this Union Territory. The pur-
pose of the amendment ig to insert one
sub-clause in section 15(1), saying that
the Central Government may by noti-
fication in the official gazette specify

(Amdt,) Bill
on it behalf of any other person with
their congent in writing quch law olfi-
Cers,

In this connection I ghould like to
mention that to initiaie action for con-
tempt of court prior permission of the
advocate-general ig necessary. It is
therefore difficult to understand why
this sort of provision has been made.
When there ig actually any conternpt
of court, then any person can iraw
the attention of the court or jnitiate
a motion before the court concerned,
the High Court or the Supreme Court
and invite the court to take cognisance
of the offence or contempt. Why is
this precondition that the permission
of the advocate-general should be
sought? In the original Act also there
wag such a provision that any person
who wants to initiate contempt of
court proceedings ghould take the per-
mission of the advocate-general,

12 04 hrs.

[SeRr Vasanr 34THE in the Chair]

1 think that taking permission or
seeking permission from the Advocale
General for this purpose is unneces-
sary and it will delay the main purpose
of bringing in a motion for contempt
of court. I think, to a very  large
extent, the purpose will be defeated by
that provision In the original Act it
wag included in 1971 by this Parlia=-
ment The original Act has already
divided the nature of the contempt of
court into two divisions—one is civil
or general contempt and the other is
criminal contempt of court, Sir, the
contempt of court should not have
been divided in this fashion, Anyway
we are nol gomg to discuss the main
theme of the enactment that was pas-
sed in 1971, but I would say that this
hag complicateq the issues. The pro-
cedure and the other methods rele-
vant {0 the motion for a contempt of
eourt also seemed to have been made
before 1971, We had a very simple
law for initiation of contempt of court.
A very small act wag there only with



=mr wsers 3 M AmE e

I "R
143 Consemipt of Courts MARCH 29, 1678

, {(Amdt.) Bl
{Shri Binesh Joarder)

# few gections, put in 1971 enactshiont,
the unnecessary law and the Act Lad
been enlarged incorpotuting sany
sueh provixions in that wileh wibe not
Telévant, Anywiy that part was éver.
But I 4d riot know why Wwe gre dis-
cussing this amendment to the wrigihal
Act. 1 would like to mentiun this pnly
to draw the altention of the Mikister
so0 that he may consider various pio-
visions of the Ac¢t and It 1t Is fdund
neceszary, then he can algo bridg for-
ward a comprehensive amenijiitnt tor
the smobth functiohing of thig enact-
ment.

Sir, when in 1871 this Bill was pass-
ed, ther wag the Union Territory of
Delhi. The High Court was also there.
But why was this gverlooked then
though thiz Bl was considered after
a discussion? A Joint Committee
cons'sting of Memberg from poth the
Houseg had alsg considered thig Bill
before it wag passed, We remember
that though the original Bil] was pro-
cessed and recommended by the Joint
Committee, there were a lot of am-
endmentg made in each and every
glause of the Bill. At that time most
of the amendments brought forwaid
by the individual Memberg of both the
Houseg were not taken into conside-
ration by the Ministry and some of
the amendments were very impor-
tant which should have been conside-
red and should have been incorpora-
ted in tha Bill. The Bill should have
bean amended at that time, But eveu
now I would request the Hon’ble Mi-
nister to take into consideration all
those amendments I would reguest
that all the lacunae jn the original
Act should be removed I 4o mnot
wan! to dilate much on this. I would
simplv request the Hon'ble Minister t .,
take into consideration all thoge am-
endmenmts ggain Since the purvose of
the Bill is very much restricted, I also
want to restrict my speech and I
would only recues: that this specific
nrovigion nf taking prior p<rmission
from the Advuraie General should be

deléctad, Mag Is the of take
ing pritt permaisslor for initiation of a
fnotion for conlempt of eourt from
the Advocate Génerd] should be dele-
ted.

The other metbers alse mention-
ed in 1971, and tite hon. minister Mr.

tempt of court and the invoking of
these provisions, When the Act 18 be-
ing amended, that also ghould have
been taken into account go the
judges and the members of the Bar
also realise that they are also respon-
sible for maintaining the prestige and
dignity of the court. This aspect has
been overlooked ip the Bill and should
have been provided for,

With these -yords, I support the Bill.

THE DEPUTY MWSTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): Sir, I thank
the hon. member for generally sup-
porting the provisions of the Bill and
making a few suggestions, The Act
was passed in 1971. It wag then pro-
vided that the Advocate General qnd
with his permission any other person
could move the High Courts and the
Supreme Court in contempt procedd-
ings. It wag later found out that
though Delhi ig g Union Territory, it
hag its own Hjgh Court but no Advo-
cate-General, For other Union Terri-
tories, the Central Government could
appoint Law Officers, but not in the
case of Delhi This amending Bill
seeks to remove thig lacuna in the ori-
ginal Act,

About the other matters raised by
the hon. member, they were consjder-
ed by the Government in 1871 itself
ag to why the Advocate General alone
or persong authorised bv him alone
shoulg clear these cases before they
are filed The intention was only to
limit the number of frivoloug comp-
laints being made to delay the procee-
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Courts, which are
already over-wor and :Hu-e are
lots of arrears. So this was done
to regulate it.

\

I have nothing mete to 8dd and I

once again thenk the hom, member
for supporting the Bill,

MR. CHAIRMAN: The question is.

“That the Bill o amend the Con-

tempt 4f Courts Act, 1971, as passed
by Rajyd Babha be taken into conm-
deration.”

The motwon was adopted

MR, CHAIRMAN: Now, I yhall take
up clfuse by clause consmderdtion
Since there are np amendments, I will
gut to the vote all the clauses toge-
ther The question 1s*

“That clause 2, clause 1, Enacting
Formula ang the Title stang part of
the Bill”

The motion was adopted,

Clause 2, rlause 1, Enacting formula
and the Title wero addeq (o the Rill

SHRI BEDABRATA BARUA' I beg
to move-

“That the Bill be passed”
MR CHAIRMAN The question is:

“That the Bull be passed”

The motwn was adopted

g
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GUIARAT STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OFf HOME AFFAIRS

(SHRI F, H,L MOHSIN): Sir, I Wg
to move:

“That the Bill to confer on the
President the power of the fegisla-
ture of the State pf Gujarat tc
make laws, ag passed by Kijya Sa-
bha, be taken into consideration®

Sir, the House i aware that the Pro-
clamation ddted 12th March, 1978,
made by the Président unfer arficle
358 of the Constitution in reélation to
the State of Cujarut provides inter-
alta that the powers of the
State Legislature shall be exercis-
ed Yy or undec the authaority
of Parliament However, in view of
the otherwise busy schedule of busi-
nesg of the two Houses, it would be
difficult for Parliament fo deal with
the various legislative meéasures that
may be necessary in respect of the
State 1t would be even more diffi-
cult in situationg requirihg smergent
legislation The Bill, therefore, setks
to confer on the President the power
of the State Legislature to make laws
in respect of the State* It has been
the normal practice to undertake such
legislation in relation to the Siates
which came under the President's
Rule and the present Bill is on the
usual lines Provision has been made
mn the Bill for the constitution of a
Consultative Committee consjsting of
51 Members of Parliament (24 from
Lok Sabha and 17 from Rajya Sabha)
in this regard Piovision hag also
been made to empower Parliament to
direct modifications in the law made
by the President, if considered neces-
sary

I request this hon House to accept
the legislative proposal before it

'M;;ed wi;h the recom:-nmdatlon of the resdent
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. SHRI BIREN DUTTA " (Tripura
West): At the outset, I would like to
, sy that the step te topple Mon.gon-
\1gmess Governments in the Stuteg was
taken becaue of the extreme desire of
* the ruling Odngregs tb have their par-
ty ruleg in all the States, In Tamil
wNadu they have dissolved the Assem-
bly but here in Gujarat they were ex-
_becting some elements to cross the
floor and come to the Congress and
that is why they have not dissolved
the legiglature there. This was done
dust to keep the Conpress Party in
power there, Take the case of 1n-
pura. In the last Budget session, your
Party was going to be in minority
,but all of a sudden, all
opposition MLAg including leaders of
Obpposition parties had been arresied
under MISA and that is how the Con-
_ §resg Government was survived there
‘and it ig gtill continuing, If no elect-
ed Government can pe formed in Gu-
jarat, why not dqissolve the Assembly
ag you have done jn Tamil Nadu?
Why are you keeping the MLAs under
detention in Tripura to keep your
Government functioning there? Thal
is the most abnoxious think which has
now been done by the Centre in rela-
tion to those State Governments whe-
re there is a chance of opposition
ecoming into power. The speeches of
the Prime Minister in the case of Ta-
mil Nadu and Gujarat showed thal
she was no longer interested in Janata
Front Governments and the President
wag going to take over the gdminis-
tration, These things are¢ now conti-
nuing. In the circumstances, whal
are the prospects of opposition Gov-
ernments in India?

What are the prospectg for fighting
elections, with a democratic gpirit and
through the constitutiona] process,
with a wiew to attain power ie. by
the mechanism of electiong to the le-
gislative assembly or even to Par-
liament” You can gee what had hap-
pened in Uttar Pradesh. When the
President’s rule comes in, this legisla-
tlon will no doubt be necessary; but
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pefore giving sty consent to this—
wg have opposed that ordinance fi-

-1 must say this, Since you declare
that by bringing in this emergency you
are defending democracy and that
you dre fighting fasvism, I must ask
whether thiz wag the process of de-
manding democracy &nd of fighting
fascism, I think that it is not good for
the future of democracy, Ag such, I
demand that elections ghould be held
in Gujarat immediately,

SHRI C. K. CHANDRAPPAN (Tel-
licherry): 1 rise only to point out one
thing to the Minister, for his conside-
ration. This bill hag peen necessitat-
ed, as we all know, becaue Gujarat
today is under President's rule; and
now, legislative powers will be con-
ferred on the President. In the bill, it
is said:

[

“Provideq that pefore enacting
any such Act, the President shall,
wherever he considerg it practicable
to do so, consult a Committee cons-

I do not know why the Government
have included the words, “whenever
he considers it practicable”, We think
that the Government and the Presi-
dent should consuit the committee ba.
fore the letter enacts any legislation.
Otherwise, I think that the very idea
of having a consultative commitiee—
and itg very purpose—will be deleat-
ed, ie if the committee 15 treated in
that fashion and it is kept as a mere
ornament I don't think that it is a
very good idea When you constitute
a committee consisting of responsible
Member, of Parliament and others, I
think thay that committee ghould be
given some power, ‘especially when
Guyarat to-day is und® President’s
rule and when the Government often
says that it ig deeply intereted in get-
ting the people’s involvement in im-
plementing the 20-Peoint Economic
Programme ang other programmes for
the welfare of the people in that State.
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there: ig'no need, .I think, .Jor havmg
the commitbee, What goey it medn?
-I¢ meams that you will leave the an-
“dire addtinistration in the hands of
bureaueracy; because after all, the
President Mr, Fakhruddin Ali Ahmed
Is not to sit and study the whole
4hing, It will be don® by the bureau-
‘eracy; and they will pess it on to the
Governor; and it will then come to
the President and the President wall
*'gign, The committee will remain ig-
norant of ¥ll thoge fhings 1 could
move an smendment; bug I would like
to request the Government to accept
our propoda] and accept ah amendmehg
to that effect. This is all that T would

say.,

One word about what my marxist
friend wag saying, I was really sur-
prised and shocked to hear him. It
was always said by the CPM that
they are not in favour of the Janata
Front of Gujarat. They did not con-
sider it a revolutionary combination
of people or a democratic set-up But
today they are shedding tears for
that Government This is the third
time I am hearing them saying with-
in a week that the Gujarat Govern-
ment have gone It is a good thing
that Government have gone. .,
(Interruptions). It shows the condi-
tions in our country are not favour-
able for unprincipled coalition, a
coalition with no programme, a coali-
tion which follows anti-people activi-
ties, It had a pro-landlord programme
and so it collapsed The exist of that
Government was a welcome develop-
ment in that State, I hope the Gov-
ernment will consider these proposals

SHRI HARI KISHORE SINGH
(Pupr1): Sir, I am thankful to you
for giving me this opportunity to say
something on this vital question This
is the time for retrospection why this
Gujarat experiment has failed, What
has happened in that State is a very
lamentsble affair, I am not one ot

{Detepitfion. of 15
Pwers)' il

those wha relish the jdea of the fall
of an elected Government. I think it
is s sad think that one afief anbther
the elected Governments in (Gujard:
have fplien. But, we must also see how
this has happened. That is why I sgy
thet this is the time for retrospection.
We should review the whole gamiut of
the situation which led to the fall ¢f
the Patel Ministry,

Sir, you will recall and the Hou’ie
will recall, that when the agitation
for toppling down of the Chimanbhai
Patel Ministry was being condupted,
our friends in the opposition were
very mueh relishing the situation, A
that time they should have thought
of the fact that if lawlessnédss is
encouraged today, it might have re-
percussiong tomorrow, and it will
vitiate not only the present atmos-
phere tut would have effects on the
future political life of the country as
well. The atmosphere created, the
methods employed to topple he
Ministry, and furthermore the
methods adopted to bring about the
dissolution of the Assembly, are a
very sad commentary on the political
life of our country. I think thos¢ who
indulge in this have to subject them-
selves to a very serious retrospection
today and think whether that step to
bring down the elected Assembly by
foice, forcing the Members of the As-
sembly to resign, coercing the Assem-
bly Members to submit their resigna-
tion, whether that was the right step.
I think that method should be con-
demned, criticised, and once for all it
should be decided what steps should
be taken even in a situation, where
the Assembly or the electeq Govern-
ment goes against the declared poli-
cies and programmes on which it had
come into power,

In this context, I would like to re-
mind the House of the methods adop-
ted by Shri Morarji Desaj, whom all
of us hold in great respect how he
forced an election on Gujarat when
it was in a very difficult situation, by
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were of a suddén, all kinds
of elemcnts came itogether to  form
an allisnce called the Janata Front. I
am glad that the CPM was not part of
the Janata Front, but the CPM seems

for the Front be-

sorry that that Government has
fallen,

That Government as has been
rightly pointed out by my hon.
friend Shri Chandrappan has fallen
because of inner contradictions, That
kind of combination cannot last in
this country because the whole tone
and temper of the country is some-
thing different from what the Janata
Front represented,

Predident’s rule was imposed by the
Centre after the Ministry hag resign-
ed, that must not be forgotten, and
the Ministry resigned because it
had developed inner contradictions,
because the Janata Front consisted of
many opportumistic elements and
some of them started defecting

So, this fs also time for us to reflect
how far the polincs of gefection

L
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MR. CHAIRMAN: He says only the
retura of the prodigal is allowed,

SHRI HARI KISHORE SINGH:
The other problem I would Yke to

and the State, what kind of policy
should be adopteq by the Centre
wher a State goes against the de-
elared national objectives and policies.
After he formation of the Janata
Front Government headed by Mr.
Patel, a very difficult situation arose
in thig country ang we had the
emergeney.

After the emergency was proclaime
ed, after a few months, it seemed that
Gujarat became a zanctuary of all the
political delinquencies from all over
the country If a situation emerges
that a State Government gives pro-
tection to those elements who are con-
sidered undesirable or anti-social by
other State Governments, then what
should the Centre do? Shall the Cen-
tre remain a silent spectator of the
situation or has it to take some steps
in order to rectify the situation? It is
for this House to ponder over it. I do
not say anything about acts of omis-
siong or commissions of the Patel
Ministry, 1 think he deserves congra-
tulations for accepting and honouring



With these words, I support it,
SHRI K. 8. CHAVDA (Patan): Mr.

the Houses Lok BSabha as wel] as
Rajya Sabha, is going to be constituted
immediately after passing this Bill
into an Act. I would like to give a
few suggestions for the immegdiate
consideration of the Government and
this Committee,

An atmosphere of terror and fear ;s
created in the State of Gujarat during
this President’s Rule. Some Members
of the Assembly belonging to the
Janata Front are threatened that if
ihey do not defect from the Janata
Front, taken they wil] be put behind
the barg either under MISA or under
DIR. This type of atmosphere should
be stopped and Government should
take jmmediate action to stop this type
of things in the State of Gujarat,

A large pumber of Government em-~
ployees are being transferred after the
President’s Rule. I can understand
due to administrative convenience
some transfer ig made, but not to a
large extent, This transfer of Gov-
ernment employees should also be
stopped immediately.

My third point is that those political
workers and MLAs who are put be-
hind the bars under MISA or DIR
should pe released immediately, There
is np violence or anything of the kind
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in the Blate of Guisrat. (Intgreup-

ME HON. MEMBERS: How many
tic] workers and MLAjy gre put
behind the bars?

) K. 8. CHAVDA: Government
can tell the figure, because it is they
who are knowing about these things;
it is not that we or the people of
Gujarat or of the country are knowing
about these things. It is for Mr.
Mohsin to tell the House about the
figyre regarding the political detenus
in the State of Gujarat pmmediately
after and during the President’s Rule.

The construction worksg of roads and
bridges which are going on should be
speeded up so that the transport faei-
lities can be maintained,

All these things should be done im-
mediately, These are the points which
I wanted to bring to the notice of the
hon, Minister.

THE DEPUTY MINISTER IN THE
MIViSTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Mr, Chairman,
Sir, I am thankful to the hon Mem-
bers who have taken part in this
debate, The first gpeaker, Shri Biren
Dutta, has spoken about things which
are not very relevant to thig Bill
This is only meant to delegate the
powerg of Parliament to the Presi-
dent.. .

MR. CHAIRMAN: Yoy may reply
only to the relevant points,

SHRI F. H, MOHSIN: Since you
have allowed him to speak all that
which has gone on record, please allow
me also to say something about that.

The hon. Member, Shri Biren Dutta,
asked a question as to why the Tamil
Nadu Assembly was dissolved and why
the Gujarat Assembly kept alive. He
was accusing that it wag only with »
view to getting some Members defect-
ed and again forming a Government in
Gujarat....
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SHRI F. H. MOHSIN: But the gitiia-
tions in both the States are quite dif-
ferent, As regards the’ Tamil Nadu
Assembly, they went o electiong five
years back and the term of the ‘As-
sembly was to expire very shortly.

SHRI K. S. CHAVDA: You should
have gone in for elections.

SHRI F. H. MOHSIN: Even i the
Tamil Nadu Assembly had not been
dissolved, that would not have sur-
vived long. The term wag going to ex-
pire very shortly, Then, the question
was raiged as to why it was dissolved.
Let me tell the House that already
thefe was a campaign going on by the
then Government of Tamil iVadu, the
DMK Government, to create a law and
order situation in the whole of the
State of Tamil Nadu. They were
raising some emotional issues and
arousing the sentiments of the people
there, thereby creating disorder in the
whole State, They were doing all that
because they know that they would
not be elected again to rule the State.
So, they were rousing the gentiments
and emotions of the people on narrow
parochial and such other jssues, there-
by creating a situation which would
have been gdifficult to control. We had
the information about it. If the action
were delayed any further, the situation
would have become worse and a vio-
lent situation would have erupted in
Tamil Nadu. That was why we had
to take a very timsly action.

Now, the action which wag taken
has been approved by the people of
Tamil Nadu by the very sight when
the Prime Ministe-r visiteq the State.
Even now the voiceg are raised all
over Tamil Nadu approving the time-
ly intervention of the President by
having the President’s Rule there,

What about Gujarat? We have not
done anything to throw away the
Governm nt there, the so-called Janta
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Froat Goveraxnent which is. not a
jansa front gt-all, 1t was a fvont of re-
actiohary and fascist elements....

SHRI K. 8, CHAVDA: No, no, it is
wrong. (Interréptions) You have got
some such people in your party there.
Take a person like me. I am not a
reactionary, {Interruptions).

SHRI F. H. MOHSIN: In Tamil-
nadu, the DMK Government surviv-
ed for nine years, but the Govern-
ment in Gujarat could not survive
beyond nine months. There eeems
to be something in the figure ‘mine’
one surviveq for nine years and the
other survived for nine months, I
myself never imagined it at that
time : when this Government was
formed in Gujarat by the heterogen-
oug elements with nothing in com-
mon among them, with no common
ideologies and no common progrem-
mes, I never thought that it would
survive even for nine days. Could

you imagine that the Government of
the so-called ‘prograssive elements’
as Mr Chavda puts it, would last
even that long? He calls himself a
‘progressive element’, combining him-
telf with Jana Sangh and the RSS
elements, Is there anything common
among them? If they say ‘we have
got common ideologies’ I can under-
stand it but there is nothing in com-
mon among t1em. With all the in-
herent contradictions about the
Janata Front, there only one com-
mon ohjective, and that common ob-
jective was to eee that the Congress
did not come into power. That was
the only common objective among all
the Wetelogenoug elements which
came together to form a Government.
I can tell vou that had we wanted 1o
form a Government, we could have
done it; but we did not want to
scarifice our ideologies. When Mr.
Chinmanbhai pate] was in power,
you allegeq so much corruption ag-
ainst him, but you had no hesitation
in embracing him soon after the ele-
ctions in order to get power. So,
what ig the policy and what iz the
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ideology angq what is ‘he principle
behind it? We did not want to em-
brace 1im. If we had been przpared to
combine with them, we could have
formed the Government. But we
were not in a hurry to form a Go-
vernment and we did not want power
Of course, it stood even beyond my
expectations. ...

SHRI K. S. CHAVDA : Will you
reply to one point?

SHR1 F. H MOHSIN: will reply
to all the points; please have pati-
ence.

So, with all these inherent con-
tradiction within the so-called Janata
Front, it was destined to fall-though
it survived so Jong as nine montas.
Normally, one expects a chilg after
nine months; but even after nine
months: you could not ' deliver the
child—it was only an abortion,

So0. as I was saying, we were pot
in a hurry to form a Government by
hock or by crook. You have no 1aith
in the 20-point programme; vou have
no faith in the economic programme
and vou have no faith in democracy.
But we were not in a hurry to form
a Government since we were sure of
the support of like-minded people and
like mindeq Parties. We have faith
in the 20-point programme: we have
faith in the econcmic development
of the State. Otherwise, if we had
wanted to form a Govem':nent, we
could have formeg it and we ywould
not have allowed the Janata Front to
come to power at all. But we have
got great regarg for democratic pri-
neiples and so we allowed you to do
so and we allowed vou to function
till sueh time as the Govermment
itself fell due to its own de-
fects. We have have not felled if; it has
fallep itself.
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The Chief Minister has voluntarily
resigned, angq it is President’s rule

now.

SHRI BIREN DUTTA: What ab-
out Tripura; you sent all the opposi-
tion people to jail.

SHRI F., H. MOHSIN: We will
discuss about when we come to Tri-
pura.

Shri Chavda said thay we were
threatening the 'memberg of Gujarat
legizlature thatr' either they should
defect or they would be got arrest-
ed. T strongly refute these allega-
tions.

SHRI K. S. CHAVDA : I have been
to my constituency and it is a fact.

SHRI F, H . MOHSIN : It is not g
fact. I get information from all over
tiie country, it js not correct. It at
all, they must have been arrested for
some specific offence or for threaten-
ing to create a violent situation which
may be a threat {o public order or
it mav be somg other ground. No-
body is arrcsted for fis  political
views.

MR. CHAIRMAN . Just now Shri
Chavda said that one of the Members
in his constituency was told that if
he defected, he would he made a
Minister. Prohably, he is confusing
tat with MISA.

SHRI F. H. MOHSIN: We do not
induce anybody by promising Minis-
tership, and.we do not threaten eit-
her. I have said, wwe =re net in a
hurry to form the Government there.
There i3 no auestion of inducement
of money or offering ministership etc.
These allegations are strongly refut-

ed. We do not want any  body to
defect. In fact the anti-Defection

Bi1) is before the House.

SHRI K. s, CHAVDA : Why don't
you pass it?
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10 see that defections should not take
place. We do not went any defec-
tiens, But if a person change; his
outiook and repents for his previous
misconduct, and adopts himself to
the ideologies which we have and
changes his heart, in that case, we
can think of his admission, but no
defections.

Shri Chavda said about the trans-
fer of officers. It was the JF Govern-
ment that made transfers in  very
huge case. More than, 500 sub-in-
spectlors were transfeired by Janta
Front Government under pressure gnd
even medical officers were not spar-
ed. They are innocent creatures.
Large scale transfer; were effected.
I do not know the present gituation.
They may be undoing what the JF
Government did at that time. Ii was
the JF Government which made all
these transfers.

Shri Chandrappan mentioned about
the Consultative Committee and its
powers, He wanted more powerg to
be given to tue Consultative Com-
mittees. The character of the Con-
suliative Committee cannot be chang-
eq overnight. Many times thig has
been raiseq in this House that these
Committees should have more powers
than given today. It would not be
desirable to have this kind of Con-
sultative Committeeg with elaborate
and formal rules of procedure. Usu-
ally, as my friend knows, legislative
measures are brouglt before the Con-
gultative Comrmittee as and when it
ig possible, but in an emergent situa-
tion action is taken lLike the ordinan-

nature—Bombay Motor
Tax Bill, Gujarat Second Amend-
ment Bill, Bombay Motor Spirit
Taxation Bill Gujarag Sales Tax Bill,
Bombay Electricity Duty Bill, Guja-
rat Education Cess Bill, Gujarat Sales
Tax, Profession, Trade, Training and
Employ.nent Bill, ete. So those me-
asures have to become Acts before
1.4.76. In an emergent situation like
this it is not possible to bring all of
them before the Consultative Com-
wnittee, The nature of the Consulta-
tive Committee cannot be changed
which has to be consultey after the
Bil} is enacted. Anyway, if any Act
is passeq by the President under his
delegated authority, the Parliament
fas always got the power to get it
amended by bringing g motion in the
House. That power of the Parlia-
ment ig not lost. Clause 3 of the Bill
states that within a particular period,
any Member can move a motion am-
ending any provision so that the’
Parliamentary control even then re-
'‘mains. It does not go away even
whien we delegate {he power to the
President. That power ig not lost.

So, I commend again this Bill for
the acceptance of the House,

MR. CHAIRMAN : Now, the ques-
tiop is:

“That the Bill to confer on the
President the Pawer of the Legis-
lature of the State of Gujaat
to make laws, g5 passed by Rajya
Sabha, be taken into considera-
tion.”

The motion was adopted,
MR, CHAIRMAN: There are no am-

endments. I will put the clauseg to
vote.
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The motion was adopted.

Clatmer 2, 3, and 1, the Enaecting
Formula and the Title were added to
the Bill,

SHRI F. H MOHSIN: I beg to
move :

“That the Bill be passed”
MR, CHAIRMAN : The question is:
“That the Bill be passed.”
The motwn was adopted.

e S

1258 hre.

KERALA LEGISLATIVE ASSEMBLY
(EXTENSION OF  DURATION)
AMENDMENT BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to move:

“Fhat the Bill +o provide for the
extension of the duration of the
Legislative Assembly of the State
of Kerala and to amend the Kerala
Legislative Assembly (Extension of
Duration) Act, 1975. as passed by
Rajya Sabha, be taken into consi-
deration.”

12.50 hre
[Mg, DEpuTy SPEAxER in the Chair]

When the duration of fhe Kerala
Legislative Assembly was extended
for a period of six months hy the
Kerala Lagisigtive Assembly (Ex-
tension o Duration) Act, 1975, the
two proclamations issued by the
President the 3rd Deecember, 1871
and the Bth June, 1975 were in
operation. The General Elections to

82 L8—8.
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the House of the Peaple ag well a8
the Legislative Asiembly of
Nadu were dis t6 be held in Febru-
ary-March, 1078, The situation
changed since then. The duration
the House of the People has
tended for a period of one year,
Legislative Amembly of Tamil N
hag been dissolved ang the State has
come under President’s Rule. Besi-
des the two Proclamationg referred
to earlier continue to be in opers.
tion, In all these circumstances, 1.
is considereq not feasible to hold
general election to the Legislative
Assembly of Kerala before the expiry
of its present term, namely, the 21st
Aprfl, 1978. It is accordingly pro-
posed that the duration of the Legis-
lative Assembly of Kerala be extend-
ed for a further period of six months
from the 22nd April, 1976. The Bill
seeks to achieve thig purpose.

2F%aE

1 commend the Bil] for the con-
sideration of the House.

MR. DEPUTY-SPEAKER: Motion
moved :

“That the Bill to provide for the
extension of the duration of the
Legislative Assembly of the State
of Kerala and to ameng the Kerala
Legislative Assembly (Extension of
Duration) Act, 1975, as passed by
Rajya Sabha, be taken into consi-

deration.”

SHRI A, K. GOPALAN (Palghat) :
I have just now heard the reasons
for extending the term of the Kerala
Legislative Assembly. And that was
that the Tami] Nadu Legislative As-
sembly wag dissolved, so, naturally,
the Kerala Legislative Assembly also
must be extended. Tamil Nadu legis-
lature was dissolved. That iteelf
was the end of democracy. So, they
did one foolish thing. This had =&l
ready been discussed here. I do not
want to into the details. Could
they not wait for one manth and have
the election in order to seg the will
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that we have
information. When did they have in-
information. When did they have in-

vernment not able to see that the
law and order wag preserved? Could
the Central Government not do that?
So, Tamil Nadu legislature was dis-
solved. Because the Tami] Nadu As-
sembly was dissolved, Kerala Assem-
bly may be extended; this is what
ihey say, Is it a reasonable thing?
Is it logic?

One thing was done which wag also
not correct. This is not the first
time that the term of the Kerala
Asgembly is extended. It is extend-
ed and extended again. According to
the information it will be extend-
ed because there ig emergency and
emergency will be extended. This is
the second extengion. The gecond ex-
tension will be over in October, Em-
ergency wil] not be over in October
and agaip they will come for & third
term. Who knows emergency will
not be extendey from March on-
wards! If thig is the idea. why do you
bave legislature—State legislature and
Parliament? Why do you not have
elections? Democracy means the des-
ire of the people. You mus{ at least
fix up time, then go to the people
and ask them whether you want the
seme Governmeny or whether you
want a change, It ig the people whu
have to decide. You extended once
for gix months. You are extending
it for the second time for six months.
You are saying that it will have to
be extended if there iz emergency.

democracy, Democracy means, when
are elected for five <years or
5

extension; now for an-
other six monthg it iz going %o be
extended. For another six sponths it
will have to be extended because
emergency is there. If emergency is
extended, Parliament iy extended for
another one year, and Kerala As-
sembly wil) have the same fate, This
is what is happerung. I am not
strong enough tfc use strong words
because I am weak in health, I op-
pose this Bil} and my demand is im-
mediate election may be teld for the
Kerala legislature. The leaders of
the ruling party including the Prime

have been broadcasting to
the whole worlg that democracy is
being attacked by the opposition
parties and that it was in order to
save democracy that emergency was
proclaimed. Freedom of speech and
press has been abrogated. The terms
of the Parliament and the State legis-
latures including that of Kerala
were extended,

They further claim that the timely
and effective steps adopted by them
have restored democracy, brought dis-
cipline in social life ang thus paved
the way for all-round advance ot the
nation. They eay brought peace’, I
do not know what kind of peace this
is, it is only peace of the grave if I
may say so, Anyway, they gay that
it has brought peace,

Keraly under emergency hag clearly
shown who ig attacking democracy.
The manner in which the MISA, the
Press Censorship, the various provi-
sions of the law conterning prohibi-
tion of public meetings ete, are being
used in Kerala clearly shows that the
victims of the Government's attack
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in the night of September 28 at the
very time when there were negotia-
tions going on between the Kerala
Congress and the Congress, In order
10 threaten them these arrests under

had ben hauled up by a Minister and
he was told: You have only two ways;
either you join us or vou go to jail
These were the kinds of threats they
indulged in. They wanteq to threaten
the Kerala Congress; they thought it
should be afraid, that js why they
were arrested. They threatened the
Musliy League also, They wanteg the
Muslim League also to leave the op-
position and join the Congress, All
honour to the leaders of the Muslim
League because thev dig not vield to
thig flareat. Therefore they are still
continuing in jail ag MISA detenus,
Together with them and together with
the members and svmpathisers of my
party there are near gbout 30 socialists,
thug making a tota] of 150 MISA dete-
nus belonging to the three opposition
parties which are represented in the
State Legisiature, 10 out of them being
members of the State legislature it-

self,

The gix 'monthg of the extended
'terfn of the present legislature which
Is just expiring has been a period of
unprecedented suppression of the Left
and Democratic perties and of the
fighting organisations of the working
people, It is m complete refutation of
the claim made by the Prime Minis-
ter 8ng other leaders that emergency
is being used against the right reac-

which are fighting for
The Parliament is now a fux-
ther extension of life to such a Ga-
vernment,

Sir, while opposing this Bill, I de-
mand that immediate election ghould
be held with full freedom for the op-
position parties and the Press to cri-
ticise not only the ruling party in Ke-
rala but the ruling party at the .en-
tre as well. The other day, the hon.
Minister—he is not present here now—
made g challenge and said that if there
is an election to-day in Kerala, the
Congresg will get the majority. 1 also
make another challenge that jf all ithe
freedom is given and the restrictions
are removed, the Opposition Party
will get the majority and not the
Congress. If the election 15 held to-
day—not under these conditions but
under the conditions of removing all
restrictiong and other things—1 s&y
that the Opposition Party will get a
majority and, if they don't, I say ihat
1 wil] resign my membership from
Parliament.

So, this challenge of saying that the
Congress will get the majority—this
challenge by a Minister—is not at ail
understandable, To-day, under emer-
gency, under the threat of arrests
and other things, the freedom of
speech and of fundamental rightg is
taken away. You may not know what
is the mind of the people: what is the
attitude of the people, Evgrybody is
discontendeg not only with the pre-
sent regime in Kerala but algo with
the Government in the Centre, Eve-
rybody ig discontended there—the pea-
sants, the workers and all gections of
people are discontented. So, do not
make a challenge. See ghat vou gllow
th'e election and then see whether the
Congress will win or the Opposition
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Party will win there, If the Oppo-
sition Party wing then allow them or,
it the Congress wins, then let them
again rule; there is no harm, The
question here is this—you have exten-
ded for ope term and you bave ex-
tended it for another term and there
is » possibility of extending it till the
emergency is lapsed, This ig not cor-
recl. Then you have dictaforship;
why do you call it democracy? You
seé that the Government that is there
iri the Centre and in the States now
foday will continue for ever and there
iz no election at all. Democracy should
not te a farce, It has got some mean-
ing at least though not fully. Demo-
cracy must be respectedq and that
must be implemented,

In this connection I recall the man-
ner in which the Ruling Congress
Party hag sought to suppresg the le-
mocratic opposition in Kerala. No less
a person than the Prime Minister her-
self. ay the Congress President, resor-
ted to the method or organising a non-
costitutiona] agitation against the first
Communist Party Government in Ke-
raja called ‘Liberation Struggle’ in 1859
when there was a majority Govern-
want to go into details of all these
by the Prime Minister herself, And
then that Government was removed
In other words, what ghe did in Kerala
about 18 years ago ig precisely what
she is now doing in the whole coun-
try. The Congress Party had so much
of confidence in her capacity to influ-
ence the people and it had ordered a
mid-term election, It has now lost
that confidence.

It ig clear again that when in 1864
another mid.term election was Lo oe
held, the Central Government arrest-
ed the Jeading members of my party,
several of whom had to file their no-
minations from the jail. Despite all
this repression, my party came here
as the biggest single party. But,
simce a majority of our ML A.s were
in jail, the Governor reported that no-
body was in a position to form g Gov.

ernment there. 'rhwore, M
dent’s Xule was m.bummm i
what happened then. I do not now,
want to go into details of all these
things. T say that elections have got
to be held. It is not correct not ‘o
hdld election there by extending the
term of the legizlature by giving
some reasons It must be held new.

Then I come tg some other point
which I want to point out in this dis-
cusgion there are certain things that
are happening in Kerala to-day.

Now, Sir, I would like to say a few
words about the police in Kerala.
The police in Kerala is of a differant
type I do not know about the pelice
in other parts of the country but in
Kerala when a man is arrested and
put in the lock.up, he iz beaten and
on the next day he is found to be
dead. In this connection I would like
to give a few recent examples On
30-1-1976 at five of the clock Bakial
police Sub-Inspector and other police-
men brutally beat one Kannan, about
23 years old, gon of Cocnu Appu when
he wag coming from Kotikulam bazar.
Due to this brutal beating he died as
soon as he reached his residence.

~ = =
On 5-2-1076 one Goapalan a gold-
smith wag arrested at Pauuaur The
next day local people came to know
that the saig Gopalan had died, The
police did not allow the relatives to
see the deag body and took the Jead
body to the Medical College hospital
Nothing was heard after that,

Last month one Mr. Parmeshwar
Pillai, a veterinary surgeon was arres-
ted and taken to the lock-up. Next
day he was found dead wn the lock-up.
The story given by the police im the
case of Mr, Pillsi is that he hanged
himself in the lockwup but where i
the scope for hanging inside the Iock-
up. There are sp meny other instances
like that,

The next thing I would Jike to polnt
out is that the ruling party is trying
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ning Mill the police have arrested its
chairman, Shri T, Kunhanandan Nair,
an advocate, He wag arrested on the
day the General Body meeting of the
Spinning Mill was going t0 be heid.
This ig a clear misuse of MISA. This
wag done with the purpose that the
election might go in favour of the rul-
ing party Thesge things are done te
capture the cooperative societieg whe-
re the Opposition parties are there.
There was one Neelakandan, Secre-
tary of the Kalyasseri Morara Service
Cooperative Bank who mis-appropri-
ated Rs. 2 lakhs There was an en-
quiry which revealed that Mr Neela-
kandan hag misappropriated the am-
ount. A false case was made agamnst
the other members of that cooperative
society. A false case was foisted on
them. They were arrested and now a
case is going on It goes on like this

Whenever a co-operalive eleclion 1s
to pe held, they cither prevent it say-
ing ‘You cannot have it because there
will be law and order trouble betweeu
opposition parties’ or they gee that the
prominent leaders who would get
elected are arrested under MISA, A
fine example is that of Kunhanandan
Nair who was an Advocate and Direc-
for of the Cannanore Spinning Mills.

Another thing. Since the formalion
of the Kerala Dinegsh Beedi Co-npera-
tive society seven vears back, primary
Societies and the Director Board had
not been formed. The same Direct
Board nominated by the Government
when it way started is gtill continuing.
All demand for elcetion has not been
accepted by the Govermment, It Is

ing of nominating the game Director
ang recohgtituting the Direct Board.
Demang for equa]l representation to
all parties in the Direct Board
has also been rejected. These are some
of the points that I wanted to bring
forward while opposing this Bill,

I forgot to mention one thing. Here
are two photos taken at Kayur which
show that houses arc destroyed and

Ccrops are also destroyed, Kindly sce
these photos.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): I support this Bill whola-
heartedly. I am rather amused to
hear the speech made by Shri A. K.
Gopalan, leader of the CPI (Marxist).
What he has said amounts to this that
in Kerala today there is g sort of con-
centration camp created by the Unit-
ed Front Governmen¢ and the people
are suffering,

SHRI A K. GOPALAN: Not the
whole of Kerala, but in Cannanore
district.

SHRI C, K. CHANDRAPPAN: I am
elected from there, He has come from
there I am elected from Cannanore
district and it 1s his native place,
about which I will say something
presently, I want to make one thung
very clear, that I do not want to is2
any strcng wordg against the resnect-
ed leader of the Marxist Party, Lut I
may use strong words against the
Marxist Party, because what he iud
not say speaks more elequzntly than
what he did say in the House. In Ke-
rala today, if you go and ask the peo-
ple what is their reaction gbout the
present Government and itg rule for
the last more than five years, I am
very sure that even the enemies will
admit that this Government had pro-
wided political stability, Our Stste
was unforiunate in that it had never
had a stable government until 1968.
No government had the fortune b re-
main in power for five years for whizh
they were elected. Today in Kerala
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there is a government which could ze-
main five years and then, because of
the pressnt emergency, it could re-
main longer,

I do not want to jndulge in an ar-
gument with my friends of the Mar-
xist Party in regard to their approach
to the problem of this emergency and
in regard to their doubt how long ‘he
emergency will continue,

SHRI S, A, SHAMIM (Srinagar):
You are not sure yourself,

SHRI C. K. CHANDRAPPAN: I um
surer than you are. In Kerala Lhis
Government had done certain things
about which the Marxist Leader was
absolutely silent, We have experien-
ce of all kinds of government in Ke-
rala—Congress government, Congress
socialist party government, Congress-
Muslim League and others govern-
ment, government of the United Com-
munist Party of which Shri Gopalan
was the leader and united front led by
8hri Gopalan’s party. Today we have
the experience of the united front in
which Congress, CPI, Muslim League
and other partieg are there, I am sor-
ry to say that Shri Gopalan's varty
which was elected with such a mas-
sive majority to that House in 1967
failed sp miserably in fulfilling the nro.
mises made to ‘he peop'e of that stats,
There was g united front of his party,
our party and other left parties and
they promiseq to the people many
things in the elecetion manifesto. When
he speaks of a democratic constitution,
let me ask one thing of him: who
spoke in London that we were in po-
wer in Kerala to subvert the constitu-
tion? It was not a congressman but
but Mr. B, T. Ranadive, a politbureau
member of that party and he said:
we are in power in Kerala, not 1o ful-
fir the promiges made to the people
but, to subvert the constitution from
within They can take credit for that.
That was not the purpose for which
people elected them, The Congress

legislature
ther was no opposition, Namboodiri-
pad, the leader of the marxist party
in Kerala gssembly wag in a much en.
viable position there than Mrs, Indirs
Gandhi in this ParHament, What hap.
pened? Not a single action was taken
in favour of the people; they forgot
the people who supporteq them and
that ig why that united front came to
a disgraceful end,

SHRI A K. GOPALAN: There was
joint responsibility,

SHRI C. K. CHANDRAPPAN: Thai
wag not joint responsibility,

SHRI M. K. KRISHNAN (Pou~
nari): Who passed the land reform
laws? Qur Party,

SHI C. K, CHANDRAPPAN: He
Wwag g Minister in that united front.

SHRI SAMAR MUKHERJEE (How-
rah): The percentage of votes increas-
ed though the number of seat got re-
duced.

SHRI ¢ K CHANDRAPPAN: [ ain
coming to al] thoge points, Is it a Jde-
mozratic practice {o disturb me like
this? I was listening so patiently to
Shri Gopalan, What | am saying is
that they were deeply involved in
corruption cases and they were thrown
out of their office, not by any kind of
undemocratic agitation but by a vote
of no confidence, in the House. As
political tactics, they prought for-
warq the land reformg at the nick of
the moment, just before they were re-
moved from power and the land 12-
form Bill was passed with our sup-
port Then the outgoing Marxist lea-
der, Namboodiripad, said: the law had
be~n adopted by the legislature; who
will implement it if we are not In
power? They were removed and it is
implemented It is being implemented
in a creditab'e maner in Kerala toduay.
The loopholes which were there in the
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Land Reforms Act have béen removed van Estates, This was a British plan-

while comrade Gopalan will deny it.
I don't think so. He cannot, I will
remind an unpleasant thing to Mr. Go-
palan. The Communist movement in
Kergla from its very inception, told
tte people: “when we come to vuwer-
Mr. Gopalan in his native place in Ma-
labar, said—we will nationalise  the
private forests n Malabar,

lakhs of hectares of land. They
were sleeping over it Now thig Gov-
ernment natiogalised them without
paying a single pie ag compensation,
Is it not a fact?

SHRI SAMAR MUKHERJEE: How
many monthg did it take?

SHRI INDRAJIT GUTA (Alipore):
How many vears vou wasted earlier?

SHR™ C. K. CHANDRAPPAN:
have conceived that we were on;
month late, but we did it, Nobody will
bzlieve 1t In Kerala they were 1n
Power for more than two yearg and
ther had no time to do it. But in mine
months we had done 1t. Ail that ihey
could not do mn 36 months. we thad
done in 8 month,. Are we late? Per-
haps Mr Gopalan would fing that this
pf'riod of 8 months is too late But 1n
nine monthg we d 4 it

Now, coming to other points, 1his
United Front Government in Kerala
had done many other things about
Which I think Marxist Party will not
have any complaint. It had taken over
langs from biy 1andlords without pay-
ing any compensation ang given them
to co-operative gocietiey and landless
poor. It had taken the excess land
which were cornered by Kannan De-

stability to that State, providing a
good administration, providing a bet-
ter future to the people of the State
and giving them hope, I think this
Government hag succeeded, Not fully,

g0 many local problems, I also know
about it. I do not want to narrate all
those things, But one tliTg. He made
a challenge, Without casting any as-
persions to comrade Gopalan, I would
like to tell him that these kinds of
challenges have no meaning, He gaid:
“I¢ you face elections, you will oe
routed.”

SHRI A, K GOPALAN: I gaid that
Dr. Seyid Muhammad the other d4ay
made a challenge saying that if there
is an election...... It was in reply to
that, He said “you face the election
we will win, gtherwise we will resign,
(Interruptions)

SHRI C. K. CHANDRAPPAN: Won’t
get excited All were out including
Mr. Gopalan in 1971 I was elected,
fortunately or unfortunately, from the
place from which Mr. Gopalan comes.

SHRI SAMAR MUKHERJEE: That
is because of your betrayal,

SHRI C K. CHANDRAPPAN: And
Mr. A. K Gopalan had to change his
constituency because there wag an al-
liance at that time, What does it
mean? The prestige of that Govern-
ment is not affected. It means that
the people of the State have given
their confidence to this Government.
Shri Gopalan knows it. It may look
wrynicoheretothmwmchachﬂ-
lenge, but it may not at all -be good
in Kerala, Nobody will take it werions.
ly.
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BHRI A K, COPALAN: It they
‘have done go muny good things why
should they ifraid of electlonis? 1 am
only nying. “Don’t extend it, ‘Let us
have eléctions” It slectiong are held,
we tan find out whether, what I say
iz correct or what my friedd says is
correct.

SHRI C, X. CHANDRAPPAN: This
was the kind of democracy we were
experiencing under their rule, Why
this isalationt The Marxist Party,
with quite a good mass base in Kerala,
ig completely isolated todny from eve-
ry other gection, Why? A former
Minister of Kerala is now the Marxist
MP, from Palghat, a district where
sand is eroding under their feet and
they have no hope aboiit the future
(Imterruptions). In Kerala, the Iduk-
ki project was inaugurateéd when they
were In power, It is the pride of
hydel projects in the country, At that
time, one of the Ministers, Mr. Imbichi
Bawn, who Wag formerely g member
of this House also, said, “Let Idukki
£0 to the Arablan Sea: we do not sarz
We will not allow it to work.” It was
delayed and it was the present gov-
ernment which commissioneq the
project Now, let him be reported in
Kerala He ig taking 5o much pride
that Idukki generator is not working.
(Interruption). 1 would like {o tell
him, it is working Don worry. It
is working and it will continue to
work. You cannot stop it! Sir so
many guch things happened under
their rule, There was corruption to
the core, irresponsibility towards the
people and opportunism—that was
their banner, This wag how {hey rul-
ed and that ig why they are isolated

now,

It is a sad thing todav for a reputed
leader like Shri A K. Gopalan to say
what he said about a cooperative so-
clety. Lakhg of rupees of the mem-
bers of that cooperative goclety have
been mismanaged and misappropriat-
ed by the people who were running it.
Hle gaid gomebody had misappropriat-
ed and he mentioned the name,

e
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m A X, GOPALAN: ba
got a copy of the report of fhe ..J
Ty which was appointed to
go imto It. It clearly gays that Mr.
Neelakantan has done it. Here ls the
record, I will read it, because thingn
are being misrepresented.

MR. DEPUTY-SPEAKER: No, You

have made your point ang wyou are
only interrupting,

SHRI A. K. GOPALAN: I am in-
tervening because certain things nave
been said which are not true at all

MR DEPUTY-SPEAKER: You
have made the point

SHRI C. K, CHANDRAFPAN: It is
a clear case of corruption by the
Marxist Party people. They have
forced the officials of the Cooperative
to prepare false documents. There is
a case going on against them.
But, here he is coming as an aggriev-
ed pany. I did not expect such type
of arguments from a respectedq mem-
ber like AKG.

SIIRI A, K. GOPALAN" 1 want to
say tha’ this was cnquired into by
the Registrar of Cooperative Sociei-
ties I have got a copy with me 1
want to lay it on the Table of the
House

SHRI C, K. CHANDRAPPAN: 1 do
not vrant to infuriate him further. 1
will 1eave that subject here,

I am very happy that Kerala there
is rolilical stability today. There are
many welfare measures which  are
being taken up by the Government
It is an extremely popular Govern-
ment 1t has implemented land re-
form=: and progressive measures like
mirimum wages of agricultural
workers. This Government enjoys the
confidence of the people. Because
of Emevgency, the time has to be ex-
tended 1 welcome this Bill and I
hope that my friends who are go much
agitated, will face the electorate
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this $0'be’tn the recosd, I want to
m‘l! én the Teble,

mA K. GORALAN: 1 want
iblg % be-on the record. I wani io lay
% of the Table.

MR, DEPUTY-SPEAKER: There is

me or to the Table Office, But that
will nct he treated as laid until the
Bpeaker has given specific permis-
sion to do that.

SHRI A, X GOPALAN: I bhand it
over®,

SHRI BEDABRATA BARUA; 1
{hank Mr. Gopalan and Mr. Chandra-
ppan for contributing to this debate
ard raising several points in regard
t) the lJural conditions of Kerala, Al-
though they are strictly not relevant
in the matter..

MR, DEPUTY-SPEAKER: They
ale relevant otherwise I would not
have allowed, These are the grounds
or which Mr. Gopalan opposed it and
ithese are the grounds on which Mr.
Chandrappan supported it,

SHRI BEDABRATA BARUA: I do
nrt want to challenge your authority
‘o admit them. Since you have given
the ruling, I will consider ihem and
will try to reply as much asg it lies
within my power,

First of all, I would Like to make
1t cleur und that is why I thought that
they were not strictly connected with
this mat er which is there, This has
rot been done as Mr. Gopalan, a
respected Member, has saia to murder
democracy or to do any such thing.
India has got a democratic Constitu-
tion, one of the most democratic cons-
titutions in the world; and it is under
the provisions of this Constitution,
that this action has been taken., This
hag been provided in the Articles of
the Constitution, Article 172 of the
Constitution says that when a procla-

-—

mation of Emesgency is in operation,
Parliament may extend the life of the
State legi¥lature as also that of ‘the
House of the Prople. So, this hasibesn
done; and we have come to this august
House for the extension of the life of
the Kerala Assembly. Although the
Constitution provides for extension
by one year at a time, we have %o
take every factor into considera-
tion. Government wanted to be
cautious and democratic ;mn its
wpproach; and so, the extension
was made only for six months, think-
ing that there may be elections to
Lok Sabha, But since the lhfe of
the Lok Sabha has also now been ex-
tended, it wag felt that the life of the
Kerala Assembly should be extended
by another six months; as such this
further extension by another gix
months hag been made, so that we
may be able to study the situation;
and have elections to the Kerala As-
sembly immediately, if the proclama-
tion of emergency were to be with-
drawn during this period I would
make it very clear that all this has
never been done in order to prevent
the working of the demoeratic system.
The hon, Members in this House
know that this emergency was enfor-
ced in order to prevent the break-
down of the system of democracy and
also to prevent a chaotic situation
taking hold of the country. 'Tamil
Nadu, again, is a matter of a different
kind. Tamil Nadu Assembly was
dissolved, because of different reasons.
It has no relationship with the situa-
tion in Kerala. In Tamil Nadu, there
were a number of gllegations made,
In fact, long long ago. Long bLefore the
Emergency, a number of allegations
had been made against the Govern-
ment there, including those on poli-
tical matters like attempts to encou-
rage the secessionist forces and all
that So, after considering it over a
very long time and after giving them
a long time—in fact the life of the
Tamil Nadu Assembly was coming
to an end by that timeCovernment
had taken a decision to dissolve the

er, subsequenily, nothaving accorded the mecessary per-
mission, the document was not treatedas laid on the Table.

.
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‘Assembly. In'Kerala, 8s Mr Chandra-
ppan, an hon.  Member hag sald,
Government has given a very stable
administration to Kerala; and it has
Jpeen doing very well. And in the
present situation when the Emergency
is in operation—and the Prime Minis-
ter and the Government have made it
very clear as to why this Emergency
had to be proclaimed and why it is
still in 'operation—these fascist and
anti-democratic forces have to be kept
at bay and have to be fought relent-
lessly, so that this country might have
a really democratic system, There-
fore, in all humility I would say that
the allegations made by Mr. Gopalan
are not true, I have already said that
it 15 not that the left and democratic
parties were being affected by this
emergency. It is not a fact. The
whole attempt and thrust of the emer-
gency was aganst the smugglers and
the anti-social elements, as also
against those fascist and anti-demo-
cratic forces who were trying to cre-
ate chaos, (Interruptions), I am say-
ing that all those forces which were
involved with the anti-democratic
and fascist forces—knowingly or un-
knowmngly had to be disciplined; and
that 15 why the Government had taken
ceriain measures; and they were tem-
porary ‘measures—in fact, the Govern-
ment had made it very clear. The
hon. Member, Mr. Gopalan had
said that his party could win the elec-
tions. I am not—and the Government
is not—in the habit of making undue
claims. At the same time, it ig known
very well that even the enemieg of the
country, the worst critics of this coun-
tiy and a number of papers belong-
ing 1o the monopoly Press in the world
to-day have at least conceded—with
all the criticism, unjust and unfair
criticism that they have made against
the Government of India and against
the declaration of the Emergency—
that in the present situation, the peo-
ple in India were very happy about
the Emergency, they were happy
that the smugglers had gone,
théy were happy that the black-mar-
keteer wag not able to do a lot  of
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working. They have slao
I have no doubt. I need not quote
foreign Press. I can say from
experience and from the reports
the working classes, that the
are very happy: Because, the infla
has been halted. Previously, every
morning we were seeing the rise In
prices.

MR, DEPUTY-SPEAKER: If there
is anything called irrelevancy,
it is this in relation to this Bill. We
are not talking of the emergency, I
am not contesting his statements;-they
may be correct. But let him talk
about Kerala, about this particular
Bill.

E?i!e

SHRI BEDABRATA BARUA: I was
trying to come to Kerala. I was dis-
cussing Kerala. Because, the points
that wWere raised were all on emer-
gency. The hon. Member, Shri Gopa-
lan, said everything in the context of
the emergency,

Izi_I:B. DEPUTY-SPEAKER: When
Shri Gopalan spoke, he referred only
to Kerala and the things that hap-
pened in Kerala. I do pot think that
he said anything about the emergency.
He only wanted to have the elections.
Shri Chandrappan also, when he talk-
ed, met the point made by Shri Gopa-
lan, and he referred to the conditiuns
that he thought prevailed in Kerala.
He did not talk about the emergency.
I am pointing thig out to you, because
You started by saying that certain
things were irrelevant,

SHRI BEDABRATA BARUA: Shri
Gopalan said that the decision we took
on Tamil Nadu was a foolish decision
and added that we Wwere murdering
democracy, I was not speaking about

the 20-point programme anything
likz that, or

wim»rwwlammwm
em in detail, because the points
raised by Shri Gopalan have been, I

think, adequately replied
Chandrappan, & by 8
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MR, DEPUTY-SPEAKER: He has
made your job much easier.

SHRI BEDABRATA BARUA: He
has done my job, in that sense,

I would not like to bring in, on be-
half of the Government of India, every
particular aspect. The extension that
is proposed to be given is not because
of these reasons, but because of the
major political reason that we have
stated,

We have always felt that these alle-
gationg have been falsely made. Gov-
ernment have received these allega-
tions and they have gone into the alle-
gations, I can assure the hon, Mem-
ber that the Government have been
alwayg very conscious about any ex-
crsses commiited by anybody. There
is a local government, which has a
vary high prestige in Kerala even to-
day. Even when there was no emer-
gency, it survived by a majority of
one vote, because that Government
angd its leaders have got that type of
prestige,

Naturally, Government would like
very much that this should not be
misused ? This should be taken in
hne with the general policy that, for
the time being, there would not be any
elections, there could not be any elec-
tions, in order to implement the poli-
ci-g of the Government, not only in
Kerala but al:o in the rest of India.

I agair thank the hon, Members
who have participated in this debate
and T hope that they will pasg it un-
animously.

MR DEPUTY-SPEAKER: The
question i:s:

“That the Bill to provide for the
extension of the duration of the
Legislative Assembly of the State
of Kerala and to amend the Kerala
Legislative Assembly (Extension of
Duration) Act, 1975. as passed by
Rajya Sabha, be taken into consi.
deration.”

The motion was adopted.

Kergla Ex Lepis. 18>
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MR. DEPUTY-SPEAKER: We take
up the clause by clause consideration.

The question is:

“That clause 2, clause 1, the En-
acting Formula and the Title stand
part of the Bill”

The motion was adopted.

Clause 2, clause 1, the Enacting
Formula and the Title were added
to the Bill.

SHRI BEDABRATA BARUA: I beg
to. move:

“That the Bill he passed™

MR. DEPUTY-SPEAKER: Motion
moved,

“That the Bill be passed”

SHRI A, K. GOPALAN: I want ta
say that my main point was: why not
election, why extension? That has not
been replied to.

MR DEPUTY-SPEAKER: He has
rephed. He says conditions there are
not favourable,

SHRI A. K. GOPALAN: He said
there 1s stable Government there, and
therefore no election is necessary.
Then, there should be no election for
Parliament also. Because for a long
time, from 1852 onwards there has
been a stable Government here, there
should not have been any election.
Stable Government is not a qualifica.
tion for extending it,

hri Chandrappan says that the Go-
vernment there is good and that the
people in Kerala will say that it is
good. In that case, T say have elee~
tions, why do you want extension
then? If the people give their verdict,
I will also keep quite, T will also not
say anything because the people have
given a verdict, It is the people, not
myself and Shri Chandrappan, who
have to say that it is good or bad, So;
leave it to the people. Let us not
quarrel in Parlament:
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Bo, what 1 say is: have an election,
"Not to heve an dlection iz net good.
First you extended far six months
and now there is another extension
of six months. This, is not good. It
shows that they are afraid of going
‘to the people, So, have an election.

SHRI BEDABRATA BARUA: Our
party is not afrmid of elections, We
have only said that there should be
an extension because of the emer.
gency. The reason why extension is
necessary is that there is an emer-
gency in operation. That has been
discussed in the House and the Go-
vernment has explained its position
in regard to the emergency as to
why it was necessary to have it. The
whole country has appreciated the
reasons why this emergency had to
be proclaimed and how the cmer.
gency has benefiteq the peaceful life
of a developing people.

MR. DEPUTY.SPEAKER: The
guestion is:

“That the Bill be passed.”

The motion was adopted.

18.58 hrs,

FOREIGN CONTRIBUTION (REGU.
LATION) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir. Hon.
Members may kindly recall that the
Government introduced in this House
on the 24th December, 1973, a Bill
entitled Foreign Contribution (Regu-
Jation) RBill. 1973, whose essential
object is to regulate the acceptance
and utilisation of foreign contribution
or hospitality by organisations as
well as jndividuals in our country.
B_ln:eptinz the provisions of the For-
eign Exchange Regulation Act, there
are no restrictions at present
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regarding transmission of foreign
mondy imto Tndia. Recipients qf for-
eign money are not obliged mader
the existing law to render accounts
for the utilisation of foreign meney
secured by them, nor are they prehi.
bited from receiving such money in
any specified situation. Being aware
of the scope for foreign agencies to
influence organisations or individuals
in the country through such finsncial
aid and keeping in view the need to
regulate the acceptance and wutilisa-
tion of foreign contribution or hospi-
tality for ensuring that our Parlia.
mentary institutions, political Iinsti-
tutions, academic and other voluntary
organisations as well as individuals
function in a manner consistent with
the values of a sovereign democratic
republic, Government had brought up
this Bill,

This was referred to a Joint Com-
mittee of both the Houses by a motion
adopted in the Rajya Sabha on the
19th February, 1974, and by a concur-
ring motion in the Lok Sabha on the
25th March, 1974. The Joint Committee
under the Chairmanship of Shu
Manubai Shah vresented its report
along with the Bill as amended by
the Committee to this Hou<e on the
6th January, 1976.

14 hrs,

The bill envisages three kinds ol
restrictions of a prohibitory o- regula-
torv nature. One is total prohibition of
acceptance of foreign contribution cr
hospitality, the second is acceptanre
with orior permission of the Central
Government and the third is a legal
obligation to send intimation and
render accounts to the Ceniral Go-
vernment after receint of foreign con-
tribution. Recioients of foreign contri.
bution are accordingly erouned into
three categories, The first category
covers organisations ang individuals
who may be deemed as a sensitive
and important category in our natio-
nal life like candidates for elections,
Government servants, Members of
Legislatures. Political parties and their
officeubearers, Correspondents, Colu-
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spapers. toully pre.
#d from recel any ' foreign
. The sedond etitegory n-
c organisations which, not being
political parties themselves, muy be
déemedt as organisations of a political
nitire, having regard to- their activi.
tieg or their association with pelitical
parties. The Bill lays down that this
catégory shall not accept any foreign
contribution except with prior permis.
siont from the Central Government.
The third category covers associztions
having a definite cultural academic,
religidus or social programme. They
are required to give within a pres-
cribed time intimation to the Central
Government about the amount of
foreign contribution received by them,
the source from which and the man-
nér in which, such foreign conttibu.
tion was received and the puropses
for which and the manner in which
such contribution was utilised by
them, There is also a general clause
whirh empowers the Central Govern-
ment to impose such prohibitory or
regulatory restrictions regarding ac-
ceptance of foreign contribution by
any person or class of persons or as.
so¢iations not covered By the fore-
going categories if the Central Go-
vernment 15 satisfied that accep*ance
of foreign contribut:on by such asso-
ciation or person or class of persons
ie likely to be prejudicial to the sover-
ecignty and integrity of India or the
public interest or the freedom or fair.
ness of election fo any Legislature or
friendly relations with anv foreign
State or harmony between religious,
racial, linguistic or regional groups,
caries or communities, The Bill con.
tains aporopriate penal provisions to
deal with contraventions of the law,

With these words, Sir, I move that
the Foreign Contribution (Regulation)
Bill. 1973, as reported by the Joint
Commi‘tee be taken ihto consideration
and passed,

I beg to move: g

“That the Bill to regulate the ac.
eéptance and utiHsation of foreign
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contribution or fersign  hospitality
by certain persans. of amsociations,
with a view to ensuring that parlis-
mentary institutions, political as-
sociations and academic and other
veluntary organisations as well as
individuals working in the impor-
tant areas of national life may
function in a manner consistent
with the values of a sovereign de-
mocratic republic, and for matters
connected therewith or incidental
thereto, as passed by Rajya Sabhu,
be taken into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to regulate the-
acceptance and utilisation of foreign
contribution or foreign hospitality
by certain persons or associations,
with a view to ensuring that parlia.
mentary institutions, political as-
sociations and academic and other
voluntary organisations as well as
individuals working in the impor-
tant areas of national life may func.
tion in a manner consistent with the
values of a sovereign democratic
republic, and for matters connected
therewith or incidental thereto, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI SAMAR MUKERJEE (How-
rah): The Bill was introduced ex-
pressing great concern about the
role played by foreign money in India.
That was in 1973. Now, when we are
discussing this Bil] in a finalised form,
many revelations have already been
made, particularly in America about
how multi-national corporations with
the backing of the Government of
America are working in various other
countries through economic aid, in-
vestment, through various other trade
channels, and through pay-off to sub.
vert democracy and the sovereignty
of those countries and putting all types
of pressures to change the policy of”
those Governments, and if they fail’
then there is a conspiracy to topple
those Governments.

Now, these are obvisously very
well known facts and throughout the
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world, it has created an alarming
concern. That is why, when this Bill
was under discussion both in the
House and in the Joint Committee,
every Member expressed serious con-
ecern about the role of foreign money.
But the way this Bill has been draf-
ted, it falls short of the requirment to
curb the ectivity and the influence of
foreign money in our politicl life to
iry to purchase people in public offices
so that the policies of the Government
can be oriented to suit their Interests
and that they get a Government
which will defend their interests.

1 am sorry to mention here that
from the stage of the introduction of
the Bill, we have been demanding
repeatedly that the Government, par.
“ticularly. the Home Ministry should
vome out with statements of concrete
‘facts as to what is the real position
inside our country, what is the rami-
Beation and how far foreign money
‘has penetrated deeply into various in.
stitutions and organisations and how
far it has been able to influence the
political elements inside the country.
Despite our repeated demands, the
YHome Ministry has refused to give
us concrete facts. Their stand is that
in public interests, they are not going
to give the information though they
have instituted some inquiry.

Now, when we are discussing  this
Bill, we have no concrete facts before
us, We have to make only some as-
rumptions and have some suspicious
that so many religious organisations
and political institutions regularly get
foreign money, particularly American
money. But the Government of India
and, particularly, the Home Ministry
is not in a mood to give us concrete
facts. I do not know why this hide
~and seek.

This does not show the strength of
‘the Government, It is only the weak.
ness of the Government,

Various facts have come to our
knowledge that foreign money has
«corTupted even various Departments

(Regulation) Bili

of the Government, One of the pe~
parts, of the Public Accounts

tee has mentioned how even the Am-
erican Defence Départment has made
use of money in the name of reasearch
on genetics of mosquitoes and they
have got all the data from here with
the help of the officialg, So, the pentra-
tion of foreign money into our coun.
try is a serious threat and danger to
us, But the understanding of the Go-
vernment in this regard is very formal.
In the Statement of Objects and Rea~
sons of the Bill, when the Bill was
first introduced, it was stated that the
Government was feeling very much
concerned about it. This is what is
stated here:

“There has been widespread con.
cern about the unregulated receipt
of funds from foreign agencies, by
individuals and organisations in the
country. The Bill seeks to regulate
acceptance and utihisation of foreign
contribution or hospitality with &
view to ensuring that our parlia-
mentary institutions, Politica] or-
ganisations, academic and other
voluntary organisations as well as
individuals working in the impor.
tant areas of national life function
in a manner consistent with the
values of the Soveriegn Democratic
Republic.”

This concern was expressed by the
Government but the Government re-
fused to give us concrete facts. Since
19873, there has been further ramifica-
tion of foreign money and further
corruption of public life. Now, we are
very much worried particularly about
the way this Bill has been brought
up, for it is not to curb penetration
but only to regulate foreign money:
and the regulation has been suggested
in a manner wherby the Government
has given full authority to the offi.
clials, to the Bureaucracy, to the State
machinery, Even the representative
forces who are really interested in
curbing the penetration of foreign in-
fluence have not been taken into con-
fidence to help in the operation of
this Bill if it is passed into an Act, The
suggestion for a Commission consis.
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tions—that you camnet imagine
it. The recent Lockheed
scandal revealed the fact:

7 million dollars were given to one
man. It has also come in the papers
that Italian politica) léaders have
been bribed to influence the elections
and get special favours for the Am-
erican Companies, Ministers have been
bribed. So, these are the types of roles
that foreign money is now playing
1o get control over Government and
their policies, their Departments, the
various organisations of newspapers,
the various cultural organisations,
various public figures, various educa.
tional institutions and Universities.

So, the penetration is so widespread
that, generally, anyone interested in
the sovereignty of our country and in
democracy is bound to feel concerned
about this. But this Bill is totally in-
adequate and it cannot serve the pur-
pose, RN

In particular, from the Financial
Memorandum you can see the money
allotted for putting a check on the
operation and implementation of this
Bill which is to curb the damaging in-
fluence of foreign money. In the
Financia] Memorandum it ig stated
that the Bill does not contain any pro-
vision which, if enacted, would direct-
ly involve any expenditure from the
Consolidated Fund of India; but that,
however, for the enforcement of the
provisions of the Bill, it may be neces-
sary to establish a Cell of two or three
officers who will keep a watch over
}heejOperation of this Bill. When
orelgn money is penetrating through
all channels, corrupting the very vitals
of our political life, there is going to

(Regulation) Bill

be only a small Cell—and Government
is prepared to spend for this only
Rs, 80,000 per year. While, in this
Statement of Objects it is stated that
there is a feeling of widespfead fon-
cern how are we acting? We are going
to spend Rs, 80,000 per year only to
maintain a Cell of two or three officers
who will put a check on this! This is
an absolutely contradictory position—
between your professions and your
practice. .

So, the Government is not at all
serious about putting a check on this,
and 1 am opposing this. The ruling
Party is in a new-found love with the
multi-national corporations....

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih):;- Who said that?

SHRI SAMAR MUKHERJEE: It is
not a question of saying; the Joint
Economic Committee is sitting in Delhi
and that the gates have been opened
fully to American Multi-National Cor-
porations for a far bigger investment
in India, Opening the flood-gates to
multi~National Corporations and talk-
ing of preventing their penetration—
these double standards.—cannot work.
This Bill has exempted under Section
8 all these multi-national corporations,
foreign agencies etc. in the name of
norma] business and trade, Section 8
indicateg the persons to whom Section
4 shall not apply. Section 4 has speci-
fied the persons who are not entitled
to take foreign contributions. Section
8 15 the exemption section and it says:

“Nothing contained in Section 4
shall apply to the acceptance, by
any person specified in that Section,
of any foreign contribution, where
such contribution is accepted by him,
subject to the prowvisions of Sectjom
10,—

(a) by way of salary, wages or
other remuneration due o him or
to any group of persons working
under him, from any foreign
source or by way of payment iw
the ordinary course of buainess
transacted in India by such foreign
source; or
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. (b) by way of payment, ip the
poursg of jnternatioual trade or
» Commerce, or in the ordinaty
course of business transacted by
him outside India; or

(c) s an agent of a foreign
source in relation to any trans-
dction made by such foreign source
with Government; or

(d) by way of a gift or presen-
tation made to him as a member
of any Indian delegstion, provided

, that such gift or present was ac-
cepted in accordance with the re-
gulations made by the Central
Government with regard to the
acceptance or retention of such
gift or presentation; or

(e) from his relative when such
foreign contribution has been re-
eeived with the previous permis-
sion of the Central Government.

Provided that no such permis-
sion shall be required if the am-
ount of foreign contribution re-
ceived by him from his relative
does not exceed in value, eight
thousand rupees per anhum and an
intimation 1s given by him to the
Central Government as to the am-
ount received. the source from
which and the manner in which it
wag received......

Pyom this, it is quite clear that tak-
img advantage of this clause, all those
foesign sourceg who are generally in-
terested io subvert our democracy and
wvereignty will absolutely remain
free to perform their task in the way
ey like,

The penetra‘ion of American money,
pagticularly the multi-national corpo-
rations on a worlg scale js now being
discusseq in varioug countries. Various
imternational organizations have also
set up committees to study the danger
of this penetration of multi-national
qogperations’ money. } am reading
fxom a report:

“The U.S, private eapital is turn-
ing its attention to under-developed

-y

counities, Asording to & Pune Jﬂl
survey by the TS Depmsmen) of
Commeide, tive majority oWwaed for-
eign afitiste companieg in Rve yoans
batwesty 1879 and 1873 inwreased
theiy capital spending in under-
developed couptries by 188 per cent.
as compapsd with 79 per cent in
develbped countries, 60 per cent of
all private foreign investment in
man.facturers is confined to five
semi-industrialised countries. .
namoly India, Mexico, Argentins,
Brazil and Spain. It may also be
notet that India has already become
a major object of interest for Ame-
rican private investments end the
prescut negotiations between the
two 'ountrisg through Joint Com-
missin and Sub-Committees will
add .10re puneh to this trend.”

By investing, these international
multi-nationa] corporations are mak-
ing thei; economic hold on the policies
of the C yvernment and that is why in
every coantry this question of invest-
ment ag vell as other methods are not
isolated. These are closely related.
That is why, the threat to Indian eco-
nomy, Indian democracy and soverei-
gnty is more and more growing. It is
not lessening and the policy the Gov-
ernment is pursuing is giving full
scope fnr them to influence various
sections of our society and particular-
ly, the administration also.

How has foreign money playad in
our elections? When the Home Minis-
try submitted its report, qur Govern-
ment has accepted that foreign money
has played some role in the 1967 elec-
tions and also the subsequent elections.
But they bave not given any concrete
facts. Recently, it hag been admitted
in the course of evidence before a
commitiee in the American Senate that
Italian elections have been influenced
by these multi-national corporations.

MR. DEPUTY-SPEAKER: You have
made that point earlier,

SHRI SAMAR MUKHERJEE: So,
the question is that this Bl ewnnot
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prevent the pengtration of foreign con-
tributions and foreign money into our
couniry through various channels
which are.already being used by than
1 can give names of 50 many organiza-
tiong which are scting as their agen-
cies. This is from the background
note,

“The organizations said to be
financing political and social institu-
tions in India were stated to include
the Asia Foundation, Ford Founda-
tion, Rockefeller Foundation, USIS,
USAID, USEFI, Federal Bureau of
investigation of USA (FBI) and
agencies of various Departments of
the United States Government cpe-
rating in the country.”

Algo, the money under PL 480 is being
used here in India to do political acti-
vity by American lobby. Then:

“The organizations in India receiv-
ing funds from the C.I.A. were stat-
ed to be the Congresg for Cultural
Freedom, International Youth Cen-
tre, Delhi and the World Assembly
of Youth The Asia Foundation was
stated to have been financing a num-
ber of institutions in India including
the Indian Institute of Public Ad-
ministration, Foundation for New
Education, Gandhian Institute of
Studies, Indian Society of Inter-
national Law, Institute of Constitu-
tional and Parliamentary Studies,
Universities, Press Institute of India,
variols newspapers/newsmen, etc.
Missionaries and charitable organi-
sationg had also been receiving funds
from abroad (e g, money given in
Kerala by American Christian Anti-
Communist Crusade).”

That was in 1959 when the Kerala
Communist Government was toppled
There foreign money played a very
E;g role in the so-called agitation led
our Prime Minister, then Congress
President. ner

These are some of the facts and you
see how wide their remifications are.
It is inereasing. Then the report of
Fulbright Committee had revealed

fn re =
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that the Himalayan Border Countries’
project sponsored by the University of
California wag actually a C.LA. project
sponsored by the U S. Defence Depart-
ment, !

Mr. John Kenneth Galbraith, a former
US Ambassador to India, gtated in his
publication “Ambassador’s Journal”;

“One of the widespread pleasures
of this job is that I have at my dis-
posal at least 10,000 dollars to spend
at my discretion for charitable relief

purposes. ...”

Through Embassies also this is being
done. This is from your Research and
Information service Report.

MR. DEPUTY-SPEAKER: All that
is known, but what are the inadequa~
cies of the Bull?

SHRI SAMAR MUKHERJEE: This
Bill wants to regulate only. There is
no effort to curb it and stop it. The
regulation of this........

MR. DEPUTY-SPEAKER: You wan}
total ban instead of regulation,

SHRI SAMAR MUKHERJEE: Peo-
ple's co-operation must be ensured.
Vigilance must be roused in all the
organisations. Where-ever there is
doubt, accounts must be properly scru-
tinised by the Government, particular-
ly the Home Ministry, as to from
where money hag come and what
damages are being caused on account
of this money. My first complaint is
that the Home Ministry did not place
any facts before us. All the Members
demanded that concrete factg must be
placed before us so that they may be
acquainted with the position, This
hiding of facts is not something which
can be ignored.

Thig Bill directs the institutions to
seek permission from the Government
or to give intimation. And there is a
ban on certain types of institutiong or
individuals who will not accept money,
such ag a candidate who gtands for
election to Parliament to State legis-
lature or Metropolitan Council. No
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Reporter, no journalist or employee of
the Corporation would take money.
But this formal banning will not pre-
vent them from having this money or
contribution by other meédns. They
are adopting various methods which
do not come to the eye of the public.

I am giving you the Times of India’s
news—

“But it is naive to assutme, asg the
Government apparently does, that
authoritieg abroad are rushing head-
long with gifts in cash or kind for
political parties or people in this
country who are only too keen to
declare the size of the donations they
receive and the identity of the do-
nors from house-tops. No Indian
beneficiary of a foreign agency eng-
ed in subversion will be so mad as
to fill in particulars of “tainted
money” in the prescribed form and
apply for the Government’s permis-
sion to complete the transaction. In
fact g variety of meang have already
been discovered to dress up such
deals as legitimate business—inser-
tion of advertisements in periodicals
at high rates, supply of literature to
bookshops at throwaway prices,
manipulation of invoices or commis-
sions in the sale of goods, ete—to
obviate the risks of exposure,”

We apprehend that thiz Bill will
strength the hands of the bureaucracy.
In the name of emergency, bureacracy
has been given so much of an authori-
tative power that all the organisations
allied to the ruling party will be given
a clean chit to accept this money and
it is shown in their books by some of
the unions, which are affiliated to
some international organisations, They
are getting money regularly to run
their offices and daily activities, But
for the solidarity of the working class
movement, for the strengthening of
democracy at the international scalg
that money ig welcomed. Money is
sent from here by us in solidarity with
the liberation struggle of Vietnam,

MR. DEPUTY-SPEAKER: I do not
know where to draw the line.

the Civil War in Spain, National Cong-
ress leaders took the initiative to send
volunteers; they used to collect funds,
As you know there are various inter=

such international organisationg and in
various couniries there are interna-
tionally affiliated State organisations,
Those are democratic organisations.
Money from those organisations will
strengthen the struggle for democracy,
struggle of working class against op-
pression, against the exploiters. This
must not be stopped. Our apprehen-
sion is this. Looking at the way this
Act is prepared, we feel that this will
interfere with this type of solidarity
actions. We apprehend that the offi-
cials will intervene and stop that soli-
darity effort and the people concerned
wil] be put to harassment. Therefore
we cannot support the Bill tfully
though the objective declared in the
Bill is somethimg which we support,

SHRIMATI MUKUL BANERJI
(New Delhi) I stand here o support
the Foreign Contribution (Regulation)
Bill, Already the Foreign Exchange
(Regulation) Act has been passed and
this will also supplement that Act. As
you know, so many nefarious activi-
ties were going on in this country.
Money was coming from many coun-
tries; not only from American but
from other countries too, sometimes
directly, sometimes indirectly, some-
times through other countries, and so
on. They were coming in many forms;
they were coming to religious organi-
sations; they were coming to cultural
and other organisations. They were
coming in and they were spoiling our
body-politic and they were creating
chaos in our country. I support this
Bill. Firstly, it prohibits the flow of
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such foreign money. Sesondly, it will
allow some foreign money to come in,
provided the permission of the Gov-
ernment is taken, Mr, Samar Mukher-
jee said thet soliderity money should
not be stopped. Sir, if it is a genuine
case of solidarity, if somebody takes
the prior permission of the Govern-
ment, naturally, the Government will
not at all come in the way of having
solidarity. But Government will not
allow any money to come as a germ
to threaten or stifle our democracy.
This is allowing foreign money in cer-
tain cases where intimation is given
to the Government, Previously much
money was coming in but even the
Reserve Bank did not have intimation
about things, I agree with Shri Samar
Mukherjee when he says that multi-
national organisations have been creat-
.ng havoe. This happened in Chile.
They tried their best in some other
countries. They did it in Bangla Desh.
They tried to break our democratic
system too, But with this sort of an
Act we can certainly prevent money
coming from foreign sources with the
idea of spoiling our democratic system

There are certain cases where accep-
tance of foreign money is allowed pro-
wvided the prior permission of the Gov-
ernment is taken Evepn persona)l pre-
sent 1z allowed though there 15 3 limit
of Re 1,000, I mean persona] present
costing upto Rs 1,000 is allowed.
Therefore it 1s not prohibited absolute-
'y Any legal transaction through
genuine objective which may be pur-
«ued through correct methods, keeping
m view the interest of the country,
can be carried on and this is not at
ull stopped and this should not be
stopped also There should not be any
o't of suspicion in our minds about
lhe people conirolling these Aels Our
officers have proved that they have
‘ery good brains. Ouy officers have

proved that they have very many good
tapacities,

Even many of our people have
taken a very good place outside India
~and they have got sense of loyalty.
{ So, T do not think that just because a
few people were bad, we shou'd sus-
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pect all the offcial
recent budget had lllowted 0 ml;c]? :;
money from outside India to come
here and allowed the Indians sbroad
to come and inveset that money. But,
certainly we must stop an v
which comes through bad ~ channey
oo ';::}u]i}:ipomi- Fven so many of
We found eval::a :lm‘ ey
I am ha uring the elections—
Ppy that this Bill will check
the candidates from taking or accept-
Ing money from the foreign country—
80 much‘ of money were coming from
the foreign country. As a reseult, so
many good candidateg suffered, Some
candidates got money from outside
and fought their elections.
Recently we also saw that Shri George
Fernandes got so much of money and
the Home Ministry also declared 1n
this House that so much money came
through the Bank and also through
the other sources to organise a strike
in India. (Interruptions) I can quole
from the pamphlet on emergency.
There it is stated that so much money
came from outside (Interruptions)
About the facts 1 know. I am sorry
Mr. Bosu is not here, He was giving
so many wrong facts in hig speech
and when I contradicted him in this
very House Later on, in the Lobby
lie said “I have said, I am told So.
you canno' catch me legally.” So we
know how vyou played your role in
this House I do not agree with Shri
Samar Mukherjec when he said that
thig Bill wag not enough He accused
the Home Ministry of not placing the
facts 1 have been a Member and I
know so much of pressure Wwas
brought in by Shri Samar Mukherjee's
party and some other parties. There
were so many people who felt—I my-
sol¢ felt it—that the Home Minsiry
<hould not place those important facts
before the Committee because if thove
facts were revealed, then they would
have affected the public interest. _I
ask: how dn they know that they will
not affect the public interest? If the
Home Ministry had revea'ed the im-
portant facts when theti eﬂqﬂt:‘:;:
were going on, at that time, :
enquir?:u Eould not have helped. Ulti-
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mately, the wrong people could have
been benefited. That was why many
of us thought that those facts should
not be revealed. ‘That was why
those facts were not revealed by the
Home Ministry, But, we know, you
know and all of ug know how much
of money is coming or was cOming.
This Bill will stop that—foreign
Exchange Regulationg Act was not
enough—to a great extent the pro-
paganda and other things for popu-
larising this Act among the people,
political parties or other organisa-
fions who were carrying on such
work should take up this job, There
are other institutions also that will
do the propaganda, We shall cer-
teinly try to explain to the people
about the great benefits of this Act
after this Bill is passed, with these
words, 1 support this Bill

SHRI C. K. CHANDRAPPAN
(Tellicherry): Mr. Deputy-Speaker,
Sir, this is a Bill with a good ob-
jective. It says that it seeks.

«To regulate the acceptance and
utilisation of foreign contri.butic!n
or foreign hospitality by certain
persong or assocations, with a view
to ensuring that parliamentary
institutions, poltical associations
and economic and other volu_.ntar:r
organisations ag well as individuals
working in the important areas of
national life may function in a
manner consistent with the values
of a sovereign democratic republic,
and for malters connected there-
with or incidental thereto.”

There is NO dxmcult% ‘:o hm:f:::t
this object of the Bill. But the -
tion is: whether by this Bill—a
jegis'ation like this—we are going to
achieve the goal which is set beto::e
ourselves. Sir, if you remember in
the Selecl Commuttee 1tself h:q-

ant witnesseg expressed their
doubt in regard to this point as to
what extent this is going to be suc=
cessful and as to what extent G?\r-—
ernment will succeed in implementing
w- 1amielation,
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Sir, otme very important point 1
would like to make is that nobody
financially helping a movement or
giving contribution or whatever it iz
with the purpose of subverting the
democratic system in our country
will not do so through the Reserve
Bank or with Mr. Mohsin's permis-
sion. Thig is a fact of life that they
will pump money into a country
where they want to do de-stabilisa-
tion. They will not come and geek
your permission. They will gsend it
through various means. 'This is a
thing which is so much played down
by the authors of this Bi'l as if they
do not understand.

Let‘ us not shut ourselveg from the
realities which are taking place in
the world where We are living, I
Eio not know whether the Government
is that non-political that they think
that the operation of de-stabilising
democracy of other countries iz an
action which is completely detached
from the political policies being
pursued by the Government. I don't
think so. I think that there is a
very good connection between the
two. Afier the last world war when
countrieg after countries become in-
dependent, the colonial system had
broken up and when pew indepen-
dent countries emerged in Asia and
Africa angd in Latin America and tried
to pursue a path of their own for
making their own future then started
the politics of de-stabilisation. It is
not merely by contributing a little
money that they achieve the end. I
am sure the Minister might be know-
ing about the Marshall Plan, In
Europe after the second world war
the U.S. Government told Italy and
France that they would throw out
the communisis from the Ministry
and then only the money will flow.
It is not that the communists were
Jess democratic. The communistg iP
Italy and France took part in the
Partisan movement against Facism
and their sacrifices are accepted by
the entire world but the money”
power of the U.S. imperialists
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m-mmmm to go out of the
Ministry.

wu.? mms:::'ﬁo::r g bo g

ng about multi-na-
tionals, Well, there is mention ,f
the multi-nationalg in this but are
we to believe that ITT wil come and
ask the Home Ministry to Al up
applications and forms and let wus
contribute this much. Let us not be
um_ler that impression, It is ITT
which organised s military coup in
Chile and brought down the Govern-

ment there. Thig is now an accepied

MR. DEPUTY-SPEAKER: The Bill
provides for an Indian citizen or a
group of Indian citizens to make an
application.

SHRI C. K, CHANDRAPPAN: They
have done it through Pinochet.

MR. DEPUTY-SPEAKER: They
have to apply to the Indian Home
Ministry.

SHRI C. K. CHANDRAPPAN: 1
do not think you have understood
what T mean. Pinochet is a Chilean
citizen, a man who played into the
hands of ITT. In India, let us hope
there will be no Pinochets, But there
will be; they can find them.

So my point is that so long as
multi-national corporations  are
allowed to inveset money and when
Government ig going more and more
for collaboration even for making
tomato sauce, then this possibility
of getting our democracy de-stabilis-
ed is incressing. 'This possibility is
under-estimated by the framers of
this Bill

When I gpeak of ITT, I should be
very careful to see that I am not
saying anything to which a sudden
twist could be given. Let me ask
one question, Can you consider
every country an enemy of India?
No. The fact of life is not that. The
fact is that the CIA is an instrument
of destabilisation of imperialism,
which is no more kept a secret. They
say ‘we will destabilise countries
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whlch_ we do not like, gysiems we do
not like'. They say, ‘if our security
is threstened, we ‘will destablise'—
this is what Kissinger and Ford
have said. They gay overt and covert
methods will be utilised. What ig that
covert method? What is that overt
method? We have seen these in
many countries, even in Bangladesh.
We have seen what it does mean. -

How is this Bill going to help us
find these? I do not think there is
any hope. Even after adopting this
Bill, who will stop them? The only
hing is vigilance, not by the Home
Ministry; you have to make the
people of this country aware of thes»
dangers. It is a big task; it is not n
task the Minister and a few bureau-
crats can do. The patriotic feelings
of the people should be roused. They
should be able to stand up against
any threat posed by imperialism.
Then this country will have a future

But here the assumption and the
background mnote supplied is very
interesting. = When they speak of
foreign intervention, they always try
to bracket the CIA and KGB to-
gether. I can understand  that
politics, That is the politics of the
enemies of India who are saying that
‘there are two super-powers and be
careful with them’. From whom are
you facing danger? I do not say you
support the KGB. I am not saying
that. The KGB and CIA are instru-
ments of two political systems, One
political  system, imperialism, is
standing to subvert the countries
which they do not like, the systems
which they do not like. You never
see the Soviet Union doing that.
There are international movements
friendly to India and unfriendly to
India. You have to demarcate them.

For example, when thig country
taced such a threat from the JP
movement which resulted in the
declaration of emergency, who came
out in support of India? Did every-
body support, did everybody oppose?
No. In India, the World Peace
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Council sponsored a meeting which
was supported by both the Congress
and the Communist Parties and other
people, We also offered hospitality
and invited the representaiives of
anti-fascist forces to come to India.
They came. They said what hap-
pened in India was a dangerous
thing. What they meant was the JP
movement, They said that the
emergency Wwag correct. What is
your stand about that? At the time
of the Bangladesh crisis, when this
country was being isolated by the
imperialist world and when there
were even voices here saying that
‘you stand so isolated in the world’,
at that time the socialist countries
stood firmly by you.

The World Peace Counci] and many
other democratic organisations mobi-
lised public opinion.

MR. DEPUTY-SPEAKER: What is
your point? Where necessary Gov-
ernment should have the authority to
grant permission? Is that so? Whau
are you driving at?

SHRI C. K. CHANDRAFPAN: 1
do no. think you understand my
point; otherwise you will not ask.

MR. DEPUTY-SPEAKER: I do
understand. What are you driving at?

SHRI C. K. CHANDRAPPAN:
Demarcate between friends and
enemies.

MR. DEPUTY-SPEAKER: This
Bill does not prevent that; the Bill
gives the authority to government to
grant the necessary permission.

SHRI C. X. CHANDRAPPAN: I
will tell you what the Bill gives
Please refer to clause 4.

SHRI F. H. MOHSIN: We cannot
distinguish between one political
party and another,
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SHRI C. K. CHANDRAPPAN: 1
understand your legal difficulties. But

for a political problem, you cannot
find a legal solution.

SHRI F, H. MOHSIN: Even tha
Congress Party is covered.

SHRI C. K. CHANDRAPPAN: 1
am not saying that the Congress
party should not be covered. But
will you put the Congresg party and
the RSS in the same bracket? I do
not like it. Legislation should be
such as to curb the activities of such
parties who are anti-national, uu-
pacriotic and who are agents of im-

perialism. Take for instance clause
4. There is a blanket ban on many
kinds of people: candidates, corres-

pondentis, government servants, mem-
bers of legis'ature  oolitical parties
office bearers and all that. Let ma
tell you one example. If a com-
munist party leader wants to go and
attend & wor:d communist meeting ‘0
get a chance to say inat the emer-
gency declared in Iudia was good
and correct; it was a firm measure
against the imperialists and sub-
versive activities, he could not go
because he cannot accept hospitality.
These partie® are nog rich men'a
parties to get tickets from  mono-
polists.... (Interruptions). I+ is not
a question of permission. It is 1
question of accepting hospitality in
such cases. We canrot also invie
friendly leaders of parties from other
countries and we have to go an:l
take a certificate from some sma'l
bureaucrat to the effect: he ci_i-n
come to this country. It is ridl-
culous.

Another thing is this. This Bill
leaves the gate open for all kinds qf
subversive agents to come and wors
in this countrv. There is a provision
in clause 2 where they refer to the
World Bank and the International
Monetary Fund; they are exempted.
I do not know whether government
is so ignorant about these things.
Why do the mention specifically,
those two bodies? I could have u2-
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derstood if they say: United Nations
is exempted. They may alsg declare
from time to lime which other bodies
are to be exempted. World Bank is
an organisation known for its direct
intervention in  countries where
American interests are in  danger
You are allowing the World Bank tc

come and operate here freely. Wil
does it mean?
MR. DEPUTY-SPEAKER: World

Bank? Is it not an organisation undz2t
the United Nations?

SHRI C. K. CHANDRAPPAN: World
Bank is an organisation holding high
the interests of U.S. Imperialism. It
may be under the UN. It is using
U.S. money......

MR. DEPUTY-SPEAKER: Even the
United Nations Organisation.. ..

SHRI C. K. CHANDRAPPAN: Not
today:; even the United Nations was
like that. The World Bank is even
today like that; he who gives money
dictates the policy. The United States
gives money. That is what is happen-
ing. And Mr. McNamara, the present
leader of the World Bank, was the
Chief of Staff in the Vietnam war,
You know that.

MR. DEPUTY-SPEAKER: Do you
want that all these international orga-
nisationg should be banned here?

SHRI C. K. CHANDRAPPAN: The
Bill gives an exemption. I am against
it. The Bill should not give exemption
to such organisations, In regard to
multi-national corporations I will not
speak any more. But after hearing
the Lockheed scandal and after hear-
ing the Rockefeller report and so
many other things, I think they have a
direct jntervention in assassinating the
political leaders. The multi-national
organisationg play dubious roles. When
the wordg “multi-national’ is there we
cannot say that this Bill is good. Now,
we were in the Select Committee,
Many prominent persons including Mr.
Rajni Patel, who are popular with the
.Government expressed their doubt a3
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to what extent the Government was
going to succeed in implementing this
Bill. They have also said that it gives
such wide powers that the bureaucracy
can misuse this Bill to 3 great extent
and the Government did accept in that
Select Committee certain things. But
what Mr. Samar Mukerjee was men-
tioning is very important. He men-
tioned about the review body. If it
is a review body, why was it denied
by the Government? That means
what? Now, clause 10 of the Bill and
Clause 14 of the Bill remain more or
less in the same old fashion providing
a very very authoritarian power to
the bureaucracy. I do not inind if Mr.
Mohsin runs the whole thing. But he
will only sign it and the bureaucracy
wil] run the whole show. Government
had always been aruguing in the Com-
mittee when we said that the ruling
party might misuse this law and Mr.
Mohsin had met this argument by say-
ing that tomorrow we might be the
ruling party. But the point is not that.
In a democracy there is a possibility
that every party can be a ruling party
but in a demacracy like this when we
are enacting legislation, it js not fair,
it is not democratic to leave such
powers in the hands of bureaucrats.
Now, what is power? On the basis of
this doubt you are receiving some
foreign money, not even on the basijs of
facts, but a doubt is enough. Your
house can be searched. Well, against
an individual, it is one thing but the
records of the political parties can be
taken away by the officers. The offices
can be searched. I do not think this
will help to strengthen the democracy
in this country. If they have reasons
to believe, that is one thing; they can
believe it, but on the basis of doubt
they cannot. Mr. Rajni Pate] was tell-
ing while giving evidence that there
should be a judicial sanction before
allowing the officer to search, That
was his position. But the Government
said that a higher officer will come for
search, that is a concession which Mr.
Mohsin has given. When tlhe Bill was
first proposed, it was mentioned that
no officer would come, but now the
reply is that a higher grade officer will
come. But his coming is inevitable.
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There is no remedy for that, I do not
think that wil] help anyone.

MR. DEPUTY-SPRAKER: I am not
able {0 make out what really you want
to gay.

SHRI C. K, CHANDRAPPAN: I
really want to say that thig Bil) i3
highly bureaucratic,

MR. DEPUTY-SPEAKER: With re-
ference to the whole speech, I am not
quite clear what you are driving at.

S8HRI C. K. CHANDRAPPAN: I will
tell you that the Government should
make a distinction between good and
bad, between enemy ang friend.

MR. DEPUTY-SPEAKER: A3 a
general prineciple, it can be accepted.
But friends of today may Le enemics
of tomorrow.

15 hrs,

SHRI C. K. CHANDRAFPAN: Life
i8 not like that. It may be a good
philosophy to argue but in the present
day international politics, things are
not like that. A friend of today is not
an enemy of tomorrow. There are
definite forces like imperialism which
are the enemy of all the developing
countries, Can you take bold measures
against them and save democracy from
their intervention? I have tabled
specific amendments which I will move
later. I think the government have
under-estimated the danger of multi-
nations and dangers involved in the
present situation when countrieg are
speaking about de-stabilisation and
they have brought forward a Bill by
which they think they can remedy
every political evil. I think that ig not
possible, That is where we disagrce.
m‘tlmm' the objects of the Bill are
noble,

SHR] DHARNIDHAR DAS (Man-
galdai) : Sir, if there iz any doubt ab-
out the importance of this Bill, we
should look to the emergency which
has opened the eyes of al] to the dan-
gerous role of foreign money ang for-
eign agencies working inside various
countries, particularly the developing
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countrieg including India. The emer-
gency has openeq our eyes ag to who
are our friends and who are our en-
emies.

While supporting the provisions of
the Bill, which should have come much
earlier, T suggest that the Home Miniz-
try should devise ways to mobilise
public opinion ag we are doing now
under the emergency for the imple-
mentation of the 20-point prograrme.
Though there are variopus Acts, even
then it is public opinion and mass in-
volvement to which we have attached
more importance for fighting the right
reactionary and fascist forces in the
country.

The mere passing of thig Bill is not
sufficient to stem the danger posed by
foreign money and foreign agenciea
working in India. Our friends in the
opposition have read out from the
background note the different agencieg
through which CIA is wcrking here,
The CIA is a matter of great concern
not only of the developing countries
where U.8.A, hag planned to de-stabis
lise their governments but ulso of
peace-loving citizens of America.
can add some more organusations to
the list given in the backgrcund note
because we are aware of the menance
of those organisations in tne noith-
eastern part of India, including Assam,
One such organisation is the MRA—
Moral Rearmament., You might re-
member, Sir, a question was put in
thig House to the then Home Minister,
Dikshitji, about certain minisier of
Meghalaya being member of MRA and
he admitted it. I may tell you that in
Assam all the anti-Goverament agita-
tiong were engineered by the officers
from U.S, Embassy and tli; MRA Jea-
ders. Before each agitation, we have
records of visits of MRA leaders and
also US Embassy officials. What I
want to emphasise is that it js not
easy to detect CIA becaus, they work
through different organisations in our
country. In a Committee meeting I
asked a question whether it has been
possible anywhere to prove any per-
son to be a CIA agent although he is
known to be a CIA agent by all. It i8
very difficult because it needs ideoclo-
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gical clarity. It is not a question of
bureaucracy or bureaucrats, who are
not ideologically oriented. Even
among political persons there are not
many ideologically sp equipped as to be
able to detest CIA. I say ideological
because the Statement of the objects
of the Bill hag referred to certain
values that our Nation gtands for.
What are those values? The USA.
stands for a particular value system
and a different sysiem of economy,
namely capitalism. Here in India, if
we want to defend any system it ig the
democratic system of Government and
the system of socialist rconomy in the
country. That is what thizg Govern-
ment standg for,

As regards Mr, Chandrappun'g poirt
regarding clubbing of all cnuntries to-
gether, this ideological stand clearly
identifies different forces which are
for different gystems.

I may quote here RSS (hief, Gol-
valkar.

“By God’s grace, the USA is the
leader of the free world, Dharma
and Adharma are engaged today In
a world-wide war. Ip thigs war, the
USA heads the gide of Dharma.”

Now, these are the banned organisa-
tions in India in Emergency—RSS,
Ananda Marg and other communal or-
ganisations. The Chief of the com-
munal organisation, Golwalker says
that they drive inspiration and leader-
ship frcmm the USA for defending
capitalism by fomenting Com-
munalism to create internal disor-
der and chaos. So, in this Emergency,
we have made it clear that we are fi-
ghting the right reactionary forces, It
hag been stated in the House as well ag
in the Press by different leaders be-
fore Emergency and after its procla-
mation thay enormous money power
ig behind these communal organisa-
tions to create anarchy in the coun-
fry. What ig the interest of America?
The American capitalists and  their
Government in USA claim to have
on their head the burden of defend-
ing capitalism and of fighting eo-
clalism and communism in the world.
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and colonialism. Pandit Jawaharlal
Nehru had made this clear at the An-
ti-Imperialist Conferente held at
Brusselg in 1927. He had gone there
ag a representative of the Indian
National Congress. (Interruptions)
I am saying this to peint out that the
bill doeg not restrict international
cooperation. Pandit Nehru had seid
that it was the policy of ithe Indian
National Congress to seek interna-
tiona] cooperation in fighting imperi-
alism and colonialism. That policy
wag adopteq by the Congresg Party
long ago. Therefore, there should
not be any doubt that this bilj pro-
hibits international cooperation which
is a siva qua mnon for promoling
world peace and progress. The em-
ergency hag made our task quite
clear, viz. that we should fight the
right reactionary forces which are
financed by the foreign powers; and
that ig the object of the bill. This
has been made clear, go that the for-
eign money may not be able to sub-
vert our soveriegnty and our economic
policy of socialism. Having said that,
I support the bill; and I appeal to all
the progressive forces to support the
bill, I also urge that the Home
Ministry should arrange for mass
mobilization in this regard and create
public opinion in itg favour.

SHR B. V., NAIK (Kanara): Mr.
Deputy Speaker, Bir, since I am not
likely to move my amendments to-
day at the stage of clause-by-clause
consideration, I would like-because
of our friends on the other side—to
dwel]l now itself on the intent of the
amendments, If I am able to convince
the hon. Depuly Minister of Home
Affairs or, in his turn, he is able to give
convincing arguments, we wil leave
it to the choice of the Government to
accept the amendmentg that I have
sugegested, or not to do so.

MR, DEPUTY-SPEAKER: Only
when you movVe the amendments,
would the question of accepting them
arise. You can speak on the general
principles of the bill now.
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SHRI B, V. NAIK: The Indian
Constitution was adopted in the year
1249, on the 26th day of November,
It is mentioneq in the bil] that the
maip purpose for which it has been
brought forward is to keep up

“the valueg of a sovereign demo-
cratic republic, and for matters
connected therewith or incidental
thereto.”

We tend on many occasiong to lock
up our stables after the horses have
bolted. It is almost 30 years now.
There must have been a vast accumu-
lation of data, as to which were the
institutions, who were the individu-
als, who were the political candidates
for election gnd who were the politi-
ca] parties that had collected huge
fundg during the last 24 years. I am
guite sure that with the intelligence
cystem which the Ministry of Home
Affairs has developed, they must be
in g position to have certain data—if
not to prove it beyond all reasonable
doubt—ag to who have been the reci-
pients. The philosophy of letting the
by-gones be by-gones has done a lot
of harm to us. We allow the evil to
exist for guite a long time; and then
the State comes and tells us: “Let
whatever hag happeneq til] now, go;
let it be as it is”.

But, in future, do not like that if
you do that, we will punish you. This
approach is unfair, becauses it does
not cenform to the ideals of eternal
values of justice. Therefore, why
not pick out something which is
wrong in our nationaj life, find out
the culprits and punish them, even
with retrespective effect? There is
nothing wrong in that. In that case,
we would have got prestige to the
Government and the ruling party.

Then, some of the facts which have
been mentioned regarding Moral Re-
armament and the things which were
mentioned by my hon. friend,  Shri
Dharnidhar Das have to be takep into
consideration. I would not touch
upon the Association of Voluntary
Agencies for Rura] Development. We
do not know what is the anctus]l sm-

MARCH 29, 1976

Foreign Contribution 212
(Regulation) Bil]

ount received by this agency. The
paper reports say that it ig about Rs.
5 million. But like all contributions,
what is apparent to the naked eye
may not be the whole thing. It
may be the tip of an iceberg, What
is the real dimension of the amount
one can only 'make a guess or esti-
mate, what is called ‘gustimate,.

Then, recently, we had the sensa-
tional case of the Bala Yoggeswar
who became phenomenally rich in the
course of four or five years. He was
a teen-ager and he married 5 woman
ten years older to him. He was mnot
even of the marriagable age when he
'‘married, and then it was revealed
that this young charming lady is an
agent of the Central Intelligence
Agency of the Uniteq States. It is
shocking, When he came here there
was so much of noise angq big crowds
received him. Then his brother, who
was wearing a bigger crown on his
head, claimed that he was the real
guru, I witnessed during the last Vai-
sakhi day when I was at Banaras the
fabulous amoutns they are spending
on their receptions etc. It must be
costing them Rs, 10 lakhs to 15 lakhs,
which is what the political parties
spend once or twice on their plenary
sessions. Where does this money
come from? Why don’t you catch
hold of the fake saints, fake swamis,
fake gurus, who are making money
in dollars, going about in air-condi-
tioned planes, moving about in air-
conditioned cars in this country and
seliing a fake culture to the western
society. I do not know whether it is
only thig fascination for something
oriental and exotic or there are un-
seen hands of the foreign espionage
agencies.

My hon. friend, Shri Chandrappan,
was righteously indignant that we are
putting the friend and foe in the same
line and that we are cutting
them with the same axe. As
was once mentioned by a statesmnan,
We have no permanent friends or per-
manent enemies, we have only permo-
nent interests. How can you say that
taking of money or hospitality to the
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extent of Rs. 1,000, or taking any
other facilities, from the USSR or the
East European countries is fair en-
ough, you have not transgressed the
rules if you have tzken it from the
Eastern bloe, but you have transgres-
sed it if you have taken it from the
American bloc? 1 think in such legi-
slations of a country like this, which
is virtually a sub-continent if not a
continent, it would be difficult for us
to discriminate in the international
sphere. Similarly, in regard to the
varioug international agencies.

I will come {g the other aspect.
We have in this country quite a few
organisations which are growth points,
The hon. Minister hag blocked the
sensitive areas of our nationa] life,
the politicians, the candidates for ele-
ctions, the printer, the publizsher, the
editor etc. It has been clearly laid
down here.

There are those who contribute to
the essential culture of this couhtry,
not these dance anq drama troupes
and things like that, but those who
contribute through the written or the
spoken word. As, I said, these are
sensitive areas.

Are there not various clubs in this
country like the Rotarys, the Lions,
the J. C. and half a dozep otaers who
cater tc a specia] category of our
country’s population? Have you ex-
amined their transactions and cultur-
al activities?

Secondly, vou have forbidden me
from taking either dollars or roubles
or other forms of foreign money, but
how dc you siop my agent my tout,
my broker, or go-between taking it
and passing it on to me? Therefore,
there will be many Joopholes in im-
plementing this legislation.

Some Members may be upset at
the same principle being applied to
the USA and the USSR, but let us
have a certain amount of objectivity.
South America, for instance, has all
along been what ig called a base of
Yankee imperialism. They are there
neighbours. But I do not think that
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even the most powerful Secretary of
State or the cleverest person in Am-
erica, be he a Kissinger or anyhody
else, will be able to do the same mis-
chief in this sub-continent as they
have done in South America or might
still do in Cuba because South Am-
erica has always been a place of
protected imperialism a new tyve of
colonialism. Therefore, I would not
subordinate my judgment to what was
obviously a very bruta] and heinous
act, the ITT participating as an agent
provacateur of the CIA. We conde-
mn it roundly, but I would not aban-
don my judgment and subject all my
decisions to this fixed idea.

Why am I saying this? Because 1
find that up to 31st March, 1974, as per
the report of the Ministry of Finance,
our actua] indebtedness to the other
countries of the world stood a4 the
astronomical figure of Rs. 8,913 crores.
So much of money is coming to back
our economic and internatinnal poli-
cies. So, there must be a certain
amount of realism.

When it comes to the questicn of
multi-national corporations, we have
clearly stated that a corporation in-
corporated in a foreign country or
territory shall be a  multi-national
corporation if it has a subsidiary or
a branch or 5 place of business in two
or more countries or territories and
carries on its activitiegs in two or
more countries or territories. I had
suggested that to be even-handed, we
should include multi-nationals regis-
tered and operating in India also.
Simply because it is registered in
India, a corporation having a branch
or a place of business in two or more
other countries or territories does
not cease to be a muiti-national cor-
poration,

It is a multi-national corperaticn,
whether it is in India, foreign, exotic,
indigenous, be what it may, but the
'‘method js the same. Therefore, an
amendment has been moved. Since
it is time barred. I have moved it to-
day. This is a law which will do
quite a lot of good. It is like the Law
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of Gresham that when good and bad
money are in circulation the bad
money drives out the good money
Whether it ig a bureaucracy or a
Minister, it is likely to hit the inno-
cent person.

I request the Ministry of Home
Affelrs and the Government in parti-
cular to see that they do not throw
the baby with the bath water, and
hoping that they will take care of the
baby also I support the Bill,
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SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): Sir, this Bill is
very timely; it is very good on the part
of the Government that our Prime
Minister has thought, at last, of bring-
ing up a Bill of this kind to control
forelgn contributiong flowing into this
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country.

Much has been spoken on both sides
of political philosophy, but I can feel,
a8 3 Congress man and as & man who
belleves in the Gandhian economy
and politics, that we have to fear as
much from the American eagle as
from the Russian bear, We are natio-
nalists first, if I may quote a  great
philosopher. My Country Right or
Wrong; we are nationalists first and
we are not to be swayed either by the
American sense of democracy or by
the Russian sense of communism, We
are first Indians, we are first nationa-
lists and, second only, anything else.
Judging from thig standpoint, I think,
thig Bill is very timely because India
is very much reeling under the impact
of foreign domination and foreign
money coming into our country,

Whether it is the Ford Foundation
or the Rocke-feller Foundation or the
USIS or the USALD or the Indian Ins-
titute of Public Administration or
the Foundation for ~New Education or
the Gandhian Institute of Studies or
the Indian Society for International
Law or the Institute of Constitutional
and Parliamentary Studies or the
Press Institute of India, whether it Is
a research bureau in a University or
a foundation outside, it is very diffi-
cult to know how many millions of
dollars have come into our country
during the last 27 years. They have
made corrupt every political person
who looks to America or Russia; they
are trying to corrupt parties, they are
trying to  corrupt Parliamentary
institutions, they are trying fo corrupt
university professorg and students,
they are trying to corrupt brilliant
boys who are after some scholarship.
And judging from all this from the
black cloud that is pervading the sky
of political India, I must say that the
Prime Minisler's view on thisz is very
clear, andg our Home Minister had
said once:

‘We have already Informed the
House that we are undertaking
drafting of a legislation to impose
suitable restrictions on the receipt
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of foreign contributiong’ by indivi-
duals and institutions in this coun-

w.ﬂ

Some Members have said, particu-
larly Mr. Chandreppan, that KGB and
ClA should be considered as instru-
ments of two systems, Am I to take
it that KGB and CIA are vying with
each other to penetrate jnto the body-
politic of India? We have no support
either for KGB or for CIA. KGB
might be supporting international
communism, trying to bring upsurge
of communism in South East Asia or
Middle East or African countries. The
Americans might be trying to inter-
vene in Angola or in any other Afri-
can State, or might be trying to create
digtuption in the Arab world. But we,
ag Indians, believe that we have no-
thing to interfere or intervene in any
foreign country. They are left to
themselves, That is why, precisely,
our esteemed Prime Minister took a
very neutral line, took a very sober
ang liberal line when we found the
upsurge of CIA in Bangladesh, India
had all the might to intervene in the
Bangladesh affair when we saw that
Mujibur Rahman was assassinated and
a puppet regime was put up there by
the CIA. But great Indiraji thought
that it was none of our business, it
should be left to the people of Bangla-
desh. That ought to be the attitude
of a statesman who thinkg that we be-
lieve in non-alignment, we do not
believe in intervention. We do not
forget that the Russiang also interven-
ed in Czechoslovakia or Hungary,
We do not forget that the Americans
also intervened in many countries.
But India stands by the ideal of Gan-
dhiji and Pandit Jawaharlal Nehru.
We do not forget that in the Russian
Encyclopaedia, Gandhiji was called
the fountain-head of India capitalism.
But we have love for them because
today againat fascism and right reac-
tion, we are one. Their ideology is
different from ours. We are not cer-
tainly one with them as far as their
ideology is concerned. But as far as
practical realism prevalent in the
world is concerned, we have to fight

(Regulation) Bil

imperialism, we have to fight the ons-
laught of fastism, There, India and
Russia are joining hands today; 4t
friendship as far as practical politics
is concerned, but it is not friendship as
far as mixture of ideology is concern~
ed. -

I very much wppreclate that the'
Government will now have a say In
the donation or contribution, whatever
it is, coming to our country.

Mr. Naik has told us about the reli-
gious head, Bal Yogi—Today there is
some Hare Rama Hare Krishna going
on in the Ram Leela Grounds. There
is one Thathaji in Adoni in Andhre
Pradesh who has five limousines, each
costing Rs. 2 lakhs, We see that in-
numerable religious heads have sp-
rung up in our country. In today's
newspaper I saw a report about some
Muslim saint who died recently in
Madras; the CBI is investgaling into
the matter; earths have been dug up
and crores of rupees worth of things
are coming up from under the earth.
Wy do Aunericans run after religious
saints or sages? If they want to im-
bibe Indian philosophy, if they have
any love for Indian philosophy, they
must love as they loved Swami Vive-
kananda, they must love as they loved
Ramakrishna, Let them send contri-
butions here, but without any vile in-
terest, without any design to subvert
our economy or politics. Let them
not think that through philosophical
approaches, through relief organiza-
tions like CARITAS and s0 ‘many
catholic organisations they will try
to penetrate into the rural greag and
say that the Indian Government could
not do anything, that the Prime Minis-
ter cou'd not do anything. Congress
could not do anything It is from
American that we send things worth
millions of rupees. It is true that we
are poor, but we are trying to assert
our economy, we are trying to assert
our political stability; it is not that we
look to America with a begging bowl
in our hands.

Mr, Chairman, Sir, only a few mon-
ths ago, a professor from Israel was
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delivering lectutes in the Delhi Uni-
werstty and he was trying to fomemt
some agitation in the Delhi University.
The point was raised here in the
Indian Parliament itself and the hon,
Minister could not give a correct
picture. Let ug not be that liberal,
let us not say that gince India is a
democratic country, the Israel profes-
sor has all the right to deliver lectures
in the University and he has all the
right to come and mix with the Indian
students, We must find out who is
our friend and who is our enemy and
once we find it out we ghould try to
check the activities of these organiza-
tions, [

This Bill is very timely, I again re-
peat. The multinational corporations
are trying to operate in different coun-
tries through their agencies. The CLIA
operates in a very subtle way, When
Allen Dolleg built the CIA in America,
it was made clear by him in different
speeches that CIA would not tolerate
any Communist Government; any
Government that threatens democracy.
They have a peculiar sense of demo-
cracy and that is Why, they did every-
thing nasty possible in Vietnam, but
the result wag that they were rooted
out by the mighty Vietnam people,
It is in their creed, it is their policy
and it is their doctrine that they will
try to do all these things, but let us
try to find out, who are the persons
who belong to the CIA, who are the
persons who belong to KGB Group
and who are the persons who belong
to certain foreign powers.

The Government of India must be
very vigilant about the officers that
they have, The Secretaries, the Joint
Secretaries and technocrats, who rush
to different embassies to cotktail
parfies, secret confabulations and me-
etings earrange to get their sons edu-
ted ip fofeign countries by these peo-
ple. I have first-hand knowledge
that many of our political leaders got
their gons educated in foreign
countries. How? Many of our Secre-
taries, incharge of Commerce, Indus-

%) Bill

try and other ecomomic Ministries,
somehow or the other, manhage to sénd
their sons abroad .and it is the foreign
companies who pay for them. These
are the things that the Government
hag to probe into, o that these officers
do not go scot free, We always criti-
cise the politicians and political par-
ties organizatipns, but the one class
that goeg scot free absolutely is these
officers, technocrats, and bureaucrats,
Whenever they go abroad for foreign
agreements, something goes under the
table, one per cent, two per cent or
three per cent. Even the CBI within
15 years could not get to know, what
they do in foreign countries and where
this one, two or three per cent re-
mains, whether in Swiss Bankg or
somewhere else. It is an open fact.
One officer of the State Trading
Corporation was telling me: Sir,
it ig difficult to compete with
Japan and other countries, because
they pay one, two or three
per cent to the Government officers
there in Middle-East and East Eur=-
opean countries and Amercia. Then I
asked; what do you do? He said:
Somehow, we are trying to manage
this 3 per cent, and Government had
given approval to this, but thiy is
unaccounted. These officers try to grab
and pocket this.

" While considering all these things,
1 say, that we should not lose sight of
the fact that the officers are also pri-
marily responsible to allow thig fore=
ign money to come into our country
and the CBI has already enquired into
this, The CBI's report is with the
Government of India.

Will all this, I support the Bill and
I hope that unnecessary harassment
in the name of this Bill would not
be meted out to bong fide organiza-
tions, social, cultural, friendship orga-
nization and political parties, and our
Home Minister a few days sgo had
assured in Ra)ya Sabha that no
unnecessary harassment would be
made. I conclude and I support this
Bill,
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with various categories of foreign
contribution, namely, contribution
to political parties; to a candidate at
an election duly nominated, contribu-
tion to cultural, religious and educa-
tional groups or associations and
contribution to persons by way of
stipends ang scholarships,

Since 1967 concern has been ex-
pressed inside and outside Parlia-
ment that foreign money is posing a
serious problem in this country.
Foreign countries have tried to sub-
vert our democratic structure and
tried to create a political base for
themselves, They have tried to create
a class of persons who should have
extra-territorial loyalty to those out-
side countries. As such, any sovereign
country worth the name on the sur-
face of this earth cannot afford any
intervention or interference, whether
from friendly or enemy countries.
What we Wwant is that every-
thing should be done in this
country according to the regulations
made by the Central Government.
Just as a wedded wife cannot be al-
lowed to have overiures even with
friends or opponents similarly a citi-
zen of a sovereign country cannot be
allowed to have extra-territorial lean-
ings towards any country,
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prior permission of the Central Gov-
ernment, There is a third category
of cases where the recipient has to
give intimation to the Central Gov-
ernment as to the source from which
he hag received the contribution and
the manner in which he is utilising it.
He is also enjoined upon under the
provisions of the Bill to maintain a
regular account of such foreign con-
tributions,

Now it has been said that interna-
tional organisations, specially trade
unions are helping fraternal trade
union orgaenisations in the country
and most of these organisations in the
country are supported only by
the working «class and there-
fore, the activities of such trade
unions would be handicapped if a ban
is placed on foreign contributions in
this fleld. I am afraid I am not pre-
pared to take this restricted view of
the hon, members concerned, In this
country, trade union activity can be
honestly and legitimately pursued
without foreign contributions, Those
who are receiving foreign contribu-
tiong are not serving the interest of
the working class here but are serv-
ing the interest of somebody else
which cannot be allowed in this coun-
try.

Now it has also been said that the
bureaucracy would control the im-
plementation of the Act. Wherever
there is a government, there is burea-
ucracy, 1 want to know which coun-
try on earth can be run without the
help of bureaucracy. The point ig that
prior permisison has to be obtained
from the Centiral Government in the
manner prescribedq by rules, Surely,
the Minister would also be the head
of the department under which the
officers would be given that job. Ulti~
mately, everything has to be imple-
mented through official agency, but
under the parliamentary system we
have adopted, the Government are
accountable to this House, The lapses
and faults of the bureaucracy or of
the responsible government of the

{Regulation) Bil
day are exposed to criticism in this
House, That is how Parliament con-
trols the bureaucracy.

Tt has been said that money to the
extent of Rs, 8,000 can be paid to0 a
citizen from a foreign source without
prior permission and this leaves a
big loophole in the implementation
of the Act, My friends who have said
this have not carefully analysed the
provisions of the Bill, This applies
only to a gift made by a person ab-
road to hig relative in India if it does
not exceed Rs, 8,000, it does not re-
quire prior permission.

Concern has alsa been voiced that
multi-national corporations are creat-
ing havoc and they are interested in
destabilising governmentg every=
where in the world which they do
not like, and therefore, their activi=
ties have not been put under control.
1 would like to draw the attention of
the critics to the facts that ‘foreign
source’ as defined in this Bill means
and includes a multi-national corpo-
ration, Therefore, contributions which
come from that source come within
the clutcheg of this Bill and are not
excluded from its purview, Therefore,
cvery conceivable aspeci has been
taken into acccount by the framers
of the Bill, by the members of the
Select Commiilee and also by the
draftsman,

Of course, no Bill can be said to
be foolproof, But I have gone hurri-
edly, but carefully, through the va-
rioug provisions of the Bill. There is
a penalty of a sentence of five years
imprisonment in case any contraven-
tion is proved against a Dparticular
person, In order to avoid harass-
ment, it hag also been provided that
no prosecution can be launched
against any person except with the
sanction of the Centiral Government.
Therefore, al] these precautiong have
been taken. Now the question arises:
why are we bringing forward this
Bill? The objectives have not been
challenged; they are well-known, A
book had been written by Jobn
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MR, CHAIRMAN: Have you seen
the latest book on CIA by a person

who was an employee of the CIA
for 14 years,

SHRI B. R. SHUKLA: Many wri-
ters have written about the nefarious,
clandestine activities of the CIA the
world over, In fact in the American
Senate there have been open confes-
siong that the CIA was interosted in
destabilising regimes which are not
according to the likes of the govern-
ment of the United States, Their
nefarious activities have to be curb-
ed. Our university associations, cul-
tural anq religious and social asso-
ciations, in fact associations presided
over by no less a person than Jaya-
prakashji have been utilised and they
were receiving money from foreign
sources, Through their contributions
they are corrupting our publicmen
and institutions and if such activities
are not curbed with strong hand, they
will be a serious menace. Military
intervention always creates destabi-
Ity but the stability ol a country is
no less imperilled by the contribu-
tions coming into our cultural, reli-
gious and social organisation.

A word about the hospitality en-
joyed by persong who go abroad. My
submission js that the government
should take proper care in including
in the team certain persons whose
patriotism is above board, above
suspicion, compared to those
who have leanings towards some
other countries. Unfor‘unately, in the
present context of things such per-
sons are always ignored, Those who
have no extra-territorial loyalty,
thoge who are patriots should not be
ignored like this, With these words,
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I support the Bill in its entirety; I
congratulate the Ministry that it has
brought forward a Bill with asuch
perfection,
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“Provided that the authoriseq offi.
cer ghall return such account or re-
cord to the person from whom it
was seized if no proceeding s
brought within six monthg from the
date of such seizure for the contra-
vention disclosed by such account
or record.”
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fewr T g 1 o wvd frduft g
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“Provided that the authorised
officer shall return such account or
record to the person from whom it
was seized if no proceeding is brou-

ght within six months, . . .”
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%27, No court shall take cogniz-
ance of any offence under
thig Act, extept with the pre-
vious sanction of the Central
Government or any officer au-
thorised by that Government
in this behall.”
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“28, Notwithstanding anything
contained in the Code of Cri-
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minal Procedure, 1073, ¥
offence punishable
Act may also be investigated.
inte by such suthority as the
Ceptral Government may ape-
cify in this behalf and the au-
thority so specified ghall have
all the powers which an offi-
cer-in-charge of a police sta-
tion has while making an in-

vestigation into a cognizable
offence.”

< ot F qp wizfermT d% g 7

Clause 28 says that the Officer who
has been appointed by the Govern-
ment will act as an S.H.O. Now, how
can he act when you say that no court
shall take cognizance of any offence
except with the previous sanction of
the Government?

q A AT ST g WA
s ! RAfRivT $ ¥T 2w @
% g § w7 g wfavm ¥ e
A qr s faar @ 5 oF av gTFIe
qifw T M qF 0F SuH FEHE
T | U | aE Fmr 27 B @At
w1 fw T wfeee | S gt
g 200Frgedfiadr#

Notwithstanding anything contained
in the Code of Criminal Piocedure,
1973, . .

& B FfeEE 7@ W AT T e
v F7 AT WY W w5
@ & i wiwae efeie seaem § )
o it g e R g 28, ww
& W WY T ST HEIATERC 1 WY
¥ forar § 5 Pefamer shiorc A &
W IE FT GRS g |
No court shall take cognizance of
any offence under this Act Unless

the court applies its mind, it does not
take cognizance of the complaint,

At Fefiprer dfrore wre ¥ aw g o
ety cite ot N ge e Al B
awar § 1 et W vy T s
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“If an application referred to in
sub-section (1) is not disposed of
within ninety days from the date of
receipt of such application, the per-

- mission prayed for in such applica-
tion shall, on the expiry of the said
period of ninety days, be deemed to
have been grantedq by the Central
Government.”

90 fe aF g FW, wWH W@
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o A i g ay ! fas dw ¥ fe
AR T g Av e §  ofEw oy
Tt w7 F oY sy oA, T foww
bzt gi | gufag & guwr g X ST
waw # wiedz gar Wiy |

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Chairman,
| I rise to support thig Bill because I had
an opportunity to go round the coun-
try and familiarise myself with the
‘different approaches by multiple
agencies who gre trying to impose
their wil] and project their policy in
the sub-cdntinent of India. We have
Seen thet in depth. It hes taken many
forms of many agencies, educational,
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cultural, in gome casey religloug mis-
sions, contacig at higher research le-
vels foundations for doing research
work, ete, but the sum total of their
efforts is {rying to assess the weak
points in the Indian polity and its
economy and always trying to go for
the jugular vein ang attempt at de-
stabilisation, It is no accident that when.
Dulle; wag Secretary of State, his
brother Mr, Allen Dulleg was the haad .
of the CIA.

From that point onwards, a very
close coordination between the foreign
poliey of US Government and the ge-
tivities of CIA developed. That re-
ceived further suport ang re-inforce-
ment by, what is called, the military
industrial complex in USA which
even President Eisenhower wag to
regret later on,

Now I refer to a cruciil book ‘India
—the most dangeroug decade’ by
Selig Harrison. This book was, of cour-
se, a research book financed by a foun-
dation, but you will be surprised to
know that in this book there is an ap-
preciation of all the divisive factors in
Indian society—Kommog against Red-
dys in Andhra, Maithils against Non-
Maithils in Bihar, Adivasis against
non.Adivasis, and so on, He has de-
tained all the points where the forces
of disintegration may erupt. Of
course, as part of their scheme, he
showed lot of concern that it was the
Communist Party which would bring
about de-stabilisation on those lines.
It was part of the cold war at its
height and was directed towards
India. But what they did? We saw
enough evidence of this in eastern
region, in Shillong, in Madras, in
Bombay, through various channels—
smuggling, over-inveicing,  under-
invoicing—and also through various
cultural associations. We sew many
books at throw away prices by
different countrieg to be sold at profit.
This will combine propaganda along-
with ready-made funds, grants to
unionsg and hospitality at warious le-
vels. But there is a dreadful consis-
tency in the purpose, later on, io
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Jbundhs and student Bangharghag in
Patna and elsewhere,

I welcome the Bill although I do not
think the extent of the menace and
threat to the Indian polity can be
<ombated with just these provisions ot
the Bill, Assessing thig dreadful con-
sistency and drive in India—after the
«lisaster that has overtaken the Ameri-
can policy in South-east Asia,—is of
urgent importance, We have noted
the Indian Assembly of Youth, World
University Surveys and the University
.professors going abroad. In order to
combat malaria and make mosquito
loge re-productive powers, they made
sufficient researches to carry germg in
«a future warfare over the widest pos-
sible limit with the help of mosquitos.

Now, about multi-national corpora-
tions, Their attack varies from coun-
iry to country. In Chile, the ITI com-
bined with CIA and brought about de-
stabilisation of the Government ITI
in India with itg cross bar exchange
has tied up the entire telecommuni-
cation facilities in a knot so that you
cannot hear anything from any place
in India on telephone lines, There are
other methods of attack, For exam-
ple, in Pritain what did the Ford
Motor Company do?

1t did a colleclive bargaining and
came to what? I would call a “rogue
settlement,” That was the threshold:;
and the high boost in wagey which
was granted, immediately upset all
the wage levels. And the threshold
was gone, After an initial effort at
controlling inflation, Britain had to
give in regard to railway strike
had to face threat of miners’ girike
and there was a change in the Gov-
crnment and a further spurt of infla-
tion. The foreign powers are particu-
larly inquisitive about the performance
of our agricultural economy, because
we are carrying a load of exploding
population ang a shortfall in food pro-
duction, There is g very grave dan-
-ger that in the name of researches,
we may be led astray. We have to
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follow a critical path for decades to
come, These are the most dangerous
decades for us, a8 Harrigon has named
them, but not for the reasons which he
hag indicated. The attempts gt infil-
tration will continue. The issue ig hot
only between C.I.A. and KGB, Just
as there can be a third country colla-
boration in industry, there can be a
third-country collaboration in intelli-
gence and in  spying. We
have our “neighbours” on  the
north and in the west. None of my
colleaguey has gpoken about thém,
What is the way out? I support the
Bill; but the way-out lies not only in
arousing our nationa]l consciousness.
The way-out is in evolving a highly
sensitive counter-intelligence machi=
nery. Have we done il?7 I don’t
want Mr, Mohsin to reveal it to us.
But the legislation alone will be of
no help, unless it is supported by ev-
olving a highly sensitive counter-in-
telligence apparatus, so that we can
combat what is happening, Of the
extent of industrial espionage that is
going on in India, the little that I
know of, is amazing Thosc people
are keeping track of the movements cf
all Ministers and all the Secretaries
at all the erucial, sensitive points and
of comings and goings of foreign dele-
pations. What are we going to do?
The threat is there; but if we can
set our house in order, if we can push
through the 20-point economic pro-
gramme under the emergency and if
we can increase our food production,
the attempts at de-slabilization will
{ail; and they have to fail and we have
to rally and give them g fitting ans-
wer, As a member of the Select Com~
mittee, 1 had welcomed thjs Bill; and
in the House I give all support to it.
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ken into account as the operating cen-
tre of foreign activities. Unfortunate.
ly, in this country, for the last so many
years, these things have been operat-
ing and our Government did not take
any action to unesrth such activities;

these things are going on on a larger
scale,

Even today, under the very noge of
our Government, in Delhi, many Ra-
ma Krishnag and Hare Rama Krishnas
are operating on & larger seale. I do
not know how many officers are ih-
volveg in it. They are operating in
different characters. In my own place,
Rotary Clubs and Lions Clubs and
Jaycee Clubs are actually the uctivi-
ties which involve activities of foreign
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investigations should be made to find
out who are the officers involved in it.
As far as Rotary Clubs, Lions Clubs
and Jaycee Clubs are concerned, in-
variably the prize distribution iz being
done by the wiveg of the IPS and the
IAS officers. Is it not a network of
the CIA activities operating where
you want to implement thigz legisla-
tion through the nose of these officers
who are already indulging in these ac-
tivitieg?

There is a recent dolomite case in
Baroda where a political people are
involved. How are they operating?
They are even taking advantage of the
emergency. I do not know about 1it.
Some officers, some political agents

- are aiding in these things. How are
these things taking place in this coun-
try? Therefore, I would suggest that
this Ministry has to take care of the
situation, its development, itg history
and all these activities which are ope-

rating through the various organisa-
tions.

Then there is 4 Lockheed gcandal; it
may be an international gcandal
Don’t you think that India is not in-
wolved in it? I do not know. How
many aircraft have we purchased and
who are the people who advised about
it? I go not know to what extent our
country ig already involved in such a
scandal. It does not mean that ours
is a free couniry and a free countiry
eannot be exploiteq by the foreign
agents like the imperialist power of
America, The American agents have
been operating throughout in develop-
ing countries and the nations. Every
now and then, they have been inter-
fering in the internal administration,
and through maths, monastries, sa-
dhus: sanyasis: and Guardwaras all
these people are operating the cultural
activities, We have to respect the cul.
ture. What culture, have we to res-
pect? Still not even one activity has
been unearthed and you have nat
stopped all these things; investiga-
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tions have been made. The
tendencies have been developing in
thig country for a long timve,

In Bombay, Bal Thackery is operat-
ing. It is hurting the feelings of Ma-
haraghtra and -Maharashtrians.
Doeg it not create an atmosphere of
disintegration in our couniry and Kan-
nada Chaluvoligars, the counterpart?
Even in Karnataka, I am sorry to say,
even our party people or whoever
they may be, even the offiers are
associated with it. What action our
Government has taken? One of my
friends was telling that they were
whipping up and getting up one caste
against the other.

Even such feelings are there, This
country is of many castes, many cree-
ds and many religions. The people
worship many gods. He was telling,
there are poodr people and rich gods.
Thege are the operating centres.

17 hrs.

1 quite appreciate that this country
believeg in non-alignment. We res-
pect every country, every nation, and
every philosophy. That does not mean
that any country can prevent ope-
rating of our Constitution and operat-
ing of our political philosophy, Ame-
rica is operating in this country throu.
gh these activities They feel that
once the pegple in thig country achie-
ve economic freedom, the supremacy
of India will grow and it will be not
only a supreme nation in the world
but it will be the biggest third weorld.
That is why America is operating even
in Asia and elsewhere, After their
failure in the Vietnam struggle, they
are operating in Middle-Bast and
everywhere in this region.

These are the operating grounds.
They are whipping up this kind of
emotional iseues, cultural progremmes
and all goriq of things, These activi-
ties are going on a large scale; Un~
less vigorous steps are taken sgainst
certain buresucratic system which is
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men point program-
me' ahnbunéed by our Prime Minister.
mmmuonof Emergency
and the 20-point programme, Wwe
wanted to hold the country together,
to cteate an atmosphere of consolida-
tioht and integrity and dlso to make
this country economucally stronger.
But al] this has to be operated by the
bureaucracy which, I believe, does not
feel responsible in implementation of
this programme. . . . . .

SHRI B. V. NAIK: What 15 the al-
taru}ive?

SHR] K. LAKKAPPA. That 1s why
I am saying, unless you mobilise the
public opinion, unles you create an
atmosphere, unless you have people
who are commutted to our pelicies and
programmes, who are committed to
save dumocracy, Constitution ang so-
clalism,. unless we have people of that
character, unless the old system is
changed!, it wil be very difficult to stop
all these activities The gsame peopie
are operating our policies and progra-
mmes {rom generation to generation
The same type of pfficers are there in
every Mimstry, in every Depariment
angd In every organisation

MR, CHAIRMAN, The hon, Mem-
ber's time 18 up

SHRI K, LAKKAPPA, The biggest
threat of espoinage 1is that they have
infiltrated 1n the Government machi-
nery The Government machinery al-
ways operates through the political
agents, You know what hapened in
Madras. Madras was a flourishing
ground, mn operating cenire of CIA
activities. The CIA achivities got
such a wide network that in every
Government machinery, every officer
was = CIA sgent . ... 1

MR. CHAIRMAN: Please conclude
ml 1 ;'[\ - -

82 L8—9

LAKIA.PP& There were
omeer. ho were operdfing thd net-
Woek activities of ClA.in the whale
admintstuﬁm That corrupted the
poo'plo

MR. CHAIRMAN: Are you hearing
the bell? Please conclude now.

SHRI K. LAKKAPPA: Unless .we
change the olg bureaucrftic system,
eradicate poverty and mobilige

sources of the country, we cannot’stop
these activities,

MR CHAIRMAN: Shni Madhukar.

SHRI K. LAKKAPPA: I have not
yet concluded

MR CHAIRMAN-" I have now called
Shri Madhuker I have given you
much more than the time allotted to
you,

SHRI K. LAKKAPPA: How much

time? . .
MR. CHAIRMAN" Thgt is not your
concern. Shri Madhukar.
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THE DEPUTY MINISTER pv THE
MINISTRY OF HOME AFFAIRS
({SHR1 'l'.ii.ll.‘.i‘illﬂﬂr &):l::::wpm
larly happy 10 sée the w
the Bill has received in this House,
Even the speakers on the Opposition,
Mr, Samar Mukherjee, Mr, Chandrap~
pan and Mr. Madhukar, though they
had some reservations, have agreed
with the objectives of the Bill,

They have dwelt at length about the
foreign money coming into India
which may influence the body-politic
of the country through various agen-
cies like CIA which operates through
multi-national corporations. So many
other members also have stated many
things about many such organizations
which are receiving or which may
receive such funds from outside, I may
point out that it is only with this ob-
Jective that the Bill has been brought
before the House.

Mr, Samar Mukherjee asked about
the extent of money that has been re-
ceived in this country from various
agencies hke CIA., Uptill now there
was no law to prohibit inflow of
foreign money, but we have got some
figures to gshow the various institutions,
rehigioug institutions and educational
institutions which were recewving
money through the proper chatmel,
ie, the Reserve Bank of India and
only of such amounts wWhich are more
than Rs. 10,000 because there was no
law or regulation to mantain a sepa-
rate record of the momes received by
the religious and cultural organiza-
tions But the Reserve Bank on its
own has maintained some records, 1If
I am permitted, I will place them be-
fore the House 1In 1968, Rs 24 crores
were received by these institutions, In
1969—Rs. 22.30 crores were received,
In 1970—Rs. 23 84 cro and in 1971—
Rs 23.22 croreg and 1872—Rs. 3156
crores were received, 8o, this is only
from the records that the Reserve
Bank hag kept of remittances above
Ry, 10,000, The separate figures of re-
mittances received by missionaries and
religious organizations and educationsy
institutions, we cannot give because
they are not kept separately as there
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was no law to lweep such a record, So,
this Bil] is intended 0 tpke care of
the remittances and the uses to which
they are put to. Broadly I have made
the categorisation in my opening
speech,

There are three kindg of restrictions
placed on foreign remittanceg to our
country, The first category covers a
—very sensitive and important cate-
gory of persons in our country, They
may be individuals or organizations
like governments servants, candidates
for elections, Members of legislatures,
political parties and office-bearers,
correspondents, columnists, cartoonists,
editors, owners, printers and publi-
shers of registered newspapers. These
form a very important and vulnerable
section of our political life which plays
an important role in formulating the
public opinion. So, there is a total
ban on receipt of foreign money by
this category of persons.

The second category is orgamzations
which are not political parties them-
selves but organizations which are of
& political nature and these organiza-
tions may receive funds but with the
prior permission of the Central Gov-
ernment,

The third category 1s the cultural
organisations working in cultural, aca-
demic, religious and social spheres
having—a definite programme, There
is no ban on their receiving any funds
But after receipt they have to give
intimation,

SHRI B. V., NAIK: Kindly give us
the information so that it will help us
to understand.

SHR] F. H, MOHSIN: I will

This Bill does not propose to put a
total ban on foreign assistance, It only
regulates. Mr. Samar Mukherjee said,
“It does not curb, but it only regu-
lates” I will use the words—it does
not stop foreign assistance altogether
for all the organisations of this kind,
it regulates. It contains cértain sec-

T eruiaon, o

tions of society which come under
Clanse 4—the most scientific category
of persons, The gecond oategory of
organisations is that political nature
and the third category is of those orga-
nisations which are working in social,
educational, cultural and economic
filelds. They have only to intimate.

Many people have stated churches
are receiving funds. Prajapitha and
Brahma Kumarj and so many instances
have been quoted, They come under
one of the categories. If they are
political parties, they come in cate-
gory 1;

A point of reference was made about
the Trade Uniong or such other orga=-
nisations which may not be political
parties themselves but if they are
taking part in politics, if they are affi-
liated to certain organisations and then
looking to their activities, their asso-
ciation and affiliation, some of them
might come under the second category
—orgamsations of a political nature.
But 1f there are organisations working
only in the economic field, trade unions
which are not affiliated to any politi-
cal parties which do not take part in
the electiong or in the political sphere,
they may come in the third category.
They are—religious organisations,
educational organisations,

oY waw faw “auwt’ &% § 3w
gfrga & o fae ©iéf & dfefadeze
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May be insignificant.

SHRI F. H  MOHSIN: There are so
many trade unions which are not affi-
liated to political parties. They have
kept themselves independent. They
come under the third category, So, we:
do not want to ban all such or a-
tions which are working in economic,
educational, cultural and religious field
and are receiving funds. What we
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want {s that the funds so received
must, be utilised for that purpase only
and the funds should not be diverted
for political parties or to the politi-
clang or tp the other categories of per-
song which are mentioneq in Clause 4.

SHRI B. V. NAIK: Under which
category will the award fall?

SHRI F. H. MOHSIN: It is subject to
their objectives, the ideology they are
following. It may fall in the third
category,

This Bill requires them to give inti-
mation of the amount which they have
received and the purpose for Wwhich
they have spent, Government can ins-
pect the accounts of all organisations
if there js any need. Supposing no
organisation comes under this cate-
gory, Clause 10 is there which is an
omnibus clause, I will read it for the
benefit of the members here.

“10, The Centra] Government may—

(a) prohibit any association, not
specifird in section 4, or any person,
from accepting any foreign contri
bution;

(b) require any association, spe-
cified in seetion 6. to obtain prior
permission of the Central Govern-
men{ before accepting any foreign
contribution;"”

In (c), (d) and (e) all those things
are there. It is an omnibus clause, If
any association does not come or an
individual does not come within these
categories—4, 5 and 6, still the Gov-
ernment have got the authority to look
into the records. Government can
take such action to prohibit them from
receiving the funds or to ask them to
keep the account, That control is with
the Government. One point was rais-
ed that our politicians may not them-
Selveg receive them but they may be
received by somebody else and they
may pass them on to the politicians.
Such cases also find a place in sub-
clauss (2) of Cl. 4. Clause 4 is total
prohibition, Subeclause (2) of Clause
4 is there, We have put it clearly that

(Regulation) BiR
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residing sbroad shell
accept any foreign contribution or ac-
quire or agree to acquire apy currency
from g foreign source on behalf of any
political party or any source referred
to in that sub-section, You have got
sub-sectiong (d), (¢) ete, That will
take care of the points raised by the
hon. Member,

I think Mr, Naik raised -certain
points about the Lions Club, Rotary
Club, etc. They also will come under
one category or the other and so this
will be covered. If they are of econo-
mic nature they will come under the
third category. They are required to
give intimation as soon as they re-
ceive any such foreign money.

So, Sir, this Bill will take care of all
such remittances which are received by
all such orgainsations, Suppose any
doubt ariseg in such things: the Gov-
ernment certainly may have a look
into the accounts and they will cer-
tamnly see whether there have been
any contraventions of any of the pro-
visions of this Bill. Then of course
they will be liable for any punishment
which ig provided for in thig Bill

Then, my hon, friend Shri C. K.
Chandrappan made several points
about multi-national corporations,
I may tell him that all these things
have been taken care of. I request
him to have a look at the definition of
foreign contribution. In Clauss 2 it
has been staled that foreign source
would include a multi-national cor-
poration within the meaning of this
Act. He was saying something about
the investment that is made by foreign
countries in these multi-national cor-
porations, Sir, this is a matter which
is dealt with by the Minister of Fi-
nance whether investment should be
permitted or not, and the Minister of
Industries. It is for them to make a
policy on these things. Se far as
this Bill is concerned, it will take
care of such cases where money gets
passed on by some other foreign coun-
try through multi-national corpora-
tions, They will be coverad under the
scope of this- Bill
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national corporation indulges in -
ing any payment to political parties
or politicians, which tries to damage
our body-politic, which may bectme a
danger to the sovereignty and inte-
grity of the country, certainly such
cases Wwill be taken care of under the
provisions of the Bill as I have already
stated,

SHRI M. C. DAGA: Is there any
other country where they have done
this? Have they made any law like
this? Is there any such country?

SHRI F. H. MOHSIN: I cannot say
sbout which other country has done;
at the moment we are concerned with
our own country,

MR. CHAIRMAN: That is not rele-
vant here. Please go to your next
point,

SHRI F, H MOHSIN: Mr Samar
Mukherjee has stateq that only
Rs. 80,000 has been provided in the
Financial Memorandum and that this
ig not sufficient for the implementation
of the provisiong of the Bill, There is
proper explanation given there. It
states:

“This Bill does not contain any
provision which if enacted would
directly involve any expenditure

from the Consolidated Fund of
India,”

However, for the enforcement of
the provisions of this Bill, it may be
necessary to establish a cell for
which expenditure is likely to be in-
curred. That is estimated to be of the
order of Rs. 80,000/-. Thig is only for
meeting the expenditure of thiz Cell
which receives applicataions and dis-
poses them of Administrative ma-
chinery may be required for this
purpose. For other purposes, we
have got other agencies that are
already in existence wuch sas the

: . 22"
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Direétarate of Enforcement, the CB.L

State "Xjen: and other A Ce
Agencies. They will take care of all
thesé provisions. If anything Is
needed I can again come up before
the House, I do not foresee anything
for the present.

Somebody mentioned about the
books and literature that are receiv-
ed from foreigg countries. Thig Bill
can take care of that also because
foreign contributions cannot be only
in cash but they can be in kind also
such as books, etc, they may not
only be in cash but in kind as well,
may be fertilisers also. So, these will
be taken care of by the provisiong in
the bill.

Then, Sir, Shri Samar Mukherjee
mentioned about the solidarity of
working-classes. There is no ben on
receipt of fundg by the trade unions
for solidarity purpose only. The
only thing is that they have te give
an mntimation to the Government. If
the trade unions are not of a politi-
cal nature, then permission i1g not
necessary, but if they are of a poli-
tical nalure, then prior permission
may be required What we want
here 1s that it should be used only
jor that particular purpose and not
for political puiposes. If it is to be
used for solidarity purposes, it may
be allowed and we do not want to
prohibyt that 1if it 15 to be used for the
betterment of the working Class. The
only thing is that they have to inti-
mate to us if that comes in category
three: but, if it comes in catego}'y
two, then they have to take prior
permission of the Government.

Shri Chandrappan has made
another point about the foreign 1'105-
pitality. He said that they might
have to go for international seminars
to foreign countries and they might
receive money from abroad for the

1 think what is required
undﬂtheﬂiﬂisthitititisreceived
by the politician or politeal party,
then they have to take the prior par-t
mission of the Central Governmen



373  Forshpw'Conoribusivs’ CHAITHA 4, i8o8 teaxa) F

(Reputution) BT " '

hospitality will not be
this. That is because. When
to a forelgn country casuslly, that
person is provided with the cost of
travel to that foreign country as also
with free boarding and lodging,
transpert and  medical treatment
there. You know that for all this—
money comes intp the picture—it may
not be only in cash but it may also
be in kind. The foreign influence
may be there by giving the hospi-
tality of providing with free travel
or boarding and lodging arrange-
ments Politicians and government ser
vants will thereby be affected and
their minds will, thereby, be polluted
later, We are not putting a total ban
on all these things. The only thing
1¥ that they have to take prior per-
mission. But, if that is a casual one,
then they need not take that per-
mission. But if that is repeated al-
ways, in that case, they have to take
the prior permusuion of the Govern-
ment. For the casual one we do not
want them to take such a permission.

Scmeone mentjoned about the
Werld Bank and the International
Menetary Fund which should also be
brought under the purview of this
clause Sir, we have checked up that
thing and the World Bank and the
International Monetary Fund have
leen excluded from the purview of
ihis Bill because they are specialist
sgencies of the United Nations and
financial aid comes from these orga-
nisations to gny entity in India
whether government or non-govern-
ment; they will all be within the
hnowledge and approval of the Gov-
emnment; they do not come without
the approval of the government or
without the knowledge of the Gov-
crnment. As such the money comes
into our country. They are not
toming from the World Bank or from
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the International Monetary Fund
without the knowledge of the Govern
ment or without the approval of the
Government, That is why these or-
ganisalions have been excluded from
the purview of this Bill,

Mr. Chandrappan mentioned about
the likely misuse of the power ef
the authorities concerned in going
and Inspecting the accounts as is pro-
vided in Clause 14. But Mr, Madhu-
kar emphasised that there is greater
need of this clauge that what is
provided. He pointed out that there
are certain organisations which are
receiving funds but there is no audit,
Shri Shashi Bhushan also mentioned
about the organisalions receiving
funds, How can we know unless we
check their gccounts. When there is
suspicion and somebody complains,
then we can go and check the ac-
counts. That is what is provided in
Clause 14 Government takes the
power of inspecting the accounts.

«ft mifw 4a™ : A7 PAAT IAAEH
9% 1 UF at 9z 5 &7 wre-
TT FrT ARATEANE ET WA § A8
372 Y WY ITFY 2T AT I
&Y, AT A A7 gt § wIAfgT A
AMAERIR §, ITH WAL NIARE
wielraeg 71 wat wErE, @R
ar F A |

SHRI F H. MOHSIN: He says
that the amount that ig received
should be collected at one place and
then distributed. It is not practical.
We do not want to hamper the deve-
lopment of those organisations which
are working in the educational and
economic fields. Only when a sus-
picion arises then we can take action.

We want the involvement of the
peaple, They ¢an do it more than
the enactments. 1 hope all have
appreciated the idea as to how
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havoc cen be played by foreign
funds coming into our body-politic,
20 I appeal to the Memberp of Parlia-
ment and through them to all the
peoplé at large in our country to
give such an information as they
posses if any institution or individual
is receiving funds and utilising it for
iltegal purpose or diverting the funds
for objectionable purpose, I assure
the House that immediately on Tre-
celving such information, action will

be taken.

ot wfe quW : wwefy R A7
w® mqrwﬁ:nmiirwwwﬁ
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gt &t w’rﬂar arfzg | AL

oT% gfeqt T q¥eirs W sIEE
%0 7 TqrrfqT gAE @ FAlgT
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SHRI F. H. MOHSIN: If any Gov-
ernment official ig associated with
such organisalions which take part in
political agitation or anti-national
agitations it should be taken care of
If any information of such officials
is with the hon. Members he may
pass on the same to us. We will
take care of it. We can take care of
# even before the Bill is passed. But
I would like to point out if they are
not taking part in the anti-national
or violent agitations then there is no
bar on the Government servant to
take part In educational and econo-
mic organisations of social nature.

N wwwt fawq ‘mewd”. wEt
wgem, e o fr fage & g
ot ¥ difew N wiwerd ¥, wv
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a geparate question, We are now con.
cerned with the Foreign Contribution
(Regulation) Bill. For the present,
it is not relevant.

SHRI C, K. CHANDRAPPAN: That
is the difficulty in implementing it.

SHRI F. H. MOHSIN: I am in agree-
ment with what Shri Dharnidhar Das
and others have said about the impor-
tance of public vigilance in this matter.
I would seek the co-operation of all
sections of the House and also of the
people at large in being vigilant, I
can assure you that Government are
vigilant, Do not think that Govern-
ment are not vigilant. We know the
activities going on of the foreign agen-
cieg elsewhere and also in India. The
US press itself hag come out with so
many revelations concerning the in-
volvement of the CIA in these matters,
We know about these things.

SHRI DHARNIDHAR DAS: There
should be some machinery for public
co-operation,

SHRI F H MOHSIN: We have al-
ready got machinery to have vigilance,
not that we do no{ have any machi-
nery.

SHRI DHARNIDHAR DAS: For
public co-operation,

SHRI F, HL MOHSIN: Only a Bill
of this kind was not there. We could
not check the inflow of foreign money
to religious or political parties. There
was no Act. Sp money was coming.
This Bill would go, to a great extent,
in plugging that loophole whereby
foreing money comes to a sensitive
sector of our body politic,

I think the Bill as it is hag been
received very well. I am thankfu] to
all the members who took part in the
debate. I do not think there iz any
opposition to the clauses, When we
come to the clauses, I will reply to the
amendments that have heen tabled.
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MR, CHATRMAN: 'They may not
wove them. Why do you presume?

SHRI F. H. MOHSIN: If they do not
move them, that meang they are satis-
fled with my reply.

I move.
gwafa wgew : W g &
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The motion was adopted,
FVI(a ARIET WA o (4°9T%
R aogqT fawic gmr |

Clause 2

SHRI B, V. NAIK: I am not moving
amendment No. 2.

(Defimtiong)

SHRI C. K, CHANDRAPPAN: I
move:

Page %, line 8,—add at the end,—

“to the office of the President and
Vice-President of India, Speaker
of Lok Sabha and Speakers of the
State Assemblies, Deputy Chair-
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man of Rajya Sibha, Deputy-
Speaker of Lok Sabha and Deputy.
Speakers of State Assemblies”(7)

Page 2, lines 27 and 28,—~omit ‘the

‘World Bank, International Monetary
Fund” (8) |

Page 4—after line 3, insert—

“Explanation.—In case of those
political parties, which are not
registered with the Election Com-
mission of India, for the purposes
of this Act, the Government shall
from time to time publish the jist
of such parties in the Official
Gazetie”.(9)

The first is about the definition of
‘candidate for election’, It 1s very
clear that the top office of the country
ig that of the President; then the
officegs of the Vice-President, Speaker
and the others, all these are important
officeg having consequences These are
not mentioned in the definition, If at
all you are gerious about the imple-
mentation of this Bill, there is no
point in keeping them out of the de-
fintion of ‘candidate for election'.

As regards the World Bank and the
IMF, the Minister has just now ex-
plained, but I am not convinced of
the explanation I would just like to
remind the House once again of g very
recent development in Bangladesh.
Until Sheikh Mujibur Rehman was
assassinated, until that Government
was overthrown, the World Bank held
back the financial assistance. I do not
think it was accidental, T think that
is a way they interfered with the
affairg of a country, and we are no ex.
ception., It is for the Minister to
accept the amendment. I would make
an appeal to him g do 0.

SHRI B. V. NAIK: Could he kindly
cite the source of his inforationt It
ig of great interest to us.

SHRI C. K. CHANDRAPPAN: The
World Bank itself sald so that ‘we.



279  Foteign Contribution’ MARCH 29,1076  Foreign Contribution 280

(Regulation) Bil}
[Shri C. XK. Chandrappan]
-will not give financial assigtance until
you reverse your policy’. India was
also under pressure on many other
occasions, That is why I gay that they
should not be exempted. The Minis-
ter's answer was not so convinecing.

The UN has got so many other spe-
+tialised agencies, WHO, ECAFE ete.
Why these two are exempted? Why
not include a list of all? I do not know
how many there are, More than a
«dozen specialised agencies are there
with which India has eonnections, But
the Government thought it necessary
only to exempt these two. I do not
attribute any motive, but it is rather
not intelligent to do it.

The third thing is about political
parties. 1 want {o bring to the notice
of the House that there are political
parties who do not believe 1n elections,
Politica]l parties means parties which
are registered for the purpose of elec-
tions with the Election Commuission
with a gymbo] and go cn There are
80 many Maost parties in this country
which refuse to believe in clections;
they do not come anywhere near your
definition. But if you want to imple-
ment your Bill, I think {hese are the
three explanations,

SHRI F. H MOHSIN: Amendment
No. 7 says that the candidate for clec-
tion should also include the President
and the Vice-President of India, the
Speaker of the Lok Sabha, the Spea-
kers of the State Assemblies, Deputy
Chairman of the Rajya Sabha, Deputy
Speaker of the Lok Sabha and the
Deputy speakers of the State Assem-
blies. I might say in this respect that
the Speakers, Deputy-Speakers, etc.
are all covered; because they come
under the category of Members, Par-
liament or State Assemblies They are
covered under that definition,

SHRI C. K. CHANDRAPPAN: For
tix months, they need not even be
Members of Parliament,

(Regulatjon) Bil A
SHRI F. H. MOHBIN: Your pes»
sumption ig not correct; unless he is a
Member of the House, he cannet be
Speaker or a Deputy-Speaker.

About the President and Vice-Presi-
dent, candidates for the preaidency
would come under this i they receive
foreign contribution gn behalf of a
political party. But as soon as one is
elected ag the President, one could not
be prosecuted so long as one remains-in
office as President under the provisions
of our Constitution. An ordinary law
cannot override the provisions of the
Constitution. If other candidates for
presidency are there and they have re-
ceived money from foreign sources, on
behalf of a political party they would
definitely come under this Act Any
person who receives foreign money on
behalf of a political party would be
covered.

AN HON MEMBER: Not gnly the
President; the Governors also.

SHRI F. H MOHSIN: He has not
referred {o Governors and I am now
replying only to his point Governors
do not contest the election- and they
are not candidates for election Hence,
1 submit that the point mentioned by
him is covered.

About the World Bank and Interna-
tional Monetary Fund, he says that
India is under pressure He referred
to some incident 1n Bangla Desh 1
do not know the circumsiances in
which Bangla Desh was iefused assis-
tance from the World Bank and I
cannot hazard any guess about it, But
what I can say is that India is under
no pressure from any quarter nor do
we yield to any pressure from any cor=-
ner We have got an independent
foreign policy and algo an indepcndent
policy for internal adminisiration, We
are not guided by any outside country.
Our poliey is laid down by our bwn
leaders and formulated by our own
people. We do not yield to any pres-
sure from Warld Bank or International
Monetary Fumd. Then, Sir, tha third
point mentioned by him is this. In



281 Foreign Contribution CHATTRA 9,
»  (Regulation) WK LI

cage of those political parties which
arinnet. registered with the Elecfién
Commission of India, thi Gevernment
from time to time shall publish a list
of guch parties in the wilidial Glizette.
Here he wants the Goverament to
publish a list of such parties which are
not registered. How is it posuble?
We can only publicise the names of
politica] partieg which are registered.
But those which are not registered
may be in thousands. ¥or a negative
picture he wants the Government to
publicise those names which are not
registered, That cannot be dtne. After
all the Election Commission keeps a
racord of those political parties which
are regisiered with them and they
have been published by the Election
Commission and that is sufficient. We
cannot give s negative picture of the
organisations which are not registered,
So, Sir, I do not accept this,

MR. CHAIRMAN" Mr Chandrappan,
are you pressing for it or withdrawing
it?

SHRI C. K CHANDRAPPAN: I
would have withdrawn it, but the ans-
wer given by the Minister is not gatis-
factory. (Interruptions). There is one
mere thing You mentioned about the
two specialised agencies of the United
Nations What about the other agen-
cies? Why don't you mention them?
And when you say about the function
of the political parties, it meansg that
there are other political paities work.
ing, Don’t make a political speech
here We are discussing here the
amendments

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGU-
RAMAIAH): I understand that if he
clarifies the position, you won’t press
for your amendment,

SHRI F. H. MOHSIN: It is men-
tioped “any international agency, not
being the United Nationg or any of its
specialised agencies, the World Bank,
Intarnational Monetary Fund or such
other agency as the Central Govern-

(SAKA) Foreign Cogssibution
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ment may, by notifiation in the ofi-
cial Gazette, specify in this pehalf,”.
Be, it is guite exhaustive, Any other
agency may come into being tomorrow,
We cannot predict all those things.

MR. CHAIRMAN: Now, he has given
the explanation. I think you are not
presging.

SHRI ¢. K. CHANDRAPPAN: Yes,
Sir, I am pressing.

ancfa sy UI#WM
e 7,» WAT ¢ WEq A Wy &
feqd geqn avar #

Amendment Nos. 7, 8 and 9 were put
ang Negatived,

& cfa wglaw W g—
‘wmr 2 (Fliw a o aw)”
The motion was adopted.
Clause 2 was added to the Bill,

Clause 3 was added to the Bill.

*

Clause 4.— (Candidate™or etection,

etc,, not to accept foreign contribu.
tion.)

SHRI C K CHANDRAPPAN: 1
beg to move:

Page 5,—
omit lines 1 to 4, (10).

8ir, I think these lines which I wanted
to omit from the Bill, if they are in-
cluded. will go in favour of Corpora-
tions I think they will play havoe.

I think the Minister will answer (o
this

SHRI F H. MOHSIN: I have al-
ready replied to this, 1f the amend-
ments are accepted, the word Corpo-
ration would include all private Cor-
porationg also. This is not envisaged
in the Biil. There is no point of
bringing into this Bjll all private
establishments in the country. The
intention iz to bring only Govern-
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ment controlled corporations. 80, we
have no intention to cover all pri-
vate corporations.

MR. CHAIRMAN:
don't presg for it.

SHRI C. K. CHANDRAPPAN: 1
wish to withdraw it.

watafiy WET : W AT TR
Y ST AT v A Ay wprr ?

I think you

ofta auaTw ;&

“The amendment 1was, by
withdrawn,

wArfa W : wea F—
“fig wi 4 fagaw w7 5T &

ieave,

The motion was adopted,
Clause 4 was added to the Bill,
“Clauses 5, 6 and 7 were added to the
Bill.

*Clauise B (Persons to whom sec-
tion 4 shall not apply.)

SHRI C, K. CHANDRAPPAN: ]
‘beg to move:

Page 7, line 26, for “eight thousand”
substitute “four thousand” (5).

This is about transactions between
relatives, It is not a very good thing.
People can pass on money for politi-
cal purposes also.

18 hrs,
SHRI F. H. MOHSIN: There are
+s0 many relatives—sons, brothers,

etc—~who are working in foreign
countries. Rs. 8000 per annum would
come to Rs, 700 per month, ie
roughly $80 or £35. 1f the children
are working elsewhere and they want
to send some money to their parents
or dependents here, it would not be a
big sum. ] think this is reasonable.
We have discussed it in the com-

MARCH 29, 1076  Foreign Contribution

(Regulation) Bily
mittee also and we have convinsed
Mr, Chandrappan at that time,

winfe xOr: W W owwk
dutaw & du wow ey &7

SHR] C. K. CHANDRAPPAN: No,
I want to withdraw my amendment.

awrefa wita w1 WA T
®Y §T 4T & NI I A7 wowyEie §7?
Aty wletW

The amendment was, by
withdrawn,

warfe wgita v g—

leave,

“fegox g fAdTw ST Ay ("

The motion was adopted,
Clause 8 was added to the Bill,

Clause 9 and 10 were added to the
Bill,

Clause 11- (Application to be made
in prescribed form for obtaining prior
permission to accept foreign coniri-

bution or hospitality.)

SHRI C. K. CHANDRAPPAN: I
beg to move:

Page 9, after line 6, insert—

“Explanation.—In case of hospi-
tality offered for attending a
meeting, conference or any
such event, the disposal of the
application referred to in
sub-section (1) shall be made
before ten days of the com-
mencement of the said eveht
and if disposal has not been
made within the said period,
it may be deemed that the
central Government has given
permission to accept the hos-
pitality.” (11).

There is a provision in the Bill that
it an application is receive for acoep-
tance of a contribution, with
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days the reply should be given. Other-
wise, it will by deemed that the
t has no objection, In re-
hospitality, there is no such
provision. That is why I have moved
this amen@ment,

SHR] F. H. MOHSIN: International

|

reply ig given, I have said that if
within 10 days of the commencement
of the meeting no reply comes from
government it shall be deemed
that the government has no objec-
tion.

SHRI F. H. MOHSIN: Clause 11(2)
says:

“If an application referred to in
gub-gection (1) is not disposed of
within B0 days from the date of
receipt of such application, the
permission prayed for in such ap-
plication, ghall on the expiry of
the said period of 90 days, be deem-
ed to have been granted by the
Central Government.”

SHRI C. K. CHANDRAPPAN: Even
for hospitality?

SHR] F. H. MOHSIN: Yes

waref witew : ®T WIC A5
dataw w & v ek §?

SHRI C. K. CHANDRAPPAN: No;
I want to withdraw my amendment.

wwrafie s @ AT AT
T qEATE A T ANA AR 6 WAt g ?

ey wTwaw

The amendment was, by leave, with-
drown,

(
it wew : e E—
“furarow 11 farders sratr ek "

The motion wes adopted.
Clause 14 was added to the Bill.

Tl witew : W 12t 13 ¥
w¢ dwrew Tff &)

e §—

“fr WY 12 WX 13 fagaw &
“‘.w..aln
The motion was adopted

Clause 12 and 18 were added to the
Bill,

wnefr At : i e § g0
it W g W A’ S gt wan
g cuAt e § | g@wT HaTH 7 5Y

Clause 14—(Inspection of accounts or
records.)

SHRI C. K. CHANDRAPPAN: 1
beg to move:

Page 9, line 28—

Jor “Suspect” substitute—
"beheve” (8B) T

It somebody has only a suspicion, the
party offices, should not be raided.
There should be reason to believe.
That js why I say that the word
‘suspect’ be substituted by the word
‘believe’.

SHRI F. H, MOHSIN: It is only if
the Central Government has, for
any reason, to be recorded in writing,
any ground to suspect that any pro-
vision of this Act has been or is
being contravened by any political
party. Members have spoken today
that many organisations are receiv-
ing funds, So, it we receive sach
information from the Members or
from any respectable person in the
public, that would be a cause fod
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suspicion. On that suspicion only we
can go and inspect accounts,
After the something

contrary is found, them only we can
seize the accounts, :

SHRI C. K. CHANDRAPPAN: 1If

they have no reason o quepeqj; then
it will lead to harassment,

SHRI K. RAGHU RAMAIAH: In
their case it is always ‘suspect’ and
in our case, it is always ‘believe’.

SHRI F. H. MQHSIN: Sufficient
safeguards are there. The reasons
have to be recorded in writing,

‘EHRI C. K. CHANDRAPPAN: 1
would like to withdraw the amend-
ment.

"aTete [ : wqr A
W WA AN T AT FA GRS & 7

AN T QU 30

"

The amendment was, by leave, with-
drawn

ewTef wgv T R—
“fir & 14 fadaw wr T @)
The motion was adopted
Cluase 14 was added to the Bull.
wwiy W T 15 ¥ 20 @%
o« dy Al &)
T —
“fs 4% 15, 16, 17, 18, 19, 20
fedas & wr a7 "
The motion was adopted

Clauses 15 fo 20 were added to the
Bll,

New OClause 20A.

SHRI C. K CHANDRAPPAN: 1
beg to move:

(Reowlation) Bty ™

P'lﬂ lli_ '
after Mne 4, insert—

“20A. The Centra] Government,
shall consiitute a body conaisting
of seven membery. under the
Chairmanship of the Minister
concerned, which shall review
and examine the implementation
of this Act, This body shall have
two members of Parliament, one
each from Rajya Sabha and Lok
Sabha.” (12).

Thig is a very important Act, When
the Government will come to enact
it, we fear that it will be done by
the bureucracy in such a manner
that it will harass in;;oce;:; and
ordinary le, That why, we
suuutedm in the Select Com-
mittee that there should be some
safeguards against it. A review Com-
mittee was suggested.

Some of the Mnisters were not con-
vinced about it. But I make a request
to you in this House. It is not that
something is going to stand in the
way of the implementation of this
legislation. On the contrary, if you
accept a reviewing committee, it will
only enhance the prestige of the
Government, when you implement
this kind of a legislation—which can
lead to many controverises, Also,
there will be a guarante for the people
who are genuinely the aggrived party
that they can come and seek justice
from the hands of a committee, My
suggestion is that the Minister should
be the Chairman and we can include
two Memberg of Parliamest [ think
that there iz no reason for the Minis-
ter to refuse to accept this kind of
an amendment. I believe that he will
at least be convinced of the genuine-
ness of the nature of this suggestion;
he may accept it. He need nof be
rigid.

SHRI F. H. MOHSIN: I am notf
rigid; but I want to convince the
hon. Member that fhére 1 hy riwees-
gity for it. He can read clause 10.
It says:
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Adjudication of confiscation,

19. Any confiscation referred to in
section 18 may be ndipdmed«

(a) without limit, by the Court
~~0f Sesion within the local

jurisdiction
the seizure was made.

It is not as if a bureaucrat can give
8 decision. It is a Court of Session.
Again it says:

(b) subject to such limits as
may be prescribed, by such
officer, not below the rank
of an Assistant Sessions
Judge, ag the Central Govern-
ment may, by notification in
the Official Gazeite, specify
in this behalf,

And again Clause 20 is there, which
says;

. “No order of adjudication of con-
fiscation shall be made unless a
reasonable opportunity of making
a representation agamnst such con-
fiscation has been given to the per-
son from whom any articlz or cur-
rency hag been seized.”

Then there is clause 21,
more important:

which is

“Any person aggrieved by any
order made under section 19 may
prefer an appeal—

(a) Where the order has been
made by the Court of Sessions,
to the High Court to which such
Court ig subordinate; or .

(b) where the order has been
made by any officer specified
under clause (b) of section 19, to
the Court of Session within the
local limits of whose jurisdiction
such order of adjudication of con-
fiscation wag made.”

There is a provision for both. There
is no necessity for a reviewing com-
82 Ls—10

'l‘henourlhﬁ
eciding all these controversies—
Imthemlnhwﬂd:hw been
raised, by the hon. Mwmber,

SHRI C. K, CHANDRAFPAN: 1
am sorry I am not convinced, I am
also more surprised that the Govern-
ment ig emphasizing 80 much that
the courts will do everything, But
for an ordinary man to go to the
court, will be very difficult. 1t will
be easier for him to go to a com-
mittee on which the Minister presides
and where there are Members of
Parliament, and to get justice. Other-
wise, I am very sure that in the
course of the implementation, you
will harasg ordinary people, but the
sharks will always escape. They can
go to the court you have yourself
said that you were also harassed.

MR. CHAIRMAN: Are you pres-
sing?

SHRI C. K. CHANDRAPPAN: Yes;
I am pressing.
warefr miw @ ww & A
do 12 Wew ¥ rvgfq & fog wegw
LEGIE 4|

Amendment No. 12 was put and
negatived,

warafa wpivn: vT H @w 21 &
32 a% waq ¥ eyl ¥ fag g
war g1
e §—
“fF @¥ 21 & 32 0% fadgw &
o & 1"
The motion was adopted.

Clauses 21 to 32 were added to the
Bin.
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ey wiftew oy 1 % e fre
s W QF e § ooy awdw
e Iqfeqy wft £

T §—

“fix wiw ow, ufafre qur Wit
A fdae & o a{”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI F. H. MOHSIN: | beg to
move:

Forelgn Contridution 292
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“That the Bill be passed”,

o e : s §—
“far fmiaw wive feay andy”

The motion was adopted.

1812 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, '
March 30, 1976/Chastra 10, 1898
(Saka),
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